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Title: Discussion on the motion for consideration of the Central Goods and Services Tax Bill, 2017 ; Integrated Goods and Services Tax Bill, 2017,
Goods and Services Tax (Compensation to States) Bill, 2017 and Union Territory Goods and Services Tax Bill, 2017 (Discussion Concluded and Bill
Passed).

HON. SPEAKER: We will now take up Bills listed at Sl. No. 15, 16, 17 and 18 together.
Hon. Minister may move motions for consideration of these four Bills one by one.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF DEFENCE (SHRI ARUN JAITLEY): Madam Speaker, 1 beg to
moves:

"That the Bill to make a provision for levy and collection of tax on intra-State supply of goods or services or both by the Central
Government and the matters connected therewith or incidental thereto be taken into consideration."

"That the Bill to make a provision for levy and collection of tax on inter-State supply of goods or services or both by the Central
Government and for matters connected therewith or incidental thereto be taken into consideration.”

"That the Bill to provide for compensation to the States for the loss of revenue arising on account of implementation of the goods and
services tax in pursuance of the provisions of the Constitution (One Hundred and First Amendment) Act, 2016 be taken into
consideration.”

"That the Bill to make a provision for levy and collection of tax on intra-State supply of goods or services or both by the Union Territories
and the matters connected therewith or incidental thereto be taken into consideration."
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3 wgon araen § @ - the law that we are dealing with even though Parliament and State Legislatures have the plenary power to legislate, but this is a
unique experience of Indian Legislature because ordinarily we legislate in areas which exclusively belong to the domain of Parliament or to the
domain of the Legislature. Here, we are legislating in an area where we have simultaneously under Article 246(a) conferred jurisdiction on both
Centre and States. So, the States have pooled in their sovereignty to the GST Council, the Centre has pooled in its sovereignty to the GST Council.
So, the GST Council is India's first federal institution where sovereignty of the Centre and the States in relation to indirect taxes has been pooled
together in a federal institution.

Now, to create India's first federal institution, it is incumbent on all of us to make sure that the federal institution works. Therefore, in order to
make this federal institution work, the delicate balance between what the Centre and the States have unanimously agreed, in almost a federal
contract, it is a federal contract with a constitutional sanction which if any of the contracting party says, I unilaterally get out of it, or I will legislate
something different, can there be a situation that all the 32 Legislatures say, I will make one or two changes to the law that we have all agreed. If
32 different changes come, 32 different laws come, then, GST becomes difficult if not impossible to implement. Therefore, while we discuss this law,
we are free to make our recommendations to the Council which I, as your representative, carry to the Council but at the same time, we will have to
honour this federal relationship which we have established by way of pooled sovereignty. So, whatever the Centre and States have agreed, can be
implemented. Any form of unilateralism by any legislative body, I think, is possible when the area exclusively belongs to your domain. Once we are
dealing with a delicate issue of Centre and State relations, I hope, we are guided to maintain that delicate balance of that relationship itself. With
these few words, I recommend this law for the consideration of the House.

HON. SPEAKER: Motions moved:

"That the Bill to make a provision for levy and collection of tax on intra-State supply of goods or services or both by the Central
Government and the matters connected therewith or incidental thereto be taken into consideration."

"That the Bill to make a provision for levy and collection of tax on inter-State supply of goods or services or both by the Central
Government and for matters connected therewith or incidental thereto be taken into consideration."

"That the Bill to provide for compensation to the States for the loss of revenue arising on account of implementation of the goods and
services tax in pursuance of the provisions of the Constitution (One Hundred and First Amendment) Act, 2016 be taken into
consideration.”

"That the Bill to make a provision for levy and collection of tax on intra-State supply of goods or services or both by the Union Territories
and the matters connected therewith or incidental thereto be taken into consideration."

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Madam, before I commence my speech, I would like to convey the best wishes to Hemalambi
Samvatsara, through you, to all the Members of this House.

I thank you, Madam Speaker, for the opportunity given to me to speak on a very important Bill, a game changer, a transformative reform measure



which is being discussed today on the floor of this House. It is unprecedented. It is historical. There are as many as four Bills before us today. One
Bill to be passed by the respective Legislatures. In fact, this was an important game changer enactment, which was intended by the UPA
Government. Of course, it should have been implemented at that time. Some of the Opposition parties, at that time, felt that it had to be halted. I do
not want to name them. Anybody can take that credit. The senior Member of the BJP Shri Yashwant Sinha headed the Finance Committee consisting
of Rajya Sabha and Lok Sabha Members. They presented the Report in 2011. Quite promptly, the then UPA Government came out with the
legislation. It was halted again for the best reasons known to the persons who opposed it. I am not going to analyse all those matters here.

At that time, the National Council of Applied Economic Research (NCAER) made a study as ordered by the 13" Finance Commission. That
study came out with a Report to provide gains to India's GDP ranging somewhere from 0.9 per cent to 1.7 per cent. That means, the corresponding
change in the absolute values of the GDP over 2008-09 was expected to be between Rs.42,789 crore and Rs.83,899 crore respectively. The
comparable dollar value of this is estimated to be 18,850 million dollars respectively. Now, the study was made in 2008-09. The Bill was introduced
promptly by the then UPA Government. How many years have passed now? It is more than seven to eight years have passed now. Ultimately, who is
the loser in delaying it? It is the people of this country. They lost this money of Rs.83,890 crore, maybe it is Rs.1.50,000 crore per annum as on
today. It is on annual basis. Just imagine the loss to the country, to the people.

In our political gamble, we do not see the interest of the people. We do not connect ourselves to the people. We lost about a total of Rs.12
lakh crore. This is how one economist, in fact said that like the bankers with the micro forecasting models embraced theories which they barely
understood. In fact, he is Mr. Maurice Cowling who remarked that 'politicians only know what they need to know. This need not be much. What they
need to know is enough to gain or retain power. These ideas which they govern are always supplied from outside politics'.

I am just quoting from the Economist in which Mr. Keynes gave a big analysis. I think, we should rise above that. I think, that is the intention
of the present Government also. We need to rise above that. What is the loss to the great country? Who is to make out that loss which is done to
the people of this country? We lost Rs.12 lakh crore in the process.

Now, the Bills have come. I have limited time. I do not want to illustrate everything. I believe that I have 25 minutes time to speak.
HON. SPEAKER: Your Party has 30 minutes.

SHRI M. VEERAPPA MOILY : Ultimately, the time is given by you.

HON. SPEAKER: Yes.

SHRI M. VEERAPPA MOILY : I would like to deal with this in some detail because it is a historic decision which we are taking. Preparation for
implementation has not been done to the satisfaction of authorities concerned, whether of the States or the Centre. Small businessmen and traders
particularly must be made to understand the nuances of the new law.

Rajya Sabha has been deliberately avoided which goes contrary to the statements made by the hon. Finance Minister It is perhaps the
biggest 'theft' in federal finances. The hon. Finance Minister is a representative of the Council of States and he should not forget that. Finance
Minister, you are denying yourself your own right. History will definitely reveal the kind of deprivation caused to the federal concept and structure of
this great nation.

The Government may be happy today because they have an absolute majority here. I do not say 'bulldozing' because Mr. Venkaiah Naidu said,
'Do not use that word bulldozing because of the majority'. There is nothing wrong; you have the majority and you feel personally that you have the
right to do this. But you have deprived Rajya Sabha of its right. What is the point in having the Council of States if they do not have a voice to
demonstrate against this assault on the federal system in the country? According to me, if they have some pride left, they should all resign. I am
sorry to say this. Rajya Sabha Members hope that they have pride and they will think about this. Ultimately, such biggest assault on the federal
structure of the Constitution of India should not happen. I do not want to expand it.

There are ten Working Groups constituted to look into specific issues of sectors like banking, finance, insurance, telecom, etc. But there are
several other very important and crucial sectors where the groups have not been formed. There are a lot of intricate issues which need to be dealt
with and this perhaps will be the last window for thrashing out those complexities and to bring clarity regarding taxation. There are many more
areas where the Government is yet to constitute working groups.

The other day I saw a statement from the Chairman of the State Bank of India who said, "Intricacies of the problems are humungous among
the bankers". How we are going to deal with that is another matter but I do not even find any Committee or Group formed to look into that problem.
There is no clarity with regard to Excise Free Zones like the North-East and other backward States and Special Economic Zones. This will
discriminate against the development of these regions. I do not say that the Government has no heart for the North-East region. They do have a
heart but it is not enough to have only a political heart. They must have the real heart to look into the agonies and problems of people. What wiill
happen to them now?

They have brought in anti-profiteering clause under the GST. The authorities are proposed to examine whether any reduction in a business'
cost base or tax rate due to the implementation of GST is passed on to consumers in the form of appropriately reduced prices. There is no clarity on
how this provision would be implemented. This is a market economy where demand and supply play their role.

The Malaysian Government informed industries and other concerned stakeholders regarding the implementation of this provision much in
advance. You are suddenly bringing it. How can you invoke it in a market economy? Ultimately, there are a number of people who can be put inside
jails for no reason. Somebody may have paid in excess and somebody may not have paid. Because of their ignorance of law, they may not abide by
that.

The anti-profiteering penal provision in this GST Bill is far too vague and draconian. It could discourage companies from making efficient
improvements in supply chains as they are required to pass on the entire benefit to the consumer. The Chief Economic Advisor of your own



Government has made an impassioned plea to bring the real estate under the GST net, linking it to the war against black money. A very important
sector like real estate that is supposed to be the area which generates a lot of black money has been ignored by you. You have not included it. I do
not know whether any lobbies have played the game or innocently you could not do it or you may be thinking of some other strategy. But, in the
absence of a clear understanding, how will this provision be implemented? The proposal appears to be intrusive and goes against the objects of ease
of doing business. The GST implementation policy is meant to be a self-policing act. But the provision of the harsh scrutiny is not substantially
different from the present system.

As far as inter-State movement of goods is concerned, there is substantial increase in the administrative procedure and documentation. This will
increase red tapism; this will be a big impediment in business operations. The GST Bill states that the Government may require a person
transporting any consignment of goods of value exceeding a specified amount, to carry with him such documents as may be prescribed, and that a
tax officer can intercept at any point at any time. What is the difference? It can create a lot of barriers in the way of fundamental goals of the GST. It
goes against the heart and soul of the GST. This is again a very important area where we require the intervention of the Finance Minister. The
documents prescribed for inter-State movement of goods may be the invoice generated by the vendor or the interception should be an exception
rather than a routine matter of check. Otherwise, this provision will also turn out to be retrograde.

Entry tax is not clear with respect to the merger of different taxes with the GST. As far as the tax rates are concerned, you have already come out
with them but high rates will be damaging for the industry as well as the consumer. The Government must resist from bringing too many goods or
services under the 18 per cent slab. There are too many rates. One Nation, One Tax = this is what everybody is made to understand. It is only a
myth which is exploited by your own provisions even at this stage. There are too many rates, virtually seven, including exemption, lower rate,
cesses, surcharges etc. This itself will defeat the objective of the GST. That is why I cannot call this Bill which you have brought today, a game-
changer. I would not give it more credit than a small baby step forward. It is not a great reform which will be the game-changer in this country as it
is intended by the rhetoric which followed with the GST provisions.

Regarding the cesses, we do not know the fate of various cesses, surcharges, and additional Excise Duty but the cesses and surcharges are the real
segments or real factors to distort taxation structure. We need a clarification on that.

Coming to the current rate structure, a cess has been proposed on luxury and sin goods over and above the higher GST rate of 28 per cent. In fact,
we will have to settle this once and for all. There should have been some strict prohibition to ensure that no cess, surcharge, or additional Excise
Duty would be imposed henceforward. That should have been the real intent. That should have been the genuine and legitimate intent. I think at
least this would have to be done.

Taxation of self-supplies proposes all inter-state movement of goods and services between two divisions of the same legal entity would be subject to
tax. It will lead to significant compliance difficulties insofar as these provisions are concerned. In fact, any movement of goods and services from one
State to another becomes subject to tax. The head office interacting with its production plant or distribution centre in another State will now be
considered to be rendering services which need to be valued, recorded in the books of account, and then tax remitted. The same would apply for
marketing or business development support provided by a group in one State to fellow team members in another State. In fact, the refund itself is
not automatic. It should have been automatic. What is the mechanism?

I can explain to you that ultimately this will be a technological nightmare. Nothing is done to reduce their tension. It is a technological nightmare!
The officials implementing it are the people who would be suffering this proposed Act. Ultimately, all these activities will not contribute to any
incremental revenue to the Government as any tax payable would be fully creditable but the associated compliance procedures will increase the
compliance and transaction cost significantly. In fact, the provision for the process of giving a deduction and ultimately the refund is here. There is
no head of provision even to make payment or give credit. That has not happened.

A major aspect which the nation has to consider very seriously is this. The GST Council is only an extension of the Executive. I do not call it even
Executive. It is only a co-ordinating body. It cannot substitute for the Legislature which remains paramount in our present Constitutional structure. In
fact, the GST Council is only a co-ordinating body, not even Executive. The Central legislation will have no power to abrogate the power of a State.
What happens to the Constitutional provisions? Some of our colleagues have already filed an amendment on this. This is a very serious matter. Just
do not take shelter under the Constitution Amendment which you have already done.

As per the Constitutional framework provided under Articles 107 and 117, the Indian Constitution prescribes the legislative procedure and legislative
relationship between the Union Executive and the Union Legislature. This main stream has been totally cut-off. This leads to the real problem of
legislative independence. As per the present wording it appears that only the GST Council and the Central Government matter as a notification can
be issued merely on the recommendation of the Council by the Central Government. This is a fundamental contradiction to the basic legal framework
and legal relationship between the Union Executive and the Union Legislature as envisaged in the Indian Constitution. We cannot abrogate this
power as it is the basic and fundamental feature of the Constitution of India. What happens? Let us remove all those basics and all those provisions.
That chapter can be removed from the Constitution of India.

13.00 hours

That chapter can be removed, even the rules and procedures. You do not read it any further. The Centre can issue an order, a mandate, or a
diktat! They have the right to do that. Without any kind of discussion, put any kind of tax. Why do you sit here?

AN HON. MEMBER: This is called bulldozing.
SHRI M. VEERAPPA MOILY : I do not know. You can use whichever word you want to.

I am not criticizing the judiciary. When it comes to the judicial independence, they stand up and claim that we have to protect it. Is it not the duty of



the judiciary to protect the legislative independence? We can have an example. When Mr. Donald Trump, the US President issued an executive order
on travel ban, the next day itself the federal court said that it is quashed. We are not vigilant either in the judiciary or in the executive. I must tell
you that they did it but we do not take anything which is sensitive. They are not worried about you but as usual about business.

SHRI TATHAGATA SATPATHY (DHENKANAL): Chalta hai....(Interruptions)

SHRI M. VEERAPPA MOILY : Yes, chalta hai. This is the attitude with which we all work. Ultimately, what will happen? Many such provisions of the
Constitution may be abrogated tomorrow by this Government or any other Government. You have set an example today and the subsequent
Governments will follow this example. Many of these powers of the Parliament, the Rajya Sabha and the Lok Sabha, could be taken away or
abrogated by means of some constitutional amendment.

Legislative independence is the fundamental right and you have dealt with it here. Any ambiguity on this issue will lead to lot of hassles for the
tax payer who will not get any relief whatsoever as he will have to file multiple forms and returns and also report to multiple authorities. It is all
added. The idea is not that. Taxation has to be simplified. I would like the hon. Finance Minister to spell out how this basic provision of tax
compliance and tax reporting will be simplified from the point of view of the tax payer Will this Bill address the long pending grievances and
concerns of the tax payers in indirect taxes and free them from dual and multiple controls? With regard to compensation to States, how do you
calculate the slabs?

What was the need to have a new definition of agriculture sector in the GST Bill?
SHRI MOHAMMAD SALIM (RAIGANJ): It is 'New India'.

SHRI M. VEERAPPA MOILY : This is a GST new agriculture tax. It will bring agriculturist in the back door into the tax net even as most farm produce
are exempted from GST. This is also a transgression of the fundamental basic principle of Indian taxation.

What are the provisions on purchase tax on food grains in Punjab, Andhra Pradesh and Bihar, where the proceeds are spent on building
infrastructure? What will happen to them? They will be deprived of it. Are you aware that many things have been taken away?

Mass education and awareness campaign is required to educate tax payers. The department should function in a proactive method. Of course, you
will say that they have been doing it. Is it possible to do that within three months?

With regard to GSTN, whether the departments have been empowered or equipped? Have the workshops been held for tax-payers? Has the
department put in place the tax assistance cells to help the tax payers? To what extent the undue powers of tax authorities are being curbed to
prevent abuse and misuse of power? Will GST usher in genuine tax payer friendly regime? It is anti tax-payer regime.

During the transitory period some genuine bona fide concerns on the part of tax payers or assesses may take place. During this period the harsh
provision of recovery, inspections, search and seizure be waived or a lenient approach applied so that small, medium tax payers may smoothly
transit to the new regime without harassment. There are no safeguards.

Pravision will have to be made in the transition period to get an estimate of offset not availed because of ignorance. There may also be instances of
excess payments made in the previous year.

From the point of view of State finances also, negotiations should be done with regard to the revenue losses suffered by the States during the
specified period after commencement of the enactment.

You have made some calculations for compensations but that is not adequate at all. As I already told you, one nation one tax remained as a myth.
The goods like alcohol, petroleum products and tobacco have been significantly contributing chunk of indirect taxes. Now with such exemptions, how
can tax buoyancy come out? More than 40 per cent tax measures have been taken out of GST and it may be still more. What is that transformation
are you going to effect leaving the 40 per cent tax areas outside? Of course, you may be taxing in other ways. That is a different matter but there is
no clarity as to how are they going to redress the difficulties of taxpayers. Is it easy to get the reimbursement? The reimbursement procedure itself
is cumbersome.

Turnover of less than Rs.1.5 crore will be dealt with by the State administration under the present provision. The Centre will only deal with 10 per
cent of them. It is not clear how the categorization should be done. Again in the case of above Rs.15 crore, it is 50:50 — State — 50 and Centre —
50.

PROF. SAUGATA ROY (DUM DUM): It is Rs.1.5 crore.

SHRI M. VEERAPPA MOILY : No. That is less than Rs.50 lakh and I am talking about those which are above that. That is 90 per cent State
Government and 10 per cent Central Government. Here it is more than Rs.15 crore where it is 50:50. There have been a lot of disagreements on this
issue. A lot of discussions have been held in the GST Council.

The GST debate now continues on categorization of products. Are Parachute hair oil and edible oil one and the same? Is Kitkat a chocolate or a
biscuit? Is a Vicks tablet medicament or confectionery? For the taxpayer and the tax collector, this is much more than an exercise in semantics and
hundreds of crores of rupees ride on the exact categorization. Maybe, a lot of corruption and harassment will get in. If you avoid all these things from
the scrutiny of Parliament, everything can happen. There will be a total anarchy in the country as far as taxation measures are concerned. As
regards GST debate, now there can be a turf war with 50:50 and 90:10 share between the State tax administration and the central tax
administration,



In fact, Kerala being a case in point. During a recent closed-door meeting on product categorization, the Finance Minister of Kerala brought up a
point highly pertinent to the people of that State. He is reported to have said that coconut oil should not be categorized as hair oil but as edible oil.
The reason for that is that the edible oil and hair oil are taxed differently as the later is not an essential commodity. But coconut oil is an essential
commeodity for many States like Karanataka, Kerala, etc. The Shome Committee said that there is need for proper training of the tax administration
to ensure ease of doing business.

As regards IGST Bill, it may lead to higher incidence of tax in inter-State trade and commerce as IGST is levied on imported goods also. Has the
Government evaluated the prospect of IGST leading to cascading effect on prices and its impact on inflation? IGST will be collected and distributed
among the concerned States. Will there be a fair mechanism to ensure that originating States do not suffer revenue losses as IGST is a destination
based tax which favours the net consuming States only. Has the Government worked out any measures to redress them? The issue regarding
distinction between the central tax administration and the State tax administration has to be explained. I have already told you that there will be turf
war.

Switching to a new indirect tax system in the middle of a financial year will bring in its own subset of accounting complications. You are in a
hurry. I understand that. You should be in a hurry and we feel that it should have been done long back.

In industry circles, the introduction of a peak 40 per cent tax rate in the GST Bills has set the cat among the pigeons. What started out as a
single tax and a single market dream for industry has now degenerated into five rates and a cess on top with additional uncertainty about tax rates.
Just as effective excise and customs duties are lower than legally specified rates, working in a peak rate for the GST could well be justified.
Administration, both at the State and Centre, will be technological nightmare. I have already said this. The nation needs to operate in 17 languages
— that means, 16 plus English. What is the ground work done in this regard?

As I have already mentioned, Real Estate has been excluded. With regard to many appellate bodies, I would like to submit that a fundamental
mistake has been committed and it will be struck down by the Judiciary. It is because every Tribunal should have at least 50 members from the
Judiciary and that has not been adhered to. In fact, that is a case for striking this down by the Judiciary. The Government cannot do this because it
goes against the tenets which have been laid down in the R. Gandhi case and in many other cases like in the case of the Madras Advocates
Association and in income tax matters also,

As I have already said that this will never be a game changer. It is only a baby step. Liability linkages provisions are extremely bad. There is no
pravision with regard to inflation. GSTs have been withdrawn in many other countries because of profiteering and also because of inflationary
measure. I am afraid, I am cautioning the Government on this because tomorrow India should not face the same fate.

Madam, this legislation has been brought about with best intentions but now it should not get into problems because of increased administrative
complexities. Present provisions contemplated in the Bill will have a lot of defects like increased cost of compliance, create interest groups of
lobbies, create distortions and in an unintended way there will be a total distortion. So, I have already given some amendments with regard to this
legislative independence. I will come back to those when I move those amendments.

Madam Speaker, the intention is very good, but ultimately the Government is landing this country into an area of tax distortions and there could
anarchy and war between the States and the Central administration.

With these words, I conclude.
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fred ot avclagrar aden, Al sA®I ago U3 sefeazen & Rm aga ol 3| oia sadl sefemazen adl gelt a sdldl @1 wrier den) o e & ofém &, snfdaril &, sad
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ugel & giest i 2erer afod U &) 6 aetoiter R aidft oft w1 Risrsar & afie 3ot =ieer 8, Rribt asie A @ Biocae, GST is the by-product of the Legislatures of
the State Governments and Parliament, and of course, I completely disagree with any accusation that the powers of the Legislatures are going to be
abrogated because they have met, discussed and agreed upon it. So, there is no basis for such an allegation. s awmar sit cene s & Sadia &, o
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ataf aw Sfteard wsfeerea &t a 3) The GST Council will not be dictated by the Central Government. I am saying this because I know the composition of
the GST Council. The GST Council will work as a buffer. It will work in consultation with the State Governments and the Central Government Board.
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& wr @) 53 as A Jwm §) SIA sown A Buidile ar ey Budite 3, there are 60 or 70 Departments and they are the ones who spend the money.
What happens if revenue is not received, and the income is less? Then, of course, it has a bearing on expenditure also. safére spR das sdvw 2, 46 s
w-ddell &, PR -daroll ABY SR oY s agel AP o Ama &) AId as 9l wFilole Eiiol &Y, gIsdel Aa-tellol 8, AlSes AenbeR &, gitol Aeiber 3, 323 Sol AAD! BD
agal ast gge e Sfesrd 3ad e v avarer afda @6l a8 v aga adl ara &) s ag dwic At st & R ot v @ Zaur 3ar 3, 320t & @Y sl an-an
Sirelt 3act 3, Afdpet S sifeTenger 0¥ cislagiaa 1 smesl, <l b St slfelze daw teri &, samt Rard fidsm Of course, GST will act as a reward to the honest tax
payer. s3It Bd wifade 218 sft gem,

321 BfeEsiemet siw cRiiet, sit qurewidl st @1, s S o feme §, ar GST will automatically encourage digitization. dier e & fp fion Biemsier sfvardt
3 agel, Il g2 airs A ardl acen It is a blessing in disguise. Bfsrrssiom s1a g, it has a link with transparency. Transparency is a big challenge in our
economy. For Make in India this will be a boost. Of course, if we have more investment, the very thrust of Skill Development in India will definitely
get impetus. sfiuadt ol ot 335 e v avarer ufda 26,
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uififdroe a3t &) s sy o vos aga ast suars &) el uie sl 7 gena & s sl o1 vas dET Iwer) M Storell Y Ast A 3, sdldl @ At A aren, sl A
$ICBT AS1 ool &) o1 e ar aew fsera ofdl A, sorsyaie ordl A, ww Bgaca wr some States are very rich and some other States are not doing
that much well economically. Sfrosrdt 3t vas Saer teel muan sBaa Jaeauwdic a e sofomfl &3 sPe adefl saEt i o e @) aga suer ftex Bresm 1 will
look at it with this tag. sftoad @) 3 s aee 3 ot Szen §, transparency, Accountability and Growtha€|

It was said that it is a draconian Bill; and inspector raj will come back. It is not like that. The minimum possible human intervention is going to be
there in the implementation of GST, the reason being everything will be online. Of course, o @ siforcsar den 3fiz 521 fcwe ot @EEr scdiomnt o den,
not in the country but anywhere in the world, anybody can violate the law and c get rid of it.

anft aivsedt Sft of Stem war, BNy o1 3 arF Jereht TR W 8l 1B FAH MR W 81, AsT SaRierl T Sit SR §, as el oft Sy Sell I T aga T §) sIRG W2 A

Soiforaen wasia, $elaes 21 A grwic B o eii@swa &, of course, there is a whole legacy. But T would cite an example. Samsung is the world's 35t
largest economy. Samsung is a company in South Korea; and its CMD has been arrested for a small bribe.

&1 W6 ool Al & b &A1 aR-ar S anl P 301 @2 b s arel sexdoren o 8, sl o1 &), then, of course, we cannot run it. I am a man of tax field. I
was a Tax Officer. I also used to make assessments. So, I have had the experience. Had it been online, many problems would have been solved.
With many files, papers of many folders, it becomes so weird and uncontrollable for any officer to really reach a conclusion, s farzr Quz 3 aen &; Aifdver,
affoterrser gislagral 31 SOt A Sowal SaA 3, WAl Sa 3 IR 95 vus A Saw’ @ oft aga gttt el Al aga & ww feow Al aga wa soye 3 & aga e
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Sir, based on my own personal experience, as to what difficulties and experiences, I had undergone when I was a tax officer earlier, I am standing in
support of this Bill. It is a step in the right direction.

amufer #ANG, S1El aw A B A A war orm, fdieelt Yo o Bwic dor & arfde; ser g vw aeerdt anscar w1 ¥e alie ool ar gar b e 3 uxdb ardf ww, ours being
a country of different sections — poor, middle-class and rich, it would be difficult. So, GST is a must.



Sir, article 301 of the Indian Constitution envisages to establish freedom of trade, commerce subject to certain restrictions. Articles 302 and
304 both qualify and elaborate on these principles. The founding fathers of our Constitution wanted a boundary-less India having free trade and
uniform prices giving equal opportunities to all States. With the passage of this Bill, that dream is going to be a reality.

aigicel, anotofter fret aicf} Sft afiz 3o1db &) arerofier 219w aicft awjor dararer Sit itz siernz oft 8 aorofter drerarer Sft 2wl 43 & afie A ot oft 3 &) & U aga —aga dowaig aen
qurd &enn & Ry amuor s 12 &t andter &t &) PR ol waiigr @1 Qifdor uact a2 e &, ot @s sfera &y amuor st eftsier cemRn &, dt der x=na & fv you
could have done this work. You left it to us. Why did you leave it to us? Of course, we are using that opportunity.
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HON. CHAIRPERSON : Hon. Member, please conclude.

3i. 3Rk are1 1 ureer Adkcy, A Suet ersA e srn ) gy Reu A gt sft dierer A fere asar skn 2, there s a loss of Rs. 12 lakh crore incurred in delaying the
passing of this law, we are not responsible for that. It is not because of us.

G121, amual wal [ Wsefésa we ews apifee &) I do not think there is any substance in it because States have already agreed to it. st ward.ais. afiz
BERIACIRN Salalifdr Siter 3, Jo1dp fere aen fer smeem The Council will take care of them. The Council has that power or mandate. sodiar aibe saliiaft @t
oft v ucfioloel PR & smue! ofa 33 fiet @t ard 2006 3 $CYsRT v o, aa A U1 &9 den Abe Siieral 3 & sm off.uar.dt. amel aren 3

I would like to thank our hon. Prime Minister and the Government's initiative that we have marched ahead in the field of online transaction through
internet and mobile. That is a kind of preparation. Let me tell you one more thing. At the initial stage any nation can face certain difficulties which
we do not rule out. Secondly, you have talked about real estate. The real estate Bill will take care of it automatically. It is because when all
transactions are going to be brought online then definitely there will be a less scope for black economy to be left in the country which is being used.
aiterafeaeft ferer vede 3 Sl & a6fl du Aieft 3, 331 swsiiaft A5 Rre seron ot o1l 4o

HON. CHAIRPERSON: Udit Raj ji, there are 12 members to speak from your Party. Please conclude now.
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HON. CHAIRPERSON: Hon. Member, please conclude.
Shri Venkatesh Babu.

DR. UDIT RAJ : I do not think there is least involvement of officer even at inter-State. ¥sa af3rar uz a1 @iy 3, Afesrpr i den FHIoRAver @t i off
officers do inspect the papers and documents. If we will not do that then, of course, we will be failing in our duty. sa1 @& st & ¥ & @i # aga o Ta
arm &, This is a game changer.

agd A1 fer s 2036 3 Ui ge 8iel sl fder dier e & sicz ot aga a2 wecayol et urn ge §, cifdvor am ot srel &t gforen 3 ayjfer oot aren &, as il [et g
anfdias gxef i 21 Rer A sener sigcaunl Rer anll o ur oidl gan 8 derare Sft, snu oft sferser w1 Been qor o, a@ifls as amuds & 20 9 ura 8l 261 3) As Rer g der a
wen [&on 3om 3z efeazen @) o R ot ...(GKIeT)

sodl oredl & imer 3 sl @t @ e @Iar §

SHRI T.G. VENKATESH BABU (CHENNAI NORTH): Hon. Chairman, Sir, I express my sincere reverence to our immortal leader, Puratchi Thalaivi

Amma and thank you, Sir, for allowing me to speak on this important Bill, the GST Bill, 2017. The Union Government has tabled four supplementary
GST legislations in the Lok Sabha, namely, the Central Goods and Services Tax Bill, 2017; t he Integrated Goods and Services Tax Bill, 2017; the
Goods and Services Tax (Compensation to States) Bill, 2017; and the Union Territory Goods and Services Tax Bill, 2017. Under the GST Constitution
Amendment Act, concurrent power to levy the GST has been provided to both the Centre and the States. As India gets ready for its biggest tax
reforms in decades, industries such as e-commerce, banking and insurance, logistics and others will get another chance to resolve any niggles they

have with the Goods and Services Tax which the Government wants to put in place by 15¢ of July.

Sir, 10 groups have been set up under senior tax officials to examine the concerns of the industry and submit reports by April 10th, Most issues have
been addressed through feedback but it was felt that some sectors having special peculiarities needed a closer look to ensure that they were able to
make a glitch free shift to the GST. The sectors up for review include banking, finance, insurance, telecom, exports, IT, ITeS that is information
technology enabled services, transport, logistics, textiles, MSMEs that is micro, small and medium enterprises, oil and gas, gems and jewellery and
services received and provided by the Government.

The working groups can seek the views of the administrative Ministries and key industry bodies, professionals and experts as needed. They have
been asked to focus in particular on procedural simplifications and the rate structure. The Government will take a call based on the reports of the

groups and may even expand them by including officers from the State Governments to quickly settle issues. The July 15t rollout will leave the
Central Board of Excise and Customs about three months to sort out all grievances.

GST will be the biggest reform in Indian taxation since 1947. But there are many challenges for its successful implantation. These include getting



acceptance from all the stakeholders, the States concerned, the Union Territories and, most importantly, from the traders and small industries
sectors.

Regarding the Revenue Neutral Rate (RNR), it is one of the prominent factors for its success. We know that in GST regime, the Government revenue
would not be the same as compared to the current system. Hence, through RNR, the Government is to ensure that its revenue remains the same
despite of giving tax credits.

Regarding the threshold limit of GST, while achieving broad-based tax structure under GST, both the empowered Committee and the Central
Government must ensure that lowering of threshold limit should not be a taxing burden on small businessmen in the country.

Regarding the robust IT network, the Government has already incorporated Goods and Services Tax Network (GSTN). GSTN has to develop a GST
portal which ensures technology support for registration, return filing, tax payments, IGST settlements etc. Thus, there should be a robust IT
backbone.

Sir, regarding extensive training to tax administration staff, GST is absolutely different from existing system. It, therefore, requires that the tax
administration staff at both Centre and States is to be trained properly in terms of concerned legislation and procedure.

Sir, regarding the collection of additional levy on GST, the purpose of additional levy is to compensate States for the loss of revenue while
moving on to GST. We acknowledge that the fundamental purpose of GST is to make India as one State where interstate movement of goods is
common.

Sir, Tamil Nadu is concerned about the impact the proposed GST will have on the fiscal autonomy of States and the huge permanent revenue
loss it is likely to cause to the manufacturing and exporting State like Tamil Nadu.

Sir, our late beloved leader Puratchi Thalaivi Amma had consistently opposed to any acts by the Centre against the interest of the State
Governments and raised their apprehensions and strongly stood against any infringement upon the federal rights of the States.

Sir, we are happy that some of the concerns raised by us have been addressed. But however, a number of concerns of Tamil Nadu still need to
be addressed including the GST Council as a constitutional body infringes the legislative sovereignty of both the Parliament and the State
Legislatures and completely jeopardises the autonomy of the States in fiscal matters.

Sir, the existing mechanism of the Empowered Committee of State Ministers which dealt with the VAT issues is adequate. Ideally, no
statutory GST Council is required.

Furthermore, the decision making role and voting weightage in the Council are unacceptable. They give the Government of India an effective
veto in the GST Council and no distinction is sought to be made amongst the States in weightage. Hence, if at all, a Council is formed, the weightage
of the vote of the Central Government should be reduced to one-fourth of the total votes cast and that of the States correspondingly increased to
three-fourth. Further, the weightage of each States' vote should be in proportion to the representation of the State in the Council of State, that is, in
Rajya Sabha. This is important as the change over to GST has different implications for different States based on the size and reliance on own tax
revenues. It is quite clear that a manufacturing State like Tamil Nadu will permanently lose substantial revenue if GST is implemented, due to the
shift of the levy from the point of origin to the point of destination and also due to the phasing out of Central Sales Tax and transfer of input tax
credit on interstate sales and interstate stock transfers to the destination States.

Due to the difficulty in fixing even nominally high revenue neutral rate, it is expected that the extent of revenue loss under the GST would be
around Rs. 9,270 crore for Tamil Nadu.

Tamil Nadu reiterates the need for a constitutionally mandated independent compensation mechanism that is, 100 per cent compensation of
revenue losses suffered by the States for a period of not less than five years in lieu of the proposed additional levy of one per cent tax on inter-State
supply of goods. Tamil Nadu suggests that the origin States may be allowed to retain four per cent of the Central GST part of the inter-State GST
that will be leviable on interstate supply of goods and services as this would ensure speedy recompense for a portion of the revenue loss and will
reduce the amount of compensation payable.

Further, I just come out of the CGST - Central Goods and Service Tax component. It does not affect the destination States' revenue or cause
any cascading effect. Hence, the Government of India should strive for a broad consensus on important issues like compensation period and
methodology, revenue neutral rates, floor rates with bands, commodities to be excluded from GST, the IGST model and clarity on dual administrative
control so that the genuine apprehensions of the State regarding loss of fiscal autonomy and permanent revenue loss are allayed.

The taxes are to be levied over a common tax payers' base. Both the Central and State Governments have concurrence. So far, not much headway
has been made to overcome this issue. The purpose is to spread national market but it will be lost if there is no agreement between the two.

Sir, since India is an agrarian economy where more than 70 per cent of population is dependant on agriculture for their income, the GST does
not affect agriculture because agricultural income is neither subject to income tax nor service tax. The cost of agricultural inputs will go up since the
agricultural implements, fertilizers, seeds will also be taxed at GST rate of 25 per cent. CENVAT credit is not there for agricultural production since
the same is not subject to GST.

At present, the excise duty on fertilizer is at 12.5 per cent and VAT is at five per cent. Under the GST regime, the GST on fertilizer will be at 25 per
cent which is very, very high. That is why, we are asking for a rate of 18 per cent only for GST.

There is an apprehension that the implementation of GST will make the present Commercial Tax Department redundant. Whether the employees of
Commercial Tax Department will lose their jobs is a question mark. However, technology and resources are vital for administrating each role of the



Government. What about the service tax to be assigned to the States, their relevance and capacity to administer? It remains to be answered.

There will not be any tax like excise duty, import duty, octroi, etc. However, no one knows how the employees relating to excise and customs
will be utilised in the GST regime and the trainings needed under the new context.

Further, I would like to reiterate the stand of Tamil Nadu. Tamil Nadu has been at the forefront in protecting the rights of States and
preserving its fiscal autonomy. It may be recalled that our late Chief Minister, Puratchi Thalaivi Amma had envisioned the difficulties way back in
2014 and had cautioned that certain key issues would have to be resolved in order to have a smooth rollout of goods and services tax. She had
consistently raised many issues of which the following are noteworthy:-

(1) the impact of the proposed GST on the fiscal autonomy of States;

(2) the huge loss of revenue that manufacturing and net exporting States would suffer on account of GST;

(3) the need to guarantee States compensation for the loss incurred on account of GST through an independent mechanism;
(4) the problem of loss of revenue on account of lower tax rates on declared goods;

(5) the need to keep petroleum products and alcoholic liquor for human consumption outside the ambit of GST;

(6) the issue of dual control; and

(7) the fixing up thresholds and exemptions about the revenue neutral rates.

We have raised these issues in the Parliament as well as in other forums. It would not be wrong to say that it was largely due to the concerns
voiced by us that many of the provisions of the Constitutional Amendment Bill were suitably modified.

I am glad to note that the deliberations in the GST Council have been open and many of the concerns raised by us have been accommodated in the
spirit of give and take. This augurs well for the development of a healthy federal system where the States and the Centre are equal partners,

I would like to highlight some issues that are being addressed to our satisfaction. Firstly, the provision for special treatment of declared goods has
been removed. Secondly, alcoholic liqguor meant for human consumption and petroleum products have been kept outside the ambit of GST.

Thirdly and most importantly, an independent mechanism for compensation of loss under GST for a period of five years has been made through a
statute. The method of calculating the loss and the mechanism of compensation in a fair and transparent manner is also to be appreciated.

Fourthly, the vexatious issue of across empowerment has also been resolved amicably.

Last but not the least, all the statutes — GST, IGST, CGST and the compensation law — have been finalised after thorough discussion and debate. I
am sure that the remaining issues will also be resolved in a similar fashion.

Sir, we have successfully migrated 5.19 lakh dealers out of a total of 6.01 lakh dealers, that is, 86 per cent till date. It is notable that this progress
has been achieved in a short time from January 2017. We are fully geared up as far as IT hardware is concerned. Software customization is also
progressing well. As soon as the GST, IGST, CGST and compensation laws are enacted by the Parliament, the Government of Tamil Nadu will be in a
position to place SGST Bill before the State Legislature.

Sir, I would like to conclude by assuring that Tamil Nadu is fully committed to the roll out and successful implementation of the GST.

With these words, I conclude. Thank you.

SHRI KALYAN BANERJEE (SREERAMPUR): I am grateful that you have given me the chance to speak in respect of the GST Bills.

Sir, West Bengal fought hard to preserve and protect cooperative federalism in the process of formulation of GST. It also fought uncompromisingly on
fiscal autonomy of all States of the nation on matters of GST. This was the hallmark of West Bengal that is so visible in many parts of the Bills
presented to us in the Parliament.

As the Chairman of the Empowered Committee, the West Bengal Finance Minister was instrumental in bringing about a broad consensus among the
States on 'single control' in the hands of the States below 1.5 crore turnover of small businesses, in its meeting in the great city of Kolkata many
months ago. I believe, the hon. Union Finance Minister, Shri Jaitley was a witness to this consensus among the States that had not been seen ever
before. Such was the seminal role played by West Bengal in protecting cooperative federalism and fiscal autonomy of the States at many such
occasions in the course of formulation of these GST Bills.

13.58 hours (Shri Pralhad Joshi in the Chair)

Our leader and the present Chief Minister of the State of West Bengal, Mamata Banerjee, had in principle supported the concept of GST as early as
2009 in our party manifesto. The idea was to usher in a strong and cohesive indirect tax regime, which creates a single market for all trade and
industry and is beneficial for the common man, small traders and enterprises.

A draft GST law was circulated in the month of September 2016 which had many clauses that were not in the fullest interest of the States, common
men, small traders and enterprises. But, through the deliberation of the GST Council, a number of ideas were thrashed out and I believe West Bengal
engaged uncompromisingly in a spirit of cooperative federalism and fiscal autonomy of the States.

The States in which West Bengal took the lead ensured that the constitutional amendments on GST incorporates the commitment of the Central



Government to give full compensation to the States on account of any loss due to GST for a period of five years.
14.00 hours

The Compensation Act has also been designed keeping in mind the constitutional mandate of 1015t Amendment to the Constitution. This will ensure
that no State of the country will suffer any financial loss due to GST.

Our State has always stood up for the marginalised and the needy. Small traders and manufacturers, who provide the bulk of employment in
industrial sector, have been given due regard in the new GST law. In this spirit, West Bengal pushed hard for the GST threshold to be raised to Rs.
20 lakh turnover so that the small and tiny businesses are kept out of the scheme of GST. A composition scheme has also been offered for small
traders and even manufactures up to an annual turnover of Rs. 50 lakh. The composition scheme to manufacturers is a new feature that will help
protect small and new manufacturers, especially in the MSME sector. West Bengal stood firm on this new feature that will benefit lakhs of small
businesses and make tax compliance much easier.

Additionally, in order to ensure least disturbance and to provide a single interface so that the assessee does not have to face more than one
authority, the concept of cross-empowerment has been introduced in the law. State Governments and Central Government will empower the officers
of the other Government under the respective Acts so that the assessee has to go to only one office and deal with only one authority. Apart from
this, in order to ensure that the small traders do not face any problem in working with the new law, 90 per cent of the assesses of both goods and
services below a turnover of Rs. 1.5 crore have been kept exclusively with the State Governments.

The purpose of GST was to get rid of multiplicity of taxes and the related cascading effect and to unify different taxes into a single entry so
that the ill-effects of inflation can be curtailed to a large extent. Adding to this, the removal of multiple tax structure means a reduction in the cost of
compliance, the benefit of which should finally pass down to the consumer.

The entire structure of GST has been created on the premise that the common man must benefit from the unification of taxes. Therefore, it is
necessary that the rate structure of different goods and services is adjusted so as to reduce inflation and also the prices of goods of mass
consumption so that the average Indian citizen benefits from this path-breaking enactment.

Another important benefit of the new GST regime is the boost to ease of doing business. A common law and standardised treatment of
taxable entities with the special feature of full set-off of tax liability incurred being transferable throughout the nation means businessman does not
have to think in silos and can concentrate on a cost effective and competitive product that can compete in international markets and benefits the
common man at the same time.

It is expected that such a major reform in the indirect taxation structure will not only help curb inflation but will also have a very positive
effect on GDP growth. It is hoped that one country one tax regime will usher in growth in sectors, boosting both rural and urban economy in the
nation.

Having said so, we are concerned in few arenas, which I would like to point out to. First, while the spirit and form of GST law is sound and
both the States and the Centre have played a very important role in ensuring that a sound legislation is in place, there are still some areas of
concerns as far as implementation is concerned.

Secondly, considering the scale of the reform, it is imperative that sufficient time is given to build up the structures required to ensure proper
implementation of the GST law. We should not rush through the preparation as that is bound to give rise to small but crucial errors which may
hamper the implementation of the law itself. We need to look at the experiences of the other nations and learn from the mistakes made there so
that we can implement the new law in a proper manner.

Another area of concern is the rate structure itself. The process of fitment of rates for different goods and services is yet to start. Unless the
industry is informed about the rates with sufficient time given, it will not be possible for them to modify their ERPs and systems well in time to meet
the deadlines. Therefore, it is necessary that the rate fitment process be completed quickly so that the industry, in general, has reasonable time to
prepare.

Fourthly, another area of concern is the preparation of the GST Network (GSTN). The GSTN is the core system, which links all the States and the
Centre with the assessees and is pivotal to the implementation of the Goods and Services Tax system. This is one system that cannot afford to fail
as its failure will lead to a collapse of the entire indirect tax system of the nation. Therefore, it is necessary to get all the modules of the GSTN
prepared and tested as quickly as possible so that the assessees and industry have enough time to train up their personnel and gear up their
systems. A completely e-based indirect taxation system means that even the smallest player has to be on-board without which the ITC chain and
linkage will be lost. The small businesses must be given adequate time to adapt themselves to this completely new system. In this given situation
this is a complex fiscal reform and there are complexities involved in it. The States and the Centre together in a federal polity must take appropriate
quantum of time that will be sustainable and successful.

I have a request to the hon. Finance Minister, through you, Sir, that we should not hurriedly rush for this thing. We should look into this again
whether defects are there in it. It should be looked into. Therefore, please do not rush as you are having time with you. 15t July is not the end for it.

15t September is also there and you have time till then. Therefore, you are having time with you for it. The arenas, which have been discussed; the
lacunas that are still there; and errors that are there that would make it difficult for its implementation should be covered. These arenas should be
discussed and necessary amendments should be brought.

Overall, the Goods and Services Tax enactments are set to usher in an era of higher compliance, efficient taxation, reduced inflation and better
growth. It is important that the implementation is also made by both the Centre and States in the true spirit of cooperative federalism helping build
the nation together. This should be the spirit. This is the way things have started and that should continue. States and the Centre should act
together shoulder to shoulder. No one should ask for its credit. st Rven &, o1, en of waw? 91 et fven 3 snuwt v & ara dicreft 8 Ry g1 2@ foen &
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Chairman, Sir, it is a different day, a different time, but you are there in the Chair and I am also going to
deliberate on a Bill. The Bills are different as that was the Finance Bill and this is a GST Bill.

HON. CHAIRPERSON: You are also the first speaker from your Party today.
SHRI BHARTRUHARI MAHTAB : I think that I am the only speaker.
HON. CHAIRPERSON: Okay.

SHRI BHARTRUHARI MAHTAB : Four Bills in one go -- The Central Goods and Services Tax Bill, 2017; The Integrated GST Bill; The Union Territory
GST Bill; and The GST (Compensation to States) Bill, 2017 or the Compensation Bill as it is called. All these Bills have been approved by the GST
Council, which discussed over 12 meetings during the last six months. The details of which were told to us by the Finance Minister. People are saying
that GST will be a game changer and will bring immense benefit to manufacturers, traders, exporters and others, but we the Biju Janata Dal, on this
side, believe that it would be illusory to expect too much from it. There is a need to guard against over expectation. Much depends on the GST law
and the administrative structure about which Shri Kalyan Babu just now mentioned.

The basic advantage comes from an amalgamation of nearly one-and-a-half dozen Central and State taxes. So, the gains especially will accrue as
this amalgamation will remove the difficulty of paying so many taxes separately; common market in the absence of CST and Entry Tax; no Entry Tax
means no waiting at the border and quicker movement of goods; invoicing will be simpler; big Central Excise tariff will go; concept of manufacture
which is the most litigant issue in different courts will also go; zero rating will be more comprehensive in GST; and for traders, it will be advantage
as Inter-State trade will be cheaper than CST. But yet, again, I will like to remind this House not to expect too much from GST because it all depends
on the revenue neutral rate that is fixed. It is now fixed at zero per cent, five per cent, 12 per cent, 18 per cent and 28 per cent and above. It will be
known only after the first year whether it is revenue neutral or not. It is very uncertain whether revenue will grow after the first year, even if a
proper revenue neutral rate is fixed. The claim that the consumer will benefit due to less tax burden is also very illusory. It depends on whether the
total tax collection is the same as last year allowing for yearly growth.

aI a1 usal ¥tz Rerd sfarfdmfea 6 aew 3 adbeiiu a1 2a1 e, gy At O SN aerfioar 3, A 30 ar-are adl Yot ysd 2@ [ g acen wn adl? Will the prices
come down after implementation of this law? That is the basic thing which our people wanted to know. Therefore, the expectation because of GST —
"One Nation, One Tax, and One Product" — has grown to the level of the sky. Let there be a little bit of caution. It is illusory. After one year, we will
come to know what actually is going to be the impact. It depends on many, many things. With five rates of duty, namely, zero per cent, five per cent,
12 per cent, 18 per cent, and 28 per cent, there will be quite a number of classifications. Controversies between 12 per cent and 18 per cent, the
Finance Minister touched between that. Our suggestion is that if these two rates could be combined into one rate of 16 per cent, all controversies
would be practically over. This was discussed and deliberated in the Council, but a decision was not arrived at.

There was a concern expressed by different stakeholders, but the Government and the Council have not accepted it. Distinction between goods and
services will not go since a separate rate for Service Tax is also being introduced. Inflation will also depend on whether the total tax collection is
much higher than the normal expectation. VAT/GST does not have any particular impact on inflation which is proved by case studies in different
other countries that have accepted VAT and, later on, accepted GST.

I would also like to draw the attention towards Clause 171(2), Shri Moily touched about it. Clause 171(2) deals with - the Central Government may
on recommendation of the Council by notification constitute an authority or empower existing authority constituted under any laws for the time being
in force. This is for anti-profiterring measure. We have a Competition law in the country. Here, why do you have a provision in this Bill which
empowers the Government to constitute an anti-profiteering authority? I fail to understand this. This is a very retrograde step. The Competition Act
of 2002 provides for action against abuse of dominant position. No other anti-profiteering law is necessary. Will this be beneficial for ease of doing
business? I fail to understand.

On the GST Compensation Bill, I have moved two amendments. These are our State's concerns. I am not privy to what happened inside the Council.
But these are our concerns. Odisha participated as Kalyan Babujust now mentioned in the GST Council meeting for drafting of the GST law. The
draft compensation law envisages 2015-16 will be the base year, and this is a subject which we had deliberated earlier because the previous
Government of UPA after making a commitment inside this House, had gone back on compensation. That is why during our Budget speeches, we
used to always ask from the then Government as to why you are not providing compensation after you have reduced the CST. This Government has
come up before the House with this Bill. But there are certain concerns. Sir, 2015-16 is the base year. Sir, 14 per cent yearly on year growth will be
applicable for the base year to arrive at projected revenue for any year Compensation to any State will be calculated by deducting the actual
revenue from the projected revenue, if the actual revenue is less than the projected revenue. Compensation will be available for five years from the
GST Compensation Fund.

Thus far well and good. But we have an entry tax. There, there is a little bit of concern. In that Council of 29 plus two plus one members,
perhaps Odisha's case was not considered in full detail. For entry tax, Odisha brought to the GST Council the issue relating to entry tax which will
impact the amount of compensation. Dealers in Odisha had challenged the validity of Odisha Entry Tax Act, 1999 in the hon. Supreme Court. In
pursuance of interim orders of the hon. Supreme Court, and the High Court of Odisha, starting from 2009 onwards, dealers have been paying only 50
per cent of entry tax due on imported goods brought from outside the State, which are not manufactured in Odisha. As a result we have been
restrained to collect the full amount, that amounts to entry tax. In this context, it was stated by Odisha by our Finance Minister in the GST Council
meeting if the State wins the case a substantial amount of revenue in the form of entry tax of past years including that of the financial year 2015-16
would flow to the State.

Therefore, it was proposed by Odisha that such revenue on account of the year 2015-16 should either be included in the base year of 2015-16



calculated or it should be excluded from calculating the actual revenue for the concerned subsequent year or years. Otherwise, the amount of
compensation will be unfairly reduced. However, this proposal was not accepted in the GST Council on the ground that such court orders in different
cases for different States will keep coming up and the principle of compensation cannot be made subject to the result of such cases.

serr oréf gam However, Odisha had indicated that the Entry Tax case was a special case where a number of States were also involved and the
constitutional validity of Entry Tax Acts were put to question. The dealers had got special concession of the Courts pending the determination of
constitutional validity of the Entry Tax Act. In the meantime, a 9 Judge Constitutional Bench headed by the hon. Chief Justice of Supreme Court of

India in its order dated 11" November, 2016 (Civil Appeal 3453/2002) in the case of Jindal Stainless Limited and Others versus State of Haryana and
others has passed an order about which Shri Kalyan Banerjee was just now mentioning, which goes into the State's favour. Consequent upon the
judgment of the hon. Supreme Court, collection of balance Entry Tax from the dealers, which they had kept with themselves, based on interim
orders, in the near future is expected. But, are you going to calculate that? The Council has rejected that. Therefore, I would appeal to the Finance
Minister to take up this case on our behalf in the Council. The appeal of our Finance Minister was rejected, was not considered in the Council. Odisha
will get a substantial balance of Entry Tax relating to the financial year 2015-16.

Another issue is this. When the GST Constitution Amendment was being moved, we had also moved an amendment relating to the clean
environment cess. At that time, the Finance Minister had assured us that this would be decided in the Council and they would take up the case.
What has happened to that? Odisha had also raised this in the Council. Odisha is a coal-bearing State. A cess is being collected. In the third Council
meeting, this was raised.

SHRI NISHIKANT DUBEY (GODDA): It is a part of the compensation.

SHRI BHARTRUHARI MAHTAB : I know that. Please have patience to hear me. The rate of royalty on coal fixed at 14 per cent ad valorem has not
been revised for more than four years, even though the Ministry of Coal has constituted a study group to consider revision of rates royalty on coal on

215t July, 2014. We are in 2017. While the rates of royalty have remained unrevised, the Union Government has enhanced the levy of clean
environment cess to Rs. 400 per tonne in the Union Budget in 2016-17. Neither is this cess shared with the coal-bearing States nor did the coal-
bearing States get any benefit from the funds collected as cess in proportion of their contribution to the cess. It has been suggested by our State
that this cess should be renamed as 'Environment and Rehabilitation Cess' and at least 60 per cent of such funds should be shared with the coal-
bearing States to deal with negative externality. The remaining 40 per cent of the cess may go to the GST Compensation Fund. Instead of
distributing it throughout the country to all the States, it is the coal-bearing States which should get the benefit at least for 60 per cent. Let the 40
per cent be distributed among other States. ...(Inferruptions)
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HON. CHAIRPERSON : Shri Nishikant ji, please sit down.

SHRI BHARTRUHARI MAHTAB : However, the GST Council has decided that the entire proceeds of clean environment cess would be used for GST
compensation. That is our concern.

Sir, there is the IRS Association and it has drawn the attention of this Government to an issue of concern which needs to be clarified. In our
Parliamentary system of governance, the issue of parliamentary oversight is a must, but it has not been addressed. IGST assessment errors by State
Government officers would go outside the oversight of the C&RAG and Public Accounts Committee. CRAG and the PAC submit reports to the
Parliament to which the CBEC — now it is going to be called CBIC — administration is answerable. However, such oversight collapses once the power
under IGST is delegated to the States. This grant of power is without any accountability. This is constitutionally not permissible.

Another concern has been raised that there would be multiple registrations for service providers and that goes against the idea of One Nation, One
Tax. In the proposed administrative architecture they will have to take around 30 separate registrations thereby making them face 30 different tax
administrators. Multiple returns of service providers and banking sectors will increase compliance cost. Service providers in the banking, insurance,
logistics, IT, ITES and aviation sectors are operating under a single centralised registration of service tax at present. That means, at present they
have to file three service returns in one year. In GST era, they will have to file 61 returns per State per year after taking registration in each State in
which they have presence. No doubt, the State Bank of India which has branches in 35 State and Union Territories jurisdictions will end up filing over
2,000 returns annually. This does not seem to be in the spirit of ease of doing business.

I would like to understand this business of defining agriculture in the GST Bill. Clause 2, Subsection 7 on page 2 says, "Agriculturist means an
individual or a Hindu Undivided Family who undertakes cultivation of land (a) by own labour, (b) by the labour of family, and (c) by servants on
wages payable in cash or kind or by hired labour under personal supervision or the personal supervision of any member of the family". West Bengal
has a Tenancy Act. You have a Sharecropper Act. Now the owner of the land will come under GST. I do not know what happened in the Council, but
here is a case where in a round about way you are bringing agriculturist into the tax net.

SHRI ARUN JAITLEY: You were wrong last week, you are wrong today. I would like to clarify this. What you said a 2014 amendment was actually a
1973 amendment.

SHRI BHARTRUHARI MAHTAB : I stand corrected, Sir. 3mu jsi3t secfisic &) smuot #js1 3prct ot fnsgs asa féen en [ w1 emar sow@nfier 3t & But 1973 is the
right thing and I was coming to that. However, agriculture is being taxed. Can we deny it? It is being calculated with our other sources of income.
Now the slab goes up. So, indirectly I have to pay more tax. In GST I had never conceived this. States like Odisha, Andhra Pradesh, Punjab, Haryana,
Delhi — I do not know why West Bengal has not objected to it —four States specifically had objected to this provision and had wanted certain
corrections to be made. But that was not accepted in the Council.

I would conclude with this point. Whatever exclusion is there is left to the intelligence of the people. I am talking about the provisions of the
explanation of what has been given here in the definition. Who is an agriculturist? It is a person who does cultivation by his own labour, by labour of
his family, by servants on wages payable in cash and kind or by hard labour under personal supervision or supervision of any member of the family;



the definition of the 'family' is there in the law. But what exclusion is there is left to the intelligence of the people. But this exclusion of the definition
for the purpose of taxation points out two things. Firstly, shared cropping is now going to be taxed under this Bill. Even though the tenant's right
over a portion of produce as wages or bonus given to them in the form of wages is a natural practice in our country, this Government wants to
include it in the tax net through this Bill. Widening the tax net is a different thing. Punjab had vehemently objected to bringing agriculturist within this
Bill and imposing tax on them, but this objection was not accepted. Haryana, where the BIP has its own Government, also objected. They will face
the music now.

Secondly, items like dairy farming and poultry have not been included in the definition of ‘agriculture’. In the absence of a formal 'exemption
list', the taxman can argue that these items are not in the list, hence taxable. Farmers' bodies have raised their concerns with the Finance Ministry
and the Agriculture Ministry. This needs to be addressed. Despite objections from States like Punjab and Haryana and other States, the Council and
this Government have refused to address this issue.

Punjab's suggestion to add a sub-clause for inclusion of 'agriculture co-operation' through any usufructuary mortgage or lease or otherwise and
include cooperative societies within the meaning of 'agriculturist' was not accepted. Telangana suggested that the definition should not be limited to
those who cultivate the land personally as small landholders and marginal farmers they also pool in land from different farmers and do cultivation.
This suggestion was also not accepted. Haryana said that no restriction should be put and even contract farming should be allowed since
landholdings are very small; that was also not accepted. Delhi claimed that tenancy was quite common in India and to make them taxable under
GST would be a very big decision which needed to be discussed; but it was only and only Gujarat which stated that a company that entered into a
tenancy agreement should be registered and pay GST. We have no objection to that. But what about the land laws of West Bengal, Odisha,
Jharkhand, Punjab, Haryana and what about their farmers? You are going to bring them under GST and expand your tax net.

The hon. Finance Minister would stand up and say this is a unique thing in the Council and every State has unanimously agreed. Here are
certain States which have objected and their objections were not accepted. I am not going to challenge the decision or the wisdom of the Council
now. But it will be challenged at some point of time unless a consensus builds up. It is because a large section of society is going to get affected
when you are defining the 'agriculturist' and bringing them under GST.

HON. CHAIRPERSON: The reply will given by the hon. Minister at 1830 pm. I request every Member to adhere to their party's timing.
...(Interryptions)
HON. CHAIRPERSON : Whatever has been decided in the BAC and whatever is the direction of the hon. Speaker, I have conveyed.

... Interruptions)

SHRI MOHAMMAD SALIM : On innocuous Bills also, we have taken time and you have allowed many hon. Members to speak. ...( Interruptions)
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SHRI JAYADEV GALLA (GUNTUR): Sir, today is the new year for Telugus, Kannadigas, Marathis and Sindhis. Shri Hevilambi naama samvatsara Ugadi
subhakankshalu. A very happy Ugadi, happy Gudi Padwa, Cheti Chand to all who are celebrating the New Year's Day today.

Sir, we could not have asked for a more auspicious day to pass the most important economic reform since the dismantling of the 'Licence Raj' in
1991. Back then, this created a face change from the Hindu rate of growth of 3 to 5 per cent to a new level of 5 to 7 per cent and even touching 9
per cent a few times. With the GST tax regime, I am sure that the stage is being set to touch the double digit growth rate in the very near future.

Sir, I thank you very much for giving me this opportunity to take part in this historic debate. It is historic because it is the biggest tax reform
that the country has ever undertaken since Independence and this tax reform is the need of the hour due to existing complex web of taxes,
complicated tax structure and cumbersome compliances before multiple authorities. It is equally historic - though only procedural - that never in the
history of Indian Parliament has ever four Bills been discussed together So, we are sitting here to create history and I am happy to become a part of
this historic move which is for the betterment of the people of this country. So, I, on behalf of my Telugu Desam Party, wholeheartedly support these
Bills and congratulate, compliment and bow before the patience the hon. Finance Minister exhibited in 12 marathon meetings of GST Council and
every meeting lasting between 10-12 hours before giving final shape to this gigantic and Herculean task and bringing it before the House for its
consideration and passing. So, hats off to hon. Finance Minister and his team for ushering in a new economic era of efficiency, transparency,
accountability and compliance.

Sir, in PPP terms, India becomes the largest single market that has such a tax regime. Only the US and China are larger economies in PPP
regime but neither of them are single markets. So, we are moving ahead of both China and the USA in terms of implementing this historic change.

I can say with authority that no power on earth can stop implementation of this tax reform. I am saying this because the Constitution Amendment
Bill which was blocked by the 'Elders' in the Rajya Sabha last year on trivial grounds, now I do not think that they have any weapon to stop this as
the hon. Minister has rightly said, while replying to the Finance Bill that, at all costs, GST will become a reality from 16th September, 2017, since the
Constitution Amendment Bill we had passed permits only one year to collect taxes and after one year, you are barred to collect any taxes. Of course,
it will become a reality from 15t July this year itself. Had it been cleared last time we would have been sailing on the GST by now. Anyhow, as the
idiom goes, "better late than never', we are going to clear this tax reform now.

Earlier, GST could not sail through when the UPA tried in 2011 because four of its own CMs opposed the Bill lock, stock and barrel. They were
opposing because there was a tremendous trust-deficit between the Centre and States. Now, the situation is entirely different and States have
started trusting Modi ji, more particularly, after increasing the devolution of taxes and giving emphasis on Cooperative Federalism.

Now, that every word of these legislations is scrutinised and approved by the Finance Minister of every State, including Andhra Pradesh, there is little
room to find any loopholes. But, taking advantage of this opportunity, I wish to make a few points which need clarification from the Finance Minister.

Sir, here, I remember what one of the Founding Fathers of America and renowned polymath, political theorist, scientist, author, inventor, Benjamin
Franklin said in 1789 and I quote:

"In this world nothing can be said to be certain except for death and taxes." So, taxes are certain like death and taxes are here to stay. But the only
point is, in which form and to what extent. The House should agree with me when I say that taxes are inalienable in the growth story of any nation
and India is no exception to this.

Sir, I begin my submissions from my State of Andhra Pradesh as to how GST impacts Andhra Pradesh which, after bifurcation, is reeling under severe
financial crisis. GST benefits consuming States. But, it is the other way round when it comes to Andhra Pradesh. Due to implementation of GST, we
are going to lose Rs. 2,000 crore annually even though, after bifurcation, we are reduced to a consuming State. Andhra Pradesh is losing because
there is reduction in tax from 14.5 per cent to 9 per cent and exemptions given in CST, R&D Cess, HRBT, Entertainment Tax, Luxury Tax and due to
removal of tax on foodgrains. Once GST is introduced, the State of Andhra Pradesh would lose Rs. 2,000 crore.



Before coming to various clauses of the Bills, I have a couple of points to make on the Constitution Amendment Act as a consequence of which the
Bills we are discussing are before us.

The first point I wish to make is relating to Section 19 of the Constitution Amendment Act which says that "Union “may' compensate States for loss
of revenue arising out on account of implementation of GST for five years." Clause says Union “may compensate' and not "shall compensate'. Andhra
Pradesh is doomed and gloomed and reeling under this very word “may' which has been used left, right and centre in a clumsily drafted AP
Reorganisation Act and now a ridiculous argument given by some sections that “may' does not bind the Government of India to discharge its
obligations towards it. So, I want that the word “may' be substituted with the word “shall' and only then it is binding on the Government of India to
compensate States.

Secondly, I would like to request the Finance Minister to favourably consider extending the 5 years period to 10 years for Andhra Pradesh, as a
special case, looking at its pathetic fiscal position.

Sir, I said in the beginning that the Finance Minister has rightly said, while replying to the debate on GST in Rajya Sabha, that States were not
trusting the UPA-led Centre at that time because Centre did not pay them the CST dues running into thousands of crores, apart from other things
and he convinced the States by giving an assurance that Government of India will pay CST dues one-third at different intervals to bring States on
board. It is not at different intervals, but it should be paid in quarterly instalments just as the Centre's timeline for collection of taxes from
subscribers.

Now, taking this point further, I wish to submit that AP also has huge CST dues and I had also raised it in this very House earlier The dues of
Andhra Pradesh in regard to CST compensation are to the tune of Rs. 7,269 crore. Let me give the break-up -- for the year 2012-13, Rs 935.74 crore
was the undivided share of Andhra Pradesh; for the year 2013-14, Rs. 2,247 crore was the share of Andhra Pradesh; and up to January 2014, it was
Rs. 618 crore. So, if we calculate, till the division of the State the dues were Rs. 3801 crore and after bifurcation from July 2014 to March 2015, the
dues are Rs. 1,467 crore. In 2015-16, the dues are Rs. 200 crore. The figures of 2016-17 have not yet come. So, if you calculate, the total comes to
Rs. 7269 crore. Now, as per my calculation, Rs. 6000 crore is yet to be paid to Andhra Pradesh but I request the Finance Minister to inform us as to
how much the Centre has so far paid to AP, how is the balance going to be paid and by when the CST dues are going to be cleared.

Thirdly, since the threshold limit per registration is enhanced to Rs. 20 lakh from the existing Rs. 7.5 lakh, about 75,000 dealers out of 2.4 lakhs will
be out of the GST system in AP. So, AP is also losing some amount due to the increase in the threshold limit and AP was demanding for keeping the
threshold limit at Rs. 10 lakh but the CST Council pegged it at Rs. 20 lakhs. So, with this, the subscriber base shrunk in AP and I am sure the Finance
Minister will do something in this regard.

We all know that we are graduating from the existing complex tax web to a more rationale tax regime. The IT infrastructure during the GST regime
for compliance has to be put in place as early as possible for successful implementation of GST. It is not an easy task. I welcome that a Special
Purpose Vehicle is proposed to be set up to provide IT infrastructure and service backbone. I only suggest that every State has to be equipped to be
ready for graduating from the existing tax structure to GST.

Here, I wish to make a point. The Report of the Select Committee also contains this in para 3.38. The SPV that the Government is going to create
under Section 125 of the Companies Act is supposed to provide IT infrastructure to States and the Centre. Here, you have given 30 per cent
shareholding in SPV to private banks like HDFC, ICICI and HDFC Ltd. and conspicuously, not even a single nationalised bank has been given any
shareholding in the SPV. What are the reasons behind ignoring our own PSU banks which play a pivotal role in GST? I request the Finance Minister to
explain this.

Sir, the basic principle of any taxation is to have similar taxation on any two similar sectors to have a level playing field. There are two sectors
namely the NBFCs and the Chit Fund Companies which do similar activities of collecting money from subscribers and give them as loans to earn
profits and distribute them among subscribers. But under taxation, there is discrimination between NBFCs and Chit Fund Companies. For example,
while 90 per cent of the earning of NBFCs is exempted from tax, only 30 per cent of chit fund companies is exempted from service tax. The
treatment in spite of the fact that they are doing similar business is different.

Secondly, there are 30,000 registered chit funds in the country with an annual turnover of over of Rs.40,000 crore while there are ten times of this
number which are unregistered.

Thirdly, now chit funds attract 15 per cent service tax and it is going to go upto 18 per cent under GST. So, the all India Association of Chit Funds
request for exempting them from service tax or keeping them at four per cent slab is genuine and hence, I request the hon. Finance Minister to
consider their demand favourably.

Sir, there is no doubt that GST brings smiles in some sectors and agony to others and it impacts one of the flagship schemes as well.

I will give you one example. The solar industry is a sun-rising sector where the Government is putting a lot of emphasis and aiming to produce one
lakh MW of solar power by 2022. But, if you look at the study of the Ministry on the implications of GST, it increases the cost of renewable energy.
For solar energy, it is likely to raise costs by 12 to 14 per cent because the industry is currently exempted from countervailing duties and Central
Excise Duty on import of solar modules. These exemptions will be removed once GST comes into operation. There is no doubt that this will help our
domestic PV module manufacturing industry by making it cost-competitive when compared to imported ones which otherwise is 30 to 40 per cent
more. Whereas, the raw material and intermediaries needed for module manufacturing are exempted from Customs Duty and Central Excise Duty
but countervailing duty on them at 12 per cent. Secondly, VAT is levied by various States at various rates and the same is not applicable to imported
modules. Therefore, it adds an extra cost to the domestic solar modules and makes them less competitive and more expensive by the time it
reaches the consumer.
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Thirdly, the proposed rate of 18 per cent is also much higher than what is being paid by the industry. So, I request the hon. Minister to consider
policy implications of GST in areas of strategic interest, such as Make in India and the National Solar Mission and find a way out for this and protect
domestic solar industry by prescribing discounted tax rates uniformly for domestic and imported modules or exempt this from the purview of the GST
as is being done in the case of alcohol and petroleum products.

In conclusion, I would like to say that I am sure the GST will usher in a new horizon and play a crucial role in the growth trajectory of the country. I
am saying this because the law is logical, clear, practical and convenient to comply with. But I only caution the hon. Finance Minister that
implementation mechanism must match up with ever evolving business dynamics.

With these words, I once again support the Bill. Thank you.

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Mr. Chairman, Sir, thank you. This Bill has a long history. It has been 17 years since the making.

In 2000, the then Prime Minister Shri Atal Bihari Vajpayee formed a Committee. Last year we passed the 1015t Constitutional Amendment. We had
various meetings, Cabinet meetings as well as meetings with the State Governments and the GST Council. The result of the above meetings is that
we are right now discussing the four new Bills that the Finance Minister introduced. They are, the Goods and Services Tax Bill, which repeals many
old laws, including the Central Excise, the additional duties on textiles, etc.; the Integrated Goods and Services Tax Bill; the Union Territory Goods
and Services Tax Bill; and the Goods and Services Tax (Compensation to States) Bill. Finally, we are going to pass these four Bills today.

Today is also the Ugadi, the Telugu New Year day. In Ugadi, we prepare a ceremonial concoction, a drink made of tamarind, water and little pieces
of coconut, pieces of mango, sprinkling of salt and neem flowers. 1t is khatta, meetha and kadva. In the Bills also, there are a lot of meetha things,
little bit of khatta things and a few kadva things also. But at the end, this Ugadi Pachadiis healthy and wholesome. So also I feel, at the end of this,
it will be healthy and wholesome for the nation.

The main benefits are the uniformity of tax rate structures, removal of cascading effect, improved competitiveness, simple and easy administration,
better controls of leakages, increased revenue, free flow of goods across the nation. Faster movement of goods also leads to smaller inventories
both for traders and manufacturers because they do not need to stock larger inventories. It also increases the profitability because the capital locked
up in inventories is freed up, the credit and the loan cost comes down. These are all very meetha. There will also probably be less corruption and we
will become more tax-compliant and law-compliant nation. While all these are very sweet, there are many issues that need examination.

15.04 hours (Shri Ramen Deka in the chair)

Firstly, let me talk about the risk of exemption. Section 11 of the CGST Bill provides for exemption. GST is truly a value added tax. If I am a
businessman purchasing goods and services from a supplier and then selling my own goods, I will ensure my supplier will charge me tax and he pays
to the Government so that I get the input tax credit which I can subtract and pay. My supplier will do the same to his supplier. So, it will form a tax-
compliant self-enforcing chain. But in case of exemptions, it does exactly the opposite. If I am a builder building low cost housing, I am exempt. So, I
will force my supplier to sell me steel and cement without tax. faer & fon & &Y, Jaa ¥ faen & @nand he will force his suppliers. So, the exact opposite
may happen. It will influence the final consumer to make everyone in his supply chain tax non-compliant. But more than this, it applies to builders,
health care services and hospitals. Many hospital bills are tax exempt. Hospitals have so many inputs like stents, catheters, etc. So, compliant
hospitals will have a competitive disadvantage. The very essence of the GST, the very principle of the GST gets defeated in this manner. This can be
a little bitter.

Section 171 provides for anti-profiteering and many people raised this point. I think it is just a political appeasement or playing to the gallery. It is
absolutely not necessary here because profiteering implies something illegal or unfair. In a free market, who decides what is fair and unfair? The
market decides. Who decides what is legal and illegal? The Judiciary decides. So, I think, it has been simply inserted here. It is unnecessary to
include it because it gives way for harassment. While it has no benefits, it gives way for harassment and it can be potentially quite kadwa, because
the Prime Minister said, 'Maximum Governance, Minimum Government'. It can be the opposite.

The place of goods in the supply chain is another such thing. For example, I run Infosys and if I buy 1,000 computers and 300 to Infosys, Bengaluru,
300 to Infosys, NOIDA and I use the rest in Hyderabad, who gets the input tax credit? Which State gets the input tax credit? So, this is a little
ambiguous. If I buy a Subway sandwich in Delhi and eat in Gurgaon or NOIDA, how does it matter? It is the payer who pays the tax. I think there
has to be clarity on this.

There are other ambiguities that require clarification. For example, one of the ambiguities is that as a commodity trader, I keep buying steel or some
commodity which is taxable and the price of steel keeps fluctuating. So, I can offset the highest price of steel which I purchased against today's sale
price and there, there may be an unfair advantage to the trader and the stock in trade will always have the lowest price in which he purchased. So
there are some ambiguities like this which require clarification.

Then, the most important thing is this. Suppose I am a very compliant businessman, I buy from a supplier, he gives me a bill, but he does not pay to
the Government, do I get the input tax credit? Why should I pay for a crime my supplier committed? So, I think, this needs to be avoided. Another
thing is, if I am going to get a refund finally, am I going to get the refund or is somebody else going to get the refund?

On tobacco, we are charging per stick. On every other product, we are charging on the basis of value. But on tobacco, we are charging per stick. So
it gives undue advantage to high price cigarette manufacturers who are mostly MNCs and undue disadvantage to low price cigarette manufacturers
who are probably local people.

Then, India is a diverse country. Just small, medium and large T-Shirts do not fit all of us. ...(Interruptions) Yes they have added Extra Large also.
There are four tax slabs. So, will it fit all the products and all the commodities? Absolutely not, and this is something on which the States have no
control. It is in the hands of the GST Council. There is another thing which I really do not know whether it is good or bad. s3rs1 &3¢ it se a1dl us a1
2 for xazx 2 an offor 3, are 3 ameper udsm after the GST Council passes the rates for each slab. For example, coconut oil in Kerala is an edible item and in
Rajasthan it is hair oil. The tax there is 14 per cent just as the tax in Kerala. So there are certain things which need attention. We are India. We are



not Canada, We are not United States. There are certain things on which we are different and, definitely we cannot compromise on what we call
'fiscal federalism'. But anyway, we need to go on. I think that is the spirit of the House today. We want to move on and probably take a great leap of
faith and faith in our Finance Minister, faith in our Prime Minister and, that is why, probably, there are not many people objecting to this.

Lastly, coming to compensation to States, not all States are growing at 14 per cent. Some are growing less and a State like Telangana is growing
more than 16 per cent under the leadership of Shri K. Chandrashekhar Rao. So, we cannot be hampered down with the 14 per cent refund.

HON. CHAIRPERSON : Please conclude, now.
SHRI KONDA VISHWESHWAR REDDY : Sir, there are just two more points more from my side. I am concluding.

There are larger issues like fiscal federalism. I think, everyone has covered it. Another important point is the probable hikes in the dispute cases
before the Tribunals, High Courts and Supreme Court. Due to paucity of time, I would skip through the points.

Sir, the hon. Prime Minister said that 'the consensus over the GST is proving that Rashfraneetiis above Rajneeti, and I congratulate the Government
and the Finance Ministers of different States,'

Sir, a lot of money of Telangana is pending with the Government as there is a dispute on it. But, at least, what they agree, let them pay us.

Finally, Sir; it is definitely a leap of faith. I hope, it takes us to a new era. There are many concerns, apprehensions and ambiguities but still we are
going ahead. Nevertheless despite of all this, we support this. We have faith in this Government.

Today is the new year for the Telugus, but let it also be a beginning of a new era for the nation and for a strong India.
With these words, I conclude. Thank you.
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olgral, dol Saa’ & aret wal 3, Si3 awft sy yenet sid} ot e 2@ &, wRIwE 312 Yol B golra & eiedlsl & are vrdleset g3n 2 @5 4@ v s, oren sme 3) ..(sraemen)
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& Sredt & fere smm 2iftes vz an 28 §) Bt aws 3 aa Al @1 A 2 &, au sad @y 3 AA-2wrE) gu R A 2 ) 7 ufder dener A aner g, st Pty g sitva 3, Afdper
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arser Paidter at g1 e A afdenser w3 @5 Acer B Brdeugar o fsar e A B-Radlege v sme 3w sfla-apfls ¥ da 6 xnd o) e e s e am fAsd 25
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Ftotofter Asmafey : sra Aamd Bifore

SHRI MOHAMMAD SALIM : With folded hands, I am asking you Sir, please allow me. ...(szaerer)

HAToTallRT FITUfer & AMEs fome ueiies PRI Tea 2 9RT &) 3/ 3ma A Hifsm,

oft Aesac cll# : 213, o Pw aEisdicA #qa v &) I will not touch upon the amendments. #=1 61 forere dierar SIS (KemeT)
Fototter Imafey & s &Y frore 3 zear Hifdig,

SHRI MOHAMMAD SALIM : When the amendments will be taken up, you will allow the Members who have given them. 321 2 o) siisdic & ar? af
aerol f&em sne...(caemer) Amendments will be taken up and you will allow them. sia spisdicat w2 fSawmerer dan o Saia) sEisdic b ar & dierol &en se, Afdvor
JMUel eesr mseF 3 it @t ot onfirer fven &) it 3 Rodol @A oiler @ w2 3@ &) A B 81 A anen § sl bt Fee 3 off A eer &) s Rweie B e it @1 St
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and.oft e, 3 sffive spisdc &) solaffier 8, 32w Rromweor ¥ R s de 3 &) 212, ama 2Rae, 31 e o A A AQ 3)...(cuawer) 313, Sft.ua.dl. @ s« der e
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HON. CHAIRPERSON : Nothing will go on record.
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afe @Y xaed o1 @A @2 381 & A as Roaer &) A 2 @ @2 33 &) 65 Gl foaret smer arer 3 Fedt @53 33 &) as widl & By 72 Gl @il & urr 2t 3
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AeatEeen & 38 &) A ancatacen adtdt & arevr, cilelt ot wen ot ficTor b wRUT W dilell & HuT wart 3, wart ordl & w 3B 3, Mt g A s B 3| I ary @t
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s eprur I oft ailer ol Dl afiz onar a3 X asel, WIS Afen anen e T X @52 ol Muell, WG W well US| sl6l As Ren ey oiareh ol wia-uia Relopar a3 3
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): I thank the Chair as well as my leader Shri Jagan Mohan Reddy for giving me this opportunity.

Sir, the hon. Finance Minister deserves appreciation and congratulation because although they are in majority, they did not adopt majoritarianism
and they went in a democratic and consensus manner. I also congratulate the hon. Minister for his persuasive nature.

Sir, the GST Bill will, undoubtedly, have lots of benefits like concrete tax structure for the Centre and the States, broadening of tax base, simplifying
tax procedures, avoiding duplication and cascading effects and creating a single common market. The GST Bill has also contemplated to dispense
with the concept of declared goods of special importance which we all felt was necessary. So, this is a good step.

Sir, I just want to ask the Government if there are any future plans to bring the alcohol and petroleum products within the gambit of GST.

The State Governments have to carry a lot of social security responsibilities and they are answerable to the people. At present, the Central
Government has agreed to compensate the States for five years but what would happen if even after five years the losses continue? I, therefore,
believe that to continue and maintain a strong federalism and to honor the commitments made to the people, the Government of India would think of
it as well.

One challenge that is still there before the Government of India is of categorization of commodities as well as of companies; whether the share
between the Centre and the State should be 90:10 or 50:50. Then, the issue of jurisdiction over businesses with less than Rs.1.5 crore or above
Rs.1.5 crore of turnover is also extremely challenging. I wish that the Government of India should have brought this Bill after resorting these
important issues of categorization and fitment of the commodities.

Sir, the Government is now considering for everything, whenever there is a question of compensation to be paid to the State Governments for the
loss of revenue in the process, additional cess on demerit and sin products, but they constitute an extremely small proportion. Luxury cars or tobacco
products etc. constitute a very small proportion. So, if the loss exceeds much more than what can be recovered from these products, how could you
compensate the States only from this collection of additional cess on demerit goods? Of all, charging luxury cars is good and charging tobacco
products is also good. Why does the Government want to charge aerated drinks, more so the non-alcoholic beverages? It is good to charge alcoholic
beverages, but why does it want to charge small drinks like Pepsi etc.? All the families, even in village also, are resorting to these drinks. So, I think
that the Government should reconsider putting additional cess on aerated drinks, particularly non-alcoholic beverages, because the common man are



also taking them in big quantities.

Sir, categorisation and splitting of jurisdiction between the Centre and the States is good. When it comes to the offshore jurisdiction, earlier it was
vested with the Central Government. Now, they are giving the power up to 12 nautical miles to the States. If the sea is shared by two States, for
instance, Andhra Pradesh and Tamil Nadu, since my State shares border with other States as well, every time there will be a big problem for the
fishermen of both the States. Tomorrow, if the marine products are to be derived and taxed and you are giving the power to tax to the respective
States, I am sure that it will become a contentious issue, which needs to be resolved. This should be kept in mind.

Now, the Government is putting additional cess, whenever there is a loss of revenue by the States, on consumable durables which also include a
small refrigerator, air-conditioner and all that. A middle-class man is also availing of these facilities these days. So, I think, this issue of going on
putting additional cess should be re-looked at. As of now, basic tax and additional cess comes to as much as 48 per cent. So, the Government should
look at this issue.

Presently, the tax base is about 9,00,000 crore. In a federal system, till now, the base is shared by the Government of India and State Governments
in the ratio of 50:50, but now with the advent of GST, the entire base is likely to go to the Government of India. In the long run, the concept of
federalism may disappear as far as financial matters are concerned. That is why, the Finance Minister of West Bengal was asking that at least the
companies, which have the GST turnover of less than Rs. 1.5 crore, should be given to the State Government.

I think, the date of implementation as 15t July, 2017 seems to be extremely difficult for the simple reason that trade and industry as well as the
Government officials will not be able to ready themselves within three months. The Government should also look at this aspect.

The Government is taking the pride telling that in all probability, there will be additional GDP growth of two per cent. I hope that it would be kept up
right from the beginning so that development takes place.

With regard to the penal-arrest provision, when there is evasion of more than two crore rupees, non-bailable warrants may be issued against the
defaulter. I think, we should not be lenient to the tax defaulters. We should be tough on them because every time the Finance Minister tells that
India is a non-tax-compliant country. So, stiff rules are required.

A special purpose vehicle GST-Network has been created and Rs. 3,000 crore have been given as a grant for that. We should not forget that 51 per
cent share in GSTN is going to be held by the private companies where the people behind may be FlIs also. So, I think, it should be looked into
whether the security clearance for that has been given.

With these points, I thank the Chair and conclude.

SHRIMATI SUPRIYA SULE (BARAMATI): Sir, thank you very much. I stand on behalf of my Party today in support of the GST Bill.

The Goods and Services Tax Bill was something, which came during the UPA regime. It is a very well-thought-out Bill and I think that it is truly the
need of the nation and requirement. I am proud to say that I come from a State, which has consistently supported this Bill and has been quite in a
rush to make sure that it gets implemented in the entire country.

In Maharashtra, when the Congress and NCP were in power and now that the BJP is in power, but Maharashtra's line, as a State, has been
consistent about the GST Bill and its implementation. I must admit with great pride that this is one Bill that our State is fully prepared for. We have
trained a lot of people, and our software is ready. I have been hearing a lot of other States complaining and having issues, but Maharashtra is one of
the few States that is absolutely open and very keen on implementing the GST Bill.

This morning, I was going through the Question Hour reply, as the entire GST is going to affect our GDP and our FDI. So, I would like to mention that
the hon. Government and the Finance Ministry, in a reply given today, have given us sector-wise growth rates. In that, mining and quarrying is down
by 11 per cent. These are data given by the Government. Manufacturing is down by minus 2.9 per cent; trade, hotel, transport, communication
services related to broadcasting is down by minus 3.4 per cent; and financial, real estate and professional services is down by 4.3 per cent.

Now, with the GST implementation, as we are going to implement it soon in the nation from 15t July, my first pointed question to the hon.
Finance Minister and the Ministry would be this. Everywhere, data proves that wherever GST has been implemented there have been hiccups. It
would probably take a hit may be a year or two, by the time inflation will be going up and down. With these kind of numbers already in development,
which is being a challenge, how is this going to hit our GDP at this stage?

The second question is about FDIs. This Government keeps talking about FDIs. I would like to ask this from the hon. Minister. What would be
the repercussions on FDIs? With full humility, I would really appreciate what the hon. Finance Minister said earlier in his opening speech today that
we are giving all these powers, which are Parliamentary powers, to the Council. So, the powers are not with the State and they are not with the
Centre. Actually, after hearing him, it was quite a worrisome situation that first of all Parliament is the supreme authority in this country to make
legislations, and judiciary does their job and we do our job. If we start stepping on to each other's job, then what is really the final role of Parliament
three or five years from now? There is nothing wrong in sharing power. It is nice that we are empowering the States. The States must be
empowered, but to give this kind of power to a Council in finesse legislations, which are related to the nation; which are going to make a huge
difference; and which are inter-connected.

Yes, today, BJP is in power in the Centre and in all the States, but what happens five or ten years from now? It is not going to be a scenario
where there is going to be a single-minded Government all over the country. What happens then? I am asking this because these legislations are not
short-term legislations. They are not for 5-10-15 years. These legislations are long-term legislations that we are making. These are Constitution
amendments that we are making. Has really the Government thought it through? There is nothing wrong, and I am not objecting to give power to
the Council at all, but we must rethink while doing such legislations that at what cost is it going to come. It is because looking at States now anyway



service tax is going to go up as we know and as we all know provision under Section 171 where you have made profiteering an issue, but there are
40 crore people who are poor. If you look at all the marginal farmers with our poverty line, our poor people or average people in this country are over
60 crore. Now, what happens if this inflation goes up? How are you going to be accountable for this? How will the common man survive in this
inflation? I agree and I know that your answer will be that it is only going to be a hiccup period till we settle down. But what are you going to do to
make sure that the prices do not sky-rocket till we settle down?

The second most important point is the 'data privacy'. Today there is a new fashionable word saying 'data is the new oil'; most people are using it
quite generously. The kind of data that is going to get generated with this, through the GST which is a private body — only 49 per cent is the
Government and 51 per cent are outside players — I am sure you have thought it through. Crores of data is going to be generated every day. What
precautionary measures are you taking so that none of this data will ever be leaked? Every State is going to have its own authority for this data.
There is a 1.1 per cent chance that in a weak moment if anybody in that system who has access to this kind of information -- I am not saying it will
happen and I am sure you have thought it through — leaks it, it will be at a huge cost for our country. There is nothing specific that talks about
privacy in this.

Next is compensation to States about which most people have talked about. T come from a State where, unfortunately, in the last five years, we
have had drought after drought after drought. Once GST is implemented, if there is an economic crisis, are the luxury items going to be good enough
to pay for the compensation? Even the Mumbai Corporation, I remember the hon. Finance Minister, Shri Arun Jaitley, in his last reply, had clarified

that all the big Municipal Corporations will be given money and will be looked after. But in the Bill, there is no clarification as to what the roadmap is
going to be. About an economic crisis especially in drought and in floods, what is your Plan-B? All compensation is not going to come from luxury
items, so you may clarify what the plan of the Government is going to be.

Ancther problem that is going to come through with GST is compliance. Shri Mahtab Ji talked about 30, but if my knowledge and whatever I have
read is correct, there are not 30 registrations, but there are 36 registrations that people will have to go through. The whole idea of having "One
Country, One Tax" is not going to work. If I am doing business in Maharashtra, Punjab and Karnataka, I will have to register in three different places.
The soul of the Bill is to make things simplified, to make it rimless and seamless. So, if I have to register in 36 places, the compliance of this is going
to be a challenge.

I am more worried about it because more and more automotive machines are going to come. More automation is going to come because of all this.
What is going to happen to the jobs? I remember the hon. Prime Minister consistently saying in all his election speeches that there are going to be
two crore jobs generated every year. Sir, the jobs are not in crores, not even one crore, but they are only in lakhs. If manufacturing numbers, as the
Government themselves admit, are dropped by minus 2.9 per cent, how are we going to have jobs? I think there is going to be a serious crisis. I urge
the hon. Government to come back with a plan. It is wonderful to make jum/as and they sound wonderful, but they have to become a reality. After
all, advertising is wonderful, but if it is not going to fill my stomach and get me a job, all this is going to be an empty promise to people. I do not
think that is what GST is for and that is not the soul of GST. I think you really need to look at employment because this multi-State registration is
going to be a challenge,

In regard to education, our State has aggressively looked at educating people. Rules and regulations, the hon. Finance Minister has said that he is
going to make them in the next 15 days. Sir, I will do a couple of points very quickly. I would urge him that he could get these rules and regulations
quickly because still there is a lot of speculation and there is no clarity about GST in people. A lot of things have been changed from the first Bill,
which was submitted six months ago. There have been a lot of changes through the Council, which are not in the public domain.

The other very important point is about GST Composition Levy. This is one levy which is not available for the supplier of the services. The
Government is very proud about their Mudra Yojana, Stand Up India, Start Up India, etc. These are various things you have done for people to start
up on their own. They are not going to get the benefits because the benefits of this Composition Levy have not been extended to the small service
providers. Today Shri Rudy Ji in his speech talked about women empowerment. He talked about women starting new businesses. If a woman starts
a Beauty Parlour through the Skill Development Mission, if she is not going to get the benefits of this, what is the whole point of having this? So, this
clause is very, very critical. I urge the Government to look at the GST Composition Levy which is there under Section (10).

The other one is taxation of Works Contract. The taxation of Works Contract is a rearrangement of words and because of rearrangement of words,
the whole service is going to be in big trouble. So, I would request the Government to look at it. For instance, take one service say, my car has got
spoilt and I sent it for servicing. If I send it for servicing and I take a mix supply of a service — suppose the tyre is changed; the tyre is in a much
bigger bracket while the service is at a much basic bracket — then the higher tax will be implied on to this. Having this mixed service is going to be a
huge challenge which is going to get into a lot of litigation. Probably, people will not want to pay them. So, this mixed supply bag is very critical. I
would urge the hon. Minister to look at the taxation of work contract and re-think of it. ...(Interruptions)

HON. CHAIRPERSON : Now, I call Shri Ramesh Pokhriyal to speak.

SHRIMATI SUPRIYA SULE : There are just two points. Please give me one minute. I would come to input tax credit availability. This is the draft Bill
of the CGST law. In this particular draft law, this section was not there. This has come in the CGST Bill. So, why are you not giving this input tax
credit? This directly affects the telecommunication towers and the pipeline.

You have talked about Digital India. If this tax benefit is not going to go to these common people, then what is the point of having all these great
programmes like Digital India, Ujwal India and all these infrastructure projects if they are not affordable and they are not going to get the tax
benefit? In that case, the cost of all this will be given to the consumers. This is also a very important point which is going to hurt the poor people of
this country. None of these dream projects that the hon. Prime Minister and the Government talk about can succeed. ...(Interruptions)

HON. CHAIRPERSON: Shri Ramesh Pokhriyal.

...(Interruptions)



HON. CHAIRPERSON: Nothing will go on record.
€/ (Interruptions)3€} +
HON. CHAIRPERSON: You will lose your time Shri Ramesh ji. You please speak.
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SHRI SURESH C. ANGADI (BELAGAVI): Madam Chairperson, I thank you very much for giving me this opportunity to speak on the very significant
and the biggest reform measure in the field of Indirect Taxes in the history of independent India.

At the outset, I congratulate our beloved hon. Prime Minister Shri Narendra Modi for his strong commitment to take up this major reform initiative,
that is, the implementation of the Goods and Services Tax with utmost priority as it was pending for over a decade. Among the various other
reforms, the GST is one of the biggest reform measures introduced by our NDA Government. Our hon. Finance Minister Shri Arun Jaitley has
introduced four Bills relating to levy of Goods and Services Tax. The hon. Finance Minister has introduced four supporting Bills, namely, Central GST,
Integrated GST, Union Territory GST and Compensation Bill.

I am glad to mention that after the passage, the GST regime will come into force from 15t July, 2017.

Madam, the Goods and Services Tax in the country would certainly help the Government in realization of the objective of 'One nation, one tax, one
market', which would also improve the 'ease of doing business' climate in the country.

Madam, GST would also help the common man indirectly. It is beneficial for the common man as it would reduce the tax burden, especially on the
daily consumable items. In this way, our NDA Government is strengthening the hands of the common man and making all efforts to improve the
standard of living of all sections of people of our country.

Madam, I would call it as a revolutionary step by the NDA Government under the stewardship of our great visionary leader, Shri Narendra Modi-ji for
taking bold decision to bring this singular tax reform in the country after Independence.

Madam, by amalgamating a large number of Central and State Taxes into a single tax, it would mitigate the cascading or double taxation in a major
way and pave the way for a common national market in the country.

Hence, I am proud to state that this is a landmark reform in the economy of India after Independence. The GST is expected to boost our GDP growth
by about two per cent. As of now, there are various kinds of inter-State barriers, which are causing great inconveniences in having smooth business
transaction between one State and the other. The good thing is that the GST would not only remove the inter-State barriers but also help our
country to become a single major market by way of boosting efficiency and slashing costs.

Madam, introduction of GST would also make the Indian products competitive in the domestic and international markets. By 'Make in India', today,
India should produce its own products. Studies show that this would have a boosting impact on the economic growth. It is expected that the
implementation of the Goods and Services Tax law will lead to an increase in the Gross Domestic Product (GDP) of the country by one to two per
cent. This, in turn, will lead to creation of more employment and increase in productivity of our country.

The GST regime will be bringing in more transparency and efficiency with the minimization of human interference in the tax administration of the
country. The GST regime is also likely to lead to reduction in tax evasion as a result of the computerisation of the taxation process. This tax, because
of its transparent and self-policing character, would be easier to administer. This will, in turn, lead to increase in revenue collection for the Centre
and the States,



HON. CHAIRPERSON : Mr.Suresh Angadi, please conclude, now. There are many Members from your party yet to speak on it.
SHRI SURESH C. ANGADI : I am just concluding.

Madam, the CGST Bill makes provisions for levy and collection of tax on inter-State supply of goods or services or both, by the Central Government.
On the other hand, IGST Bill makes provisions for levy and collection of tax on inter-State supply of goods or services or both, by the Central
Government.

The UTGST Bill makes provisions for levy on collection of tax on intra-UT supply of goods and services in the Union Territories without legislature.
Union Territory GST is akin to States Goods and Services Tax, which shall be levied and collected by the States/Union Territories on inter-State
supply of goods and services or both.

The (Compensation to States) Bill provides for the compensation to States for the loss of their revenue which will arise on account of the
implementation of the Goods and Services Tax for a period of five years as per Section 18 of the Constitution (One Hundred and First Amendment)
Act, 2016.

I would once again like to thank you Madam for giving me this opportunity. This Bill will boost business in the country under the leadership of hon.
Prime Minister Shri Narendra Modi.

SHRI SIRAJUDDIN AJMAL (BARPETA): Thank you hon. Madam very much for allowing me to speak in this august House.

I rise to highlight my comments on the GST Bill. I, on behalf of my party AIUDF, appreciate the efforts towards reducing the complexities in the
regime of indirect taxation. It is said that GST will be a game changing reform for the Indian economy by creating a common Indian market and
reducing the cascading effect of tax on the cost of goods and services. It will impact the tax structure, tax incidence, tax computation, tax payment
compliance, credit utilization and reporting, leading to a complete overhaul of the current indirect tax system . Currently, we have multiple tax
windows as illustrated by my various colleagues in this august House. I would not like to repeat them. It is said that GST is the best option for
reform of the economic system of the country and its implementation would give relief to people of the country. Its positive impact would go a long
distance. The suppliers, manufacturers, wholesalers and retailers will be able to recover GST incurred on input costs as tax credits.

This would reduce the cost of doing business, thus enabling fairer prices for consumers. So, the Government has taken several measures
before implementing GST; otherwise it would badly affect common and poor people of the country. So, the Government needs to work at various
levels for successful reform in its true meaning.

Fixing the rate of GST was one of the basic challenges in the way of GST. However, a four-tier GST tax slab has been decided by the GST
Council. The GST, being a consumption-based tax, states with higher consumption of goods and services will have better revenues. So, the co-
operation from State Governments would be one of the key factors for the successful implementation of GST. So, the Government has to take State
Governments into confidence.

One of the most significant challenges for successful implementation of GST is to have good IT infrastructure in the country. We know that we
are far behind in having electricity, internet connectivity in our country, especially, in rural areas. So, the Government needs to work on that problem.

It was expected to be in line with slogan of the Govt. "One Nation-One Tax" but it seems that GST excludes Jammu & Kashmir.

Madam, albeit, there may not be separate constitutional status for North-Eastern States like Jammu & Kashmir, but special attention ought to
have been given for developing trade & industries which helps generate employment for youths of North-Eastern States. It is very unfortunate that
except for the lower threshold limit to North-Eastern States for the tax payers there is no special provision for North-Eastern States, in spite of the
fact that the Constitution (One Hundred and First Amendment) Act empowers GST Council to make special provision for North-Eastern States.

There is no seamless flow of credit considering the place of supply provisions. There should have been a mechanism of seamless flow of credit
of all the taxes paid in any State. They ought to have been allowed to take the credit without any negative list.

The strength of our Indian economy is in the villages and a number of villages are deprived of electricity and internet connections. It makes
things worse for them. They will have to take the help of professionals or tax return preparer or application service provider or GST Suvidha provider,
which will be extra cost burden on them. It was expected that the Government will take measures to educate trade and industries not only in towns
and cities but even in far flung areas of rural India. This has not been done.

Composition scheme is announced but any person doing inter-state sales will not be entitled for composition scheme. In the North-Eastern
States a lot of trades happen inter-state and they will be deprived of opting for composition scheme, thereby a lot of hardship will be faced by them.
Further, they are neither allowed to take input tax credit nor collect tax to be paid to the Government and hence they will not be able to compete
with dealers around the country. It seems that the Government wants to kill poor dealers and help big industries.

Respected Madam, though GST has been implemented in a number of countries in the world there was unrest in each of these countries and
hence there was inflation. While anti-profiteering measures clause has been introduced, it will be used for harassment of trade and industries. There
is no mechanism to prevent any harassment.

1 think still there is scope for changes and modifications in the current drafted GST Bill that was highlighted by many of our colleagues. So the
Government needs to think on those lines.

There are many objections from trade associations such as the GST will make life more complex. Every month, three returns have to be filed.
Small traders will find it extremely cumbersome. Many trade associations have made representations but they have not been discussed in detail. The



rules are not notified as yet but the Government expects the traders to absorb everything in four months; that is not enough for such a historic
reform. If one has paid GST, but the collecting party has not paid or has not filed the return, then the first party is penalized. He has to suffer for no
fault of his own,

As their objections have root and base, therefore, the Government needs to redress their concerns and problems. I would request the hon.
Minister to remove the anomalies in the present Bill and adopt the required rectifications for a simplified and more beneficial law.

I conclude my speech with the hope that the Government will keep the interest of poor people on top priority while implementing GST. The
process should not be a punishment.

Thanking you, Madam.

SHRIMATI POONAMBEN MAADAM (JAMNAGAR): Thank you, Madam for letting me speak on the much awaited and a historic tax reform that our
country is ever going to see through Goods and Services Tax Bills, 2017.

At the outset, I would like to congratulate the hon. Finance Minister for making GST possible. #@ieen, # o aicft oft @1 sftoaict foer ool & @ené safee & 2
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I congratulate the political magnanimity and tenacity of our hon. Finance Minister, it amet Jjag a3 #1et 3 JAgal 3 46 T ISR 20l & R arT Ts 25 &,
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fBren &, safere st oft a 3iiz & siicet @I ww alu &) il oft 3MfStoret da & v G of Iabl aa B da e &a sifcar i deia ool & [&on I sheardt v FEEa Do
&, v Frs offa 8

&Y asic B aeaw A A sperater 6 diftrefier & aneesr A saal aga s As Ay dic-anse e &) st sfheard "6 ¥ Jeen' Star e o Sfterd & aneem 3 il
yeorR & Zau v & aden & oftd anddy, Rrerds e 3 snol ard el 3, sk @ see-seer Ranel 3 of s dac ww & Reer & e e aven dem 1 sifw g3e1
frsrera & fore ol eremm ang depz ame &, & acretel &Y a2e AK| oPRl bl odl 3 Jor bl B Al wel B e, Jorl clell s ugarol & e g it wen o1
28 & & amerdl & o 3l [Gen 9 v w1smEa Sl ORT wen aerl sEn &, PR Arew A v Risw [est Rizedr, 91 siiv ga1 oot anfe il <dish 2ndw gkt st
foeiaazet &, A adten v wikne wxl 2@ & v fAgelt disacar 1A arsen, acifern anfe Joff ¥ gisaca & A &1 wadle o@f @2 u &, =ity gl sl 35 & sao
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#glGel, &A1Y U Sl FHufer &, ag gy faea 3 fpoft iz Jo1 & wrat ordl &) &9 a1 Aufer o 3 A dorensyr e &) et gy frea # sigi-oEl oft st aw 3, & agl e @l
A 3 @ F)

HON. CHAIRPERSON : Please conclude.

SHRIMATI POONAMBEN MAADAM : Please give me two minutes more.

#glce, afe Ay Sor i 5 e afes @) Rofeir e vruciieric & mem A v da B, a1 ag 9ftp s S91 @) @&l ugamell, @1z smu 2a awa &) s Yeer #id} &ft o
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HON. CHAIRPERSON: Please conclude.
SHRIMATI POONAMBEN MAADAM : Sir, please give me one more minute.

SR 9IRIG ALY A 3t sferforrer e gieerwar amg, but once we overcome those initial teething issues, I think GST will be the biggest boost or the biggest
regime or change we would have ever seen or cherished, and through which the country would stand to benefit to a great deal in the long run.

Sir, in the end, I would, through you, like to congratulate the hon. Prime Minister and our hon. Minister, Shri Nitin Gadkari Ji for reviving a sector
which is the most important sector, which is the road and transport sector. =& usdt ver Bras gfere ey saat Rarsa fven arn &, because connectivity is a
key to progress. dier 2meil & sigs & B c13g 31 anat ag Jsdie QPRI @2 26 &, sob o 3 368 afieifda ol

Frotofter Jrammafer @ off Atw o

HON. CHAIRPERSON: Please conclude.

SHRIMATI POONAMBEN MAADAM : Sir, I am concluding.

In the end, I would congratulate our Finance Minister, our Prime Minister and wholeheartedly support these Bills. Thank you so much.

oft Fielia e (ufdfen) : sneelter sl sdiee, smat A9 MesiBie Si.oa.d. Rea, adsfleerd. fe, g8, ofl.oard. Re vd sfhoad. e owadee R, 2017 w
Aol 3 & 2 aat 3 et ol B sigpfer &Y, vowuare

AT orel aroratier off offeftor wammz Sit grewr 31 2t Sit.oer.dt. & yesiie usier 33 &) Iodiel 52 won W Si.uar.dh. @1 Jmreler fvan &) o) adta 1@l & f&a 9 B i Aamaome
alor 31 ¥ &, g AR o fEr SR fied e & faa 3 o 9w ge o1 e o e &) o 531 [Aue @ ReR o AR owen aifée o [er S e goer i
Jfieifers agifer 33 cmelt sy st oft SeiET-eRY Fenfte &1, s R Yiesar dot oo yrrmet oft.ua.él, 3 do @ide) 691 I A <G A6l TxI 3|

aidiger, oft. 0L, U IDRICAT U S9T WY Ioalfel I ULl U ¢ Sl drcht @52 quiett &) 53wt o '@’ @ yraemer &) aut 3 Sleldl @ B B ol U2 e IR 3 A S91 3 3|
W uw (g Wil Jad 2MysA Sl ae Ja1 &) Rwmell B Aa & Riand &1, wwe vl 8, As w1 Aa 2ad &), vas @ dor aren worg ot Faw Jen &) A ag ordl waan s 2aa
otdl fte anfdu af g oft el wean By shhward & ae Jaw wea & smoen; A1 Bib seon & @aalr & 5 FenE-Eenpt 53 d¥E B Sesride Jadal &, PBereor shusrd, i
IRl @53 e s &) &Y yferora sierielter Saar ot eprn &, g oft Sft.uar.dl. & arg wea & siwem; S el st aen, 3usient @ @l of adl Hleredl A wser Broel v
5 A gAY A5 A YA Dk arct ¢avl I S Fyadie Feit A S em, 32 oft Bromer Rroefty amaer 3t Sat g 280 Roeivfier yfirfdor aent 3, adf amifyor 3 800 Rocafics
yferfer aert & sdoa, i diz we oileadl, amep el & ag AR @1 Aea agen it Jawr didl oft wdel artenfiRll & Ffdes smor et dior-are el 3 ves A A
yferera sft.Shdt. ¥ s grer @1 e &)

oft.oer.t wsfeare e anféamer 279-A ¥ aad a1l g3 8, A6 M ot uact denforer didt 3, o fop Pg vd 2selt @ Sftwar.dt. wr Fsma Seft) zifdrmor 3 or it JAefler
ARG @1 ofal 531 S9T a5 ATl I3W 2, 28 wal o wal 32t @1 yfeiddea &

g wer A v Fyea & s ofl.eadl. o & ve Jadqg el de den aifde) as sige & el A aeen 8 iy Jerdbl sraraddl wwn B Heft aifde, el sma
oit.een.dl. @t w1dl e 3 ey w3 W 8

#alGel, saly fuer d el yram e & 5 oEeafelr & saaddl duag 6 el aifde) dar swoon 2 fp as aden 3few don Aemr s31 w2 adlen wx1 36w 312 &6 &
asi St d. ol b sl yrad w usd Acol A aal &1 it 33 oy feen Sy s ool B g sl Sft.ea.dl. oEfwe O Ao on ¥ & ar: oft.eadl
R guiwiun Fade 81 sitz $31 28l yor & ander del ol afior e aifge) 2 oft.wa.dl. @ siifde dor 3 et o ot yraue den aifgy,

argtcer, 3 aia 3 AR A AplE wal aigen s et ywrz & wrer uerd, anaedes vd Sftaerstas ganal, B¢ argell w1 snaeEer, St 3 del b Sforw wrl B Fu A A F)
oft.wer.dt. 9t amu 31 uz @i S of cEMY) $23Y A il @i agd at aaa ficel, St amer adens it e e 2B )

soal 916l &b AT 3 MU dRl el @1 Faed W §) tedais)



oft Aelter i Ris (sfiwemars) @ asmufer #dice, @ smudbl sopefer 3t «dl 3 dieron agam

atretofter Framufer Sft, & Ut towdrs wdr & [ anuel 2 arel Iz Aar @52 R S Agcagul e w3 aal 9 eme1 o1 @1 IR R i @R gri A fve o ar
frderest A5 srarefor 3t derar A fore @t gan g

3t rdyemn Sor O wed! gurewid} afiz gt ellell & ole ang2vfler off aivog and aNdt oft afiz aworofier arrorofler faret #icf}t off arpor Siecht oft @it @end Son argen; e digor,
G2afifar ofi eqforrr I werraey arsl g PR Acel I 2WIST 23 RN § 312 A2 G 541 W aal w2 23 8|

& 3Well avbe sol Ufepell & A1l 9% WIoll AIGAN - a8 ULl o, Uldes qporeldl @, Frer uer 3 [ade gret of 8, aiifen &1 &l groreran aen, S e yferset of 21"

g Ufep #Aerefler yener #d} oft & grorer Brdoror iz oft arwur Sieedl ot & frxe g @l colldl 8 sl R sid} Sit o Ficrern e b e 8 52 Rk @1 yreifdean
gl afiz 19 feewaz, 2014 @1 122ai sifdenal Jofeal fRrp JGor & Al Ul @ srm 331 w2 adl vd dG-faarg @ arg 8 aprea, 2016 @ 31 cla 1 gl wiya fésen
SR S Aeitel A3 werzary Stz &, & smumfdren 2=l orf aiie Sft.war.dl. wEle wr soa gan s fer aga decaget &, a=lifte T wkidfea tsfesn ol g & g,
St gty garet #icft oft gt uResfeue &) oft.uardt. ufdug 3 2eft 21ae i gferforferea & afie oft.wardl. 3 Jfeferr 210t Barer amar argafer an eftor-cifens agara 3 oA o)) & ufdug
A 1t Arga i R sicpyerr vd e 2@ A aifteoei o) s dar g @ Bodier sy, 12 doat 3 su1 sracayul wioger w1 sewpa sian dar v as a1 axt o g &
5 3@ dog, 3z s AR Adeaft B e wer ¥ o Sor yaifer B uer uz aden iz anfefas Aerehlasaur &6 3l 3EEE g

adice, s fwar & sigea 1 anaerol g1 @it 3 e s s & R as amea B sferarr w1 A@dt sacayet sigeaer w2 Jar ) oft.vad @1 sa gerw w1 Jrad s anfea
ez #ft arren S Ao &) $AP cIE] Blel A JAST B g2 @l B cier anfead 26y 31 e & wi¥a 2o & arc W 17 yor & Pegl iz sl S a2 B W e
e Uy MR 3 U AATel A1 3l a1 @2 EPN) Alololter AcF, St DR & afves o 3, aplt ag Jce 3 odf &, o ag amelt ara 3 @ 4 Y Iegior el & fwer A
o ar @dl, Joatol et st ©1 wie fven 3l war B Jomwiifers adl sert &, it A Sieren aiea &) A Jorebl @ A g AsAfer =Icp w2 g 3l weon aieal § [ aw
it 3fep &, ag ygt are A 3orcht urdt uz ey axcdt &) 3PR Alscll 2nEa S af¥es ciell @1 Fer @ a1 Jarcht urdt of & #reft At Al omrg smu el Bt as Befer ordl &, o
aitet & widpr uieT argoft yeiz asad oz aroft dios ergerard orel erelt R 531 wiofol W gt cilell 3 g R, &1 cllel $3Y Tl ATEA &, Aol A ATl AT R ot T 5
arer 3 arent ofdf & R oft.wer.dl. &t offa 2rer 2000 3t srreer A ercawreflor yener aicfl, u2er ancevfler, smeer 2ot off aicer Risrdt aremed Sft grer sxft ad eft arseh Sft Bt 2R
5 wrlwrer 3 asa B e aiftRl & vraad ashd aife &1 o, B sdea acfonel @l @ seras2 v ofn JHiSe wiofol @olloll &1y 32 Bauras wad] A5 st donet B
ercapteftor et aief}, oft aif¥tararer apan & amst s Fgor 3 g aicer Sft @Y AFawTer B e WS 2 3 F 32 orht grfen wr ufyomer ag Ak 3, BRY gt Fu ot wr wE
ang2vfler yeror aieft, off oi2ogand adt oft &t e of Ren & @it widt w1 aer o, amell @1 e, el @1 o &, safls sary aordt guer sidf} it @ e sic Aawm
Jrer, Jae! R g

521 fodreres & o sgcayet grawrer 8, fer uz 3 g 3 aat azen agen, 33 sy @ MR o sorbt aal &t &) s g1 o1 wdblgpa arene # asdier 8 swen i SIGER
argegl @2 Sfteerdt 3t pnfEa &1 sy Sfeerdt faer urt ot & arg JAger varise s, eidvere vaRise sudt, AR daz, ofdvera ween s, o ef¥er st
3w e, de, AcA Ea, Jget AcA a1, sedonic Sa, sifacra v v Savt, URieT Sasi anfe Feer &1 Suel) $AD T SteRret I R el @ 8ol drcll e aifér
6 oreuré W R g Awrel iz Al U2 vas U CRIRIT SRR S T A uier Arer 6t srafl B R yerer Rven simeen, st aaw area i siedd aifdférm amer ol gl
&) 2w Aler 31521 U2 Brsdas e w2 Al B ifer @t e wefl, aifer smaer s o sl B anfefas Bell i oft gar Femer 2aw &)

nare, gorge Jast fde B A A waon aigen b yedas wIgen sseye w3l at PrTsl B3I Har usd erst 5w sny i at g & e &) st oft yraerer gardt
a3 of fsen &) gedies aszaren @ a3 aners a3 3@ @ sieseror iz Saa ool o Alon, s fiaavr yaror &Y a1 angfet, grar angfet ot Riazvr, @3 w1 apener s &
et fyeol gl ekl & gl ww aiftis fest aif¥acr weol, s wed 3 A1 of BISKEI 317 3 clisll & HU2 o #1391 SiIrRn &, v Reara fen 2 5 @ v Jew
aefes ar Aew ficet 331, R 3o w RN owHl, Tt AfS oI s e Al 361 W A @ Yraurer 8 33 o A Al Rt o Surer @2 e & @t et w2 anett
1 3ft yreemet &) w18 ot St 3 fore sl crwi¥d & e, wrewrmsl & e uw aga acer e 3

#AEIGeE, MIF Dupfl a1 DIRAIEl UM IS 3 U6l ICUIG doll 2 GAL A 4 dadl & I 3A s 26 I A Gloll AsEl I gl usd &) caa u2 cal b R disl o szl
axcfl 8, Brd seure & Blare ag siell &) Sfteardt ener ot A et &t Biora wa delly as Ao sor $iSar o aerar Sor B i ot vas wecaunt aca den Bt 3 agied
6 aate A o1 A ewdlang o1 aiftiw e Ao iz Jor 3o Fu A A9res @den; Slererel wI3RE i venss soforfier Rard, St @ o1 1956 3 Fenfirr fven srn en
3ftz arefore] ¥ &ief 3 91 B yreflor afiz omeft Rios a5 3 Bron sien &, 3361 ves RUE ¥ arerane Suadt asy Aot A Jor B ShEhd ... (cmurer)

arrotolter Fuammafey : Fyofter oft amuest s 2o & &

ql. a1 ey

PROF. SAUGATA ROY (DUM DUM): Sir, I rise to speak on the four Bills, namely, the Central Goods and Services Tax Bill; the Integrated GST Bill; the
Union Territory GST Bill; and the GST (Compensation to States) Bill that was moved by the hon. Finance Minister.

Our speaker, Shri Kalyan Banerjee, had earlier supported the Bills. I also do support them because our Party in our manifesto in 2009 had supported
GST. In the GST Council, our Finance Minister, though he fought for many rights of the States did support the GST. Though he was able to bring



some modifications, but, today, I support the Bills with a lot of reservations and a heavy heart. I think that the GST basically is a transgression into
the powers of the Parliament when we are giving our taxing powers to a GST Council, which does not have a representative character.

As far as the States are concerned, they are not empowered; they will have no freedom to decide on the rates at which they choose to tax
commodities. If they want to raise the tax, they will have to approach the GST Council. With GST and FRBM, the freedom of State Governments to
pursue divergent economic trajectories will be cut. While we speak of federalism, basically, both the Centre and the States have been curbed in their
respective areas a little.

Now, it provides for a levy of GST on supply of all goods and services, except for alcohol for human consumption. The Central Government will have
the power to impose GST on tobacco, in addition to Excise Duty. Also, the petroleum and petroleum products have been kept out of the GST, though
they will be put under GST at some point of time.

Why did we support the GST at all in the Inter-State Council? It is because we considered that it would benefit the country, the people; it would
bring down the tax related inflation; it will also bring down tax which is very high in India, roughly 30 per cent; also, GST would remove inefficiencies
in supply chain due to savings on transport, warehousing and inventories.

But I must remind you, Sirthat while GST may be good, this idea of a common market has not appealed to USA, China and Japan, the three big
economies of the world. Well, Germany, France and UK do have GST, but in the European Union, different countries have different rates. The idea of
common market did not appeal in Britain which is why they went for Brexit. So, while it is being hailed as a historic step, I think we should have GST
experimentally with reservations because Brexit did happen. We do not know what view the States will take in future.

Sir, now, there is this BIP-like slogan: "o o1, oas sisT 3nfe 8 34, O 91, Wb a3, dlfidrol B 2a At gan oidl" There is zero per cent tax on food; there
is one per cent tax on gold and jewellery; there is a five per cent tax on vital inputs; there are the two basic rates of 12 per cent and 18 per cent;
and then there is higher rate of 28 per cent. We have to see that the States' fiscal condition does not deteriorate. Here, in this Parliament, when the
Constitution (One Hundred and First Amendment) was being debated, it was said, "The Centre may compensate the States". We fought for making it
"shall" compensate the States. Earlier, the Centre was saying "up to five years", and West Bengal demanded in the GST Council that it must be for
five years and it has been put accordingly.

How will the compensation to the States be worked out? At present, cigarettes have tax up to 65 per cent; luxury cars, above 45 per cent; aerated
drinks (sugar added), 44 per cent; and pan masala, 50 per cent. After five years, this cess will be used for paying compensation to the States. After
five years, the standard tax would be 40 per cent. Now, the point is that the revenue expected from these cesses is roughly Rs. 65,000 crore. The
Centre says that environmental cess will be there to the extent of Rs. 24,000 crore, and thus the total comes to Rs. 79,000 crore. It has been
estimated that with the revenue of the States falling, the amount might well go to Rs.90,000 crore. Now, where would this extra money come from
to compensate the State? That has not been made clear in this.

As I said, we had always felt that small businesses must benefit. So, Rs.20 lakhs have been kept as a threshold for registration and a large number
of businesses will be out of GST for this purpose. About the composition scheme for traders and manufacturers, you do not have to pay back if it is
below Rs.50 lakhs. You can pay half per cent, one per cent and two per cent. If your turnover is below Rs.1.5 crore, then 90 per cent is with the
State and ten per cent with the Centre. Now, as Shri Moily mentioned, there will be a turf war as to which items will be with the Centre and which
items will be with the State. If it is above Rs.1.5 crore, they will say that it is cross empowerment. The States will get half and the Centre will get
half.

SHRI N.K. PREMACHANDRAN (KOLLAM): Centre will get 50 per cent and the rest 50 per cent will be distributed among the States.

PROF. SAUGATA ROY : If it is above Rs.1.5 crore, it will be 50:50 and if it is below Rs.1.5 crore, it will be 90 per cent for the States and ten per cent
for the Centre. Shri Moily is a very respected man. If he makes a comment, I must listen to him.

Again, Inter-State GST is cross empowerment and the input tax credit is given there. Now, what do I envisage as the problem in GST? Let me
mention clearly that the Centre seems to be in a hurry. 2 ssash 3 2 331 a1 sodial @t dic 5 v o1 3 33 W weran 3, 3fie 2 531 2o 10 3 dioten 3 3z
fibz ¥eca 9 doon &) amu apft ao gsadt 3 &) Till now, he has not fixed up the rates. There are almost 4000 items whose rates have to be fixed. He has
fixed the basic rates. But what is the rate of individual commodities? He has not fixed those rates. He has also not fixed the rates of services. Now,
there will be a problem of fitment. Suppose, there is a tax rate of 15 per cent, how will it be fitted? I would like to know whether it will be fitted in 12
per cent or in 18 per cent? These basic questions have not been resolved. They have only had ten meetings of the GST Council. Who will fix this rate
which will be the most contentious issue? The business is totally unprepared for GST. They do not know about the tax. Basically, they do not know
about the rates that will be there.

I want to mention that some big companies like Emami has fixed Price Waterhouse Cooper. How will it determine the value of this GST? What will
the small businesses do? The biggest problem of the GST is the GST Network (GSTN). I had mentioned earlier that the Government formed a Section
25 private company to run the GST network. It is not yet ready. They have put Infosys to manage service provider at Rs.1380 crore. It has to
operate in 17 languages. I would like to know whether it will be ready. It will be a world's biggest computer system. As Shri Moily correctly pointed
out, it will be a technological nightmare. If there is a break-down in the server, the GST will go fut all over the country. I want the Government to be
very careful. The Government has said that they will train 60,000 officers for this job. For that at least six months will be necessary. You have to
train the businessmen in all the States for the job. For that another six months will be necessary.

Sir, a single market is good but you see the examples of Australia and Malaysia where GST is facing serious problems. We have delayed this by ten
years already. So, instead of hurrying, let us put the systems in place. No political party in the country has opposed GST in principle. We are worried
about the fallout this will have.

Lastly, Sir, prices should not increase in this year of transition. The Government has imposed the draconian clause of 171(2), as Mr. Mahtab pointed
out. But prices may increase and that has to be taken care of. Thank you, Sir.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Mr. Chairman, Sir, thank you for giving me this opportunity to discuss and take part in the debate on four
major Bills, i.e., Central GST, Integrated GST, Union Territory GST and the GST Compensation Tax Bill of 2017.

Sir, absolutely, we are having discussion on GST from 2005 onwards. When the UPA Government was in power in the year 2005, it was announced
that the introduction of GST is the need of the hour and the debate and discussion started. We know that it is a paradigm shift in the indirect tax
regime. In the years 2011 and 2014, the then UPA Government had brought out some legislation but it was defeated only for the political reasons by
the then principal opposition party which is now ruling and taking advantage of the GST Bill at this juncture.

Sir, you may kindly see that this is a structural change in the indirect tax system. It is a significant improvement in the indirect tax reforms also. We
hope that it will definitely benefit the national economy. According to me, this tax reform is well appreciated among the public at large because it is
bringing transparency and also accountability in the indirect tax structure. It will also be benefiting in the case of tax compliance. That is why, it has
got much popularity among the public and we are all hopeful that the country's indirect tax collection will be benefited. That is the hope and
expectation of the people at large.

But unfortunately, my apprehension is regarding the federal structure of the Indian Constitution. The hon. Finance Minister vehemently argued in his
opening remarks that for the first time in the Indian history, we have formed a true federal organization in the country which is the GST Council. I do
appreciate the argument of the hon. Minister because the sovereign functions of Parliament cannot debated by the State Legislatures but it is being
given to the Assembly and the sovereign functions of the State Government can be dealt with by Parliament also. That is why, he has described it as
a true federal organization or structure.

But what is the real thing which has happened? You may kindly see that the constitutional powers of the State Government to levy and impose
tax according to their political philosophy is being abrogated by means of the GST legislations. The States have the freedom to pursue their own
fiscal policies keeping in line with their divergent political policy. Unfortunately, by virtue of this GST legislation, if the State Government wants to
raise the rate of tax, the State Government has to approach the GST Council for getting the rate of tax increased. That means the fiscal autonomy or
the financial powers or the constitutional rights of the States have been abrogated by means of GST legislation.

I would like to read the book 'GST Fiscal Centralism in a Federal Polity'. It is a collection of articles regarding GST in which Prof. Prabhat Patanaik has
agreed that it will simplify the procedure, rationalize the tax structure and reduce unhealthy competition among the States to lower tax so as to
attract the private investment.

18.00 hours

He is agreeing to all these qualifications in his article. Finally, he is raising a question. I would like to quote — "Should we sacrifice the basic structure
of our federalism for some unspecified benefits that may arise from the simplification and rationalisation of our system of indirect taxes"? The
question is very relevant at this juncture. It is because federal character is the basic structure of the Indian Constitution. Only because of
rationalisation, simplification and avoiding of unhealthy competition amongst the States, can we sacrifice the principles of federalism? That is the
pertinent question which the Government has to answer at this juncture. For reasons of simplification of the procedure, rationalisation and avoiding
of unhealthy competition amongst the States and also because of transparency and accountability and for the reason that it will help boost the
national economy, there is a popular support for this Bill. We all are supporting this Bill in such a way.

Sir, coming to the provisions of the Bill, I would like to raise a very serious question. This point was mentioned by Shri Veerappa Moily ji today
morning. Article 265 of the Indian Constitution is very specific.

HON. CHAIRPERSON : Hon. Members, I have a list of 12 hon. Members to speak on this Bill. If the House agrees, the time of the House may be
extended till the passing of the Bill.

SEVERAL HON. MEMBERS: Sir, yes.

SHRI N.K. PREMACHANDRAN : Sir, according to article 265 of the Constitution -- no tax shall be levied or collected except by authority of law. Clause
9 of the Central GST Bill stipulates that the Central Government shall levy and impose tax at a rate not exceeding 20 per cent and this will be notified
by the Government on the advice of the GST Council. The legislative supremacy of Parliament is being taken away by the GST Council and the
Government will notify the rate of tax. According to me, it has no value at all. It is because in the 122" Constitution amendment, we have not
amended article 265. After the notification there is not even a single provision that the notification shall be laid before Parliament. Such a provision is
also not there. So, the right to decide the rate of tax is being vested with the GST Council. That is in violation of article 265 of the Indian
Constitution. That is against the basic principle of our Constitution.



Sir, I would like to make one or two points with regard to the Compensation Bill also. In the Compensation Bill, I would like to draw the attention of
the hon. Minister to item number 6. Item no. 1 refers to goods like Paan Masala, tobacco, aerated water and then comes " any other supplies'. What
does it mean? "Any other supplies' means the Government is empowered to impose or levy cess on any supply or any service. That means, GST
Council is getting arbitrary discretionary authority to impose cess on any item. Who will be the beneficiary of this? The Central Government will be
the beneficiary. I would like to urge upon the Central Government to delete and omit “any other supplies' which is totally arbitrary and discretionary.
I hope that it will benefit the nation as a whole, but unfortunately when the reality comes the Central Government is benefited more than the States.
Even then I support the Bill.

With these words, I conclude.

Thank you.
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SHRI C.N. JAYADEVAN (THRISSUR): Mr. Chairman, Sir, thank you for permitting me to speak on the GST Bills introduced here.



Let me bring to the attention of the Finance Minister some of the areas in the Bill where more clarity and assurance on the part of the Government is
needed.

The loss to the States will be compensated only for five years by imposing cess. After this period, there should be a clear direction as to whether the
Centre will continue with the cess and how the States have to manage the losses thereafter. I suggest there should be a permanent mechanism for
the same.

In case of GST, the proposed 40 per cent tax is abnormally high. Let me highlight the fact that some countries in Europe also have very high tax
rates, but at the same time it must be noted that education and health facilities there are free of cost. In countries like Australia and Sweden, the
private sector is a prominent player in health sector. But there the Government pays the entire medical expenses of patients.

In this context, I would like to assert that taxation under the GST for essential services alone cannot be justified. The Government should make
proper utilisation of the funds received from the new tax regime for the universal provision of essential goods and services.

Industry needs time to adopt the new system in terms of getting used to the process and the heavy investment for the digital infrastructure,
accounting systems, etc. They should be given adequate time for this and they should not be harassed for slow compliance, particularly the small
and medium scale enterprises.

The multiple tax slabs itself goes against the Government's aim of "One Nation One Tax". This again complicates the tax system which the GST

intends to simplify. I would also like to remind that the 13" Finance Commission had recommended a uniform rate of 12 per cent keeping the
essential goods and services outside the tax net. Also, what would be the broad criteria for classification of different goods and services under the
different slabs? Many disagreements are likely to occur with each interested party trying to get its product into a favourable tax slab. The
Government must be very particular that the lobbying by different interest groups does not influence this classification and also not to complete the
process in a hurried manner.

Regarding the formula for sharing the unused money collected as cess, the Centre must clarify as to why it is not following the devolution formula as
suggested by the Finance Commission.

Finally, I would like to remind the Government about the constitutional provision regarding taxation. The Constitution does not allow a tax to be
levied or collected except by the authority of law. Then, by what intention is the Government proposing to notify the CGST rates on its own without
the prior scrutiny and approval of the Parliament? The GST may be a historic reform in the country. But I would like to once again remind the
Government that whatever rules and laws be framed, they should not surpass the Constitution and any reform should ultimately benefit the common
people of the country and not some selected business entities and corporates. Thank you.

ADV. JOYCE GEORGE (IDUKKI): Mr. Chairman, Sir, thank you for letting me to speak on these four Bills, the Central GST Bill, the Integrated GST Bill,
the Compensation to States Bill and the Unionx Territories GST Bill.

Much has been said about the transparency, accountability and about other benefits that will accrue out of these Bills. There are references to the
benefits that will accrue to the farmers and agrarian community also. My concem is regarding the two clauses of the Central GST Bill, that is Clauses
9 and 10 and Clause 6 of the Integrated GST Bill. By these provisions of law, the powers vested with the State legislatures and the powers vested
with the State Governments are being taken away. We are surrendering our priorities meekly and mutely to the GST Council. The GST Council has
been empowered with the powers to decide the tax rates. The Central Government has been entrusted with the power to notify whatever is being
suggested by the GST Council even without informing the Parliament, even without having any deliberations in the Parliament. Sir, this is our
privilege. The parliamentarians' privilege is to deliberate on the tax which is going to be levied on the people. That privilege is being taken away by
this Act. Here, we should remember that the International Treaties are not being vetted by the Parliament. According to article 253 of the
Constitution, it is for the Central Government to make legislations. But there is no specific stipulation in our Constitution to ratify the International
Treaties, Conventions, Covenants and Agreements before implementing them in our nation; whether it is ASEAN, whether it is GATT, that

ratification clause is not there.

So, without being ratified by the Parliament and the State Legislatures, all these Agreements are being implemented. As a result of such provisions
of law, the poor farmers, especially the farmers who are growing cash crops are affected and particularly the growers of cardamom, tea, coffee,
rubber and all other cash crops are affected. Even in the provisions of this Bill, there is no specific mention about the cash crops as to under what
category it is being treated. Actually, cash crops like cardamom, coffee and tea are being used as edible commodities all over the nation. But under
the Value Added Tax of various States, these are being treated differently. So, how can we include all these items under one slab? This is not
clarified. Therefore, I would like to seek a clarification from the Finance Minister as to under what category these spices and all other cash crops are
being treated because already there is confusion regarding coconut oil.

Sir, I am not arguing for a particular section of the political dispensation. I am arguing for the entire Parliament and I am arguing for the privileges of
all the hon. Members of Parliament because it is our privilege to legislate on the taxes which are being imposed on the people. But now, through
these three clauses, Clause 9 and Clause 10 of the Central GST Bill and Clause 6 of the Integrated GST Bill, the sovereign power conferred on the
Parliament and the State Legislatures is going to be taken away and in future we will not have any say on the tax which is going to be imposed on
the people. So, I urge upon the Government to have a re-look on this. Actually, this is an attempt of the Government to take away the powers of
Parliament. Without even amending article 265 of the Constitution, the powers vested on us are being taken away. Therefore, the Government
should think over it because everything is being entrusted with the Executive. Ultimately, there will be anarchy and chaos because the right of the
people is being taken away and we, the elected representatives of the people, will not have any say on this issue, as the International Treaties,
Covenants and Agreements are being imposed and bulldozed on the poor people who are at the receiving end.



So, for ensuring the benefit of the people who are at the receiving end, the Government should have a re-look on this issue and I hope there will be
some amendments on this issue. Thank you.
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SHRI RAHUL SHEWALE (MUMBAI SOUTH CENTRAL): Hon. Chairman, Sir, I am grateful to you for giving me an opportunity to speak on the package
of the GST Bills.

The GST Bill on compensation law provides that the compensation to States for loss of revenue for the period of five years will be released initially on
bimonthly basis. But it is requested that instead it should be released on monthly basis, as in the initial period of GST, there would be uncertainty in
the inflow of revenue. Hence, if the State GST revenue would be received not as expected, then in the initial period, there would be a shortfall, which
may affect recurring expenses of the State. Therefore, at least, for the initial period of two years, it should be released on monthly basis; and
thereafter, if the situation stabilizes, it can be released bimonthly.

Sir, Maharashtra has abolished the Local Body Taxes (LBT) since August, 2015. The Local Bodies, therefore, had to be compensated since then. For
the year 2015-16, the compensation paid by the State is to the tune of Rs. 3,000 crore to Rs. 4,000 crore for which the State has been seeking to
add the said amount in the base year revenue, 2015-16. It is humbly requested to consider the same.

Sir, the loss on account of Octroi getting subsumed would be considered while calculating the base year revenue, 2015-16. It is requested that the
compensation to that extent be directly provided to local bodies instead of routing it through the State. The Finance Minister has assured this House
on the issue of devolution of funds directly through the Centre to Municipal Corporation of Greater Mumbai. Kindly reassure us.

Maharashtra VAT laws provide no turnover limit for composition amount to be paid by restaurants and builders. The CGST law limits it to Rs. 50 lakh
only. It would result in higher tax load in the price, the buyer would pay. As a result, there would be a rise in the real estate prices. Also, the
common man will have to pay more for his restaurants bills. The GST should certainly not be an injustice to common man. It is, therefore, requested
that the turnover limit be increased to Rs. 1 crore so as to compensate small builders and small restaurants in order to protect the interest of
common man.

Sir, Maharashtra as a manufacturing State, stands to lose much of its revenue as GST is a destination tax. It will be a boom for the consuming States
as they stand to gain from the very date on which GST will be made applicable. Therefore, loss of revenue for my State of Maharashtra needs to be
compensated. As assured by the hon. Finance Minister that the compensation against loss of revenue would be much more than shortfall, it should
be followed and observed in letter and spirit.

Earlier a proposal of additional one per cent tax was allowed to be levied by manufacturing states to make up their shortfall in revenue

but with unanimous agreement in the GST Council this proposal of one per cent tax was deleted from the Act. Hence, the compensation from the
Centre to the State becomes very important to enable my State of Maharashtra to carry on its development projects and retain its number one
position in the country.

Thank you Sir. I support this Bill.
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SHRI M. MURLI MOHAN (RAJAHMUNDRY): Thank you, hon. Chairman, Sir, for giving me an opportunity to speak.

While our TDP party is extending fullest support to the Union Government in passing of the Central Goods and Services Tax Bill, 2017; the Integrated
Goods and Services Tax Bill, 2017; the Goods and Services Tax (Compensation to States) Bill, 2017 etc., in the larger interest of the country, I, on
behalf of my TDP party, would like to ask an important question.

Andhra Pradesh stands to lose Rs. 4,700 crore revenue per annum, once the GST comes into force and it would stand to lose Rs. 23,500 crore over
five years as, after bifurcation, Andhra Pradesh has become a revenue deficit State.

In view of this, I want an assurance from the Government as to how it is going to compensate the revenue deficit, given the fact that it is ultimately
the Centre's responsibility to bridge the gap. I want a clarification on this issue.

Sir, today is New Year's day for all our Telugu people. Ikkadiki vichhesina Parliament Sabhyulandliriki maa Telugu prajalandari taraphuna Nutana
Samvatsara Subhakankshalu teliyachestunnanu. On behalf of all the Telugu people, I wish all the Members of Parliament present here a very happy
New Year.
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SHRIMATI KOTHAPALLI GEETHA (ARAKU): Thank you Chairman Sir for giving me an opportunity to speak on the most awaited historic Bill on GST.
The proposed Goods and Services Tax is supposed to replace all the indirect taxes levied on goods and services by the Government. I sincerely
would like to congratulate the Union Government and the Finance Ministry for introducing these Bills in this session so that GST will be implemented
at the earliest from July, 2017.

The GST will consolidate all the State economies. It is going to be one of the biggest tax reforms to take place in India after Independence.
The basic idea is to create a single, cooperative and undivided Indian market to make the economy stronger and powerful. The GST will make a
significant breakthrough paving the way for an all-inclusive indirect tax reforms in the country.

Introduction of GST is very much essential as it is the emerging environment for our economy. In this GST system, when all the taxes are
integrated, it would make possible the taxation burden to be split equitably between the manufacturing sector and services sector.

GST will be levied only at the final destination of consumption based on VAT principle and not at various points. This will help in removing economic
distortions and bring about development of the common national market.

It will also help to build a transparent and corruption free tax administration, Presently, the tax is levied on when the finished product moves out of
the factory and again, it is also levied at the retail outlet. Such duplication of taxes will be curtailed.

By implementing the GST, India is said to be gaining around 15 billion USD in a year which will be profitable for the country, which will also be good
for the country and this can be spent on many welfare activities for the development of the country. It will also provide for more exports, create
more employment opportunities and boost the growth. It will divide the burden of tax between manufacture and services.

As regards the benefit to a common man in GST, taxes for both Centre and State will be collected at one point of sale. Individuals will be benefited
by this as prices are likely to come down and lower prices mean more consumption and more consumption means more production.

For every surgery there is a pain and for every reform there is a bottleneck that needs to be attended to. We understand that the GST Council has
been working very hard on implementing this historic taxation policy. I appreciate the Finance Minister for calling the GST Council, India's first federal
institute, which is keeping up and upholding, in letter and spirit, true federalism. As the tax is basically consumer-oriented tax and consumer States
are benefitted, the manufacturing States have many doubts about this but I thank the Union Government, the Finance Minister, for also coming up
with compensation to the manufacturing States.

I would like to present before the Finance Minister only three things of concem. Is the present Government machinery efficient enough to
handle this sort of tax reformation and the enormous change that the GST will bring in? Second, have we taken enough care to educate the people of
the country on these reforms and whether the tax-payers are ready for this change? And, third, what will be the ultimate effect on the
manufacturers as well as small and medium entrepreneurs? Will the present structure be helpful to them? These are the three things of concern.

Regarding the industry, they are mainly concerned because of the slabs. Sir, this 28 per cent slab is a major concern of the industry. So,
whatever may be the structure of tax, they should be intimated well in advance. The industry must be intimated well in advance so that they will
come up with their own GST impact analysis on their own business. So, time should be given for the industry to come up with their own schemes
and programmes. Not only that, basically, education and health should be put under zero slab because they are more connected with the common
person.

I will be thankful to the hon. Finance Minister for addressing all the concerns and for implementation of the reforms. They will be taken up and
they will be addressed by the GST Council. Not only this, basically, when it comes to my State, it is a newly formed State today. Telangana is not
newly formed. Andhra Pradesh is newly formed and we are now suffering with huge deficit. So, these concerns also, I wish, will be addressed by the
Union Government and the GST Council, and 10 years compensation will also be provided.

With regard to four-tiered structure also, rates should not come as a surprise. People should be given enough opportunity to represent before
the Council when they want some discretion in the tax. So, with all these concerns addressed, I hope these Bills will cater to the needs of the
common man. Definitely, it will boost the economy of the country, and I wholeheartedly and fully support these Bills. Thank you.
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SHRI RAM PRASAD SARMAH (TEZPUR): Thank you, Sir, for giving me this opportunity.

At the outset, I must thank the Prime Minister of India, Shri Narendra Modi, and Shri Arun Jaitley for bringing this marvelous piece of
legislation in tax reforms. This will not only merge all other 17 types of taxes into one, but it will also create huge employment generation in the
country, and it will help small traders, farmers, agriculturists, big industries and even middlemen by merging all the taxes.

I hail from Assam in the North East where there is a problem of inter-State border check-gates where for days together trucks are held up and there
is huge extortion by police, by Taxation Department officials and by Transport Department officials. As a result, the rise in prices is to the extent of
25 per cent. By bringing this Bill, there will be one-nation-one-tax. The country will have sufficient scope for reforming the taxation in the country,



and bringing in development and employment generation. India will become the fastest-growing economy in the world, and we may surpass the
other developed countries like China, USA and Britain. There will also be rise in GDP to the extent of 7.2 per cent, which the World Bank has already
anticipated so far as our country is concerned.

India needs to be number one in economic development. We must surpass other economies. The UPA Government have slept over the matter for the
last 10 years. They kept the matter hanging and could not bring about any change in taxation thereby leaving this Bill almost dead and defunct. Now,
under the leadership of our Prime Minister, Shri Narendra Modi, this reform / marvelous / classic piece of legislation has been brought. These four
Bills are beautifully drafted comprehending all the situations that may arise in future and giving sufficient power to this House as well as to the tax
collecting authorities. Since it is one-Bill-one-nation-one-tax, we will be happy that there will be enhancement in taxation as we will be earning more
money. The Governments in the States as well as at the Centre will be earning more money.

Sir, I must thank you for giving me this opportunity. Further, as there will be enhancement in tax collection, so all of us -- either sitting in the
Opposition or in the Treasury Benches -- will be happy as there will be hike in the salary of Members of Parliament also. Thank you.

SHRI ANIL SHIROLE (PUNE): Sir, I would like to thank hon. Prime Minister, Shri Narendra Modi and hon. Shri Arun Jaitley for helping bring such a
marvelous piece of legislation that will help not only the Central Government, but also all the State Governments as well as the country as a whole.

Our Government is committed in passing the Goods and Services Tax Bill, and in its right earnest hon. Finance Minister, Shri Arun Jaitley, is
doing a commendable job. I think that the introduction of the GST would be a very significant step for the histary of indirect tax regime in our
country. By amalgamating many Central and State taxes into a single tax, the GST would mitigate double taxation and would eventually pave the
way for a common national market. The biggest advantage, therefore, would be in terms of reduction in the overall tax burden on goods, and it
would boost economic growth.

However, may I take this opportunity to urge the hon. Finance Minister to give stress or an iota of help to the consumers also?
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I feel detailed data of anticipated taxes of a few States, including the major States, be collected to ensure better understanding of the GST by the
consumers.

When implemented, the CGST, SGST/UTGST and IGST would be levied at rates to be mutually agreed upon by the Centre and the States in the GST
Council. However, I would like to suggest that the details of all these taxes may be made more simpler so that it does not sound vague to all of us.

Regarding the GST and the Centre-State financial relations, I find that the additional duty of Customs, commonly known as CVD and SAD may
counterbalance Excise Duty, Sales Tax, State Value Added Tax and other taxes levied on the domestic product. All these areas need detailed
advanced estimation.

Regarding the Committees under the EC on GST-related tasks, I find that the business processes under GST regime will be examined by a
committee, and that committee would examine issues pertaining to registration, returns, refunds and payments. May I suggest that the payment to
Government and subsequent refunds be minimised or kept at a minimum possible level. Secondly, the Committee will draft model GST rules on
registration, returns, payment, refund and invoice and they should be put in the public domain after the comments and feedback on these rules are
examined for incorporation. I believe all these rules need re-examination.

Regarding the Goods and Services Tax Council (GSTC), the existing tax incentive scheme of Central or State Government may be continued by the
respective Governments by reimbursing via the budgetary route. The schemes, in the present form, may not continue during the GST regime. May I
propose that this be referred to DBT before a decision in this regard is taken? Similarly, a cess of 28 per cent on luxury and sin goods would be
imposed for a period of five years to compensate States for any revenue loss on account of implementation of GST. The Council would ask the
Committee of Officers to fit various goods and services in four slabs keeping in view the present incidence of tax. I suggest these be included as plan
funds.

For a single interface, administrative control over tax-payers having a turnover of below Rs. 1.50 crore would vest with the State tax administration,
and the remaining administrative control over tax-payers having a turnover of above Rs. 1.5 crore would be divided equally in the ratio of 50 per cent
each between the Centre and the State tax administrations. May I suggest that this division of administrative control need to be reconsidered?

Regarding the power to collect GST in the territorial waters and its further delegation to the States, I feel the Act should specifically mention this
and it should be made a part of the Act itself.

Regarding the role of CBEC, based on the legal provisions and procedures for GST, I find that the content for wok flow software such as ACES
(Automated Central Excise and Service Tax) would require reformulation. It would be desirable in case the same will bring changes and the
Parliament be informed of the developments in each forthcoming Session for a period of at least three years from the date of implementation of GST.

Regarding the organizational structure and deployment of human resources, a working group was formed and the said group, after extensive
deliberations, has submitted its report which will be considered by the Board. I feel the Ministry of Finance should place the report on the Table of
Parliament so that we all can know the details on which the group has come to the conclusions. ...(Interruptions)
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SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam Speaker, from the depths of my heart I sincerely thank you for giving me this opportunity to
participate in this historic discussion. This is a historic moment because this is the last opportunity as far as a Member of Parliament is concerned for
participating in a discussion relating to taxation legislation. In the future we would not be in a position to participate in a discussion on taxation
legislation because the GST Council would be taking over all the powers.

Dr. Veerappa Moily-ji while initiating the discussion has talked about the crux of the matter. The Bill in essence bypasses the Parliament and

legislative bodies. Regarding levying of taxes, Clause No.9 in Chapter 3 says, "There shall be levied a tax called the Central Goods and Service Tax as
may be notified by the Government on the recommendation of the Council". There is no role of Parliament. Every time we say that the Parliament is
supreme. But, we ourselves have delegated the powers of the Parliament to the GST Council. Being Members of Parliament, how can we justify it?

Our learned Finance Minister is very clever. Just now, the Secretary General announced that we have received amendments to the Finance Bill
from the Rajya Sabha. While introducing the Finance Bill, the hon. Finance Minister has amended around 30 to 32 laws. That is also a historic
moment in Parliament. Shri N.K. Premachandran has already narrated this. In the same way, the powers of Parliament are being delegated to the
GST Council. As per Article 265 of the Constitution of India, no tax can be levied or collected except by authority of law. I do not know whether this
will have the focus standi before the Court. Actually, this is against the Constitution. ...(Inferruptions) The hon. Minister is a better person to reply it.
There is a perception among the people of the country that our entire powers of participating in the taxation process have been curtailed by this
Government. ...(Interruptions) Madam, of course, GST is a very good move because it is our child. Those who are now sitting in the Treasury
Benches were vehemently opposing it when we brought it. Whenever they bring a Bill, it is progressive: When we brought a Bill, it was not
progressive. The same is the case with Adhaar. ...(Interruptions)

I am going into the details of the Bill. I have one or two suggestions. In the Schedule, at serial no. 5, it is said: "motor cars and other motor vehicles
principally designed for the transport of persons, other than motor vehicle for transport of 10 or more persons including the driver including stations



wagons and racing carsa€|" I am told that in the GST Council there is unanimity that only luxury vehicles should be included. But, here two-wheelers
and small cars have also been included. These are used by ordinary people. Maruti cars are owned by ordinary people and two-wheelers are owned
by youngsters and ordinary people.

The above Schedule gives powers to levy compensation cess on any supply of goods and services. But, I am told that the GST Council had decided to
levy compensation cess only on luxury cars, aerated drinks, pan masala and tobacco products. These wider powers to levy cess on any commodity or
services have to be removed. There is an interpretation that you can introduce cess on any commodity. That is against the spirit of the Bill. We are
talking of 'One Nation, One Tax'. But, it is 'One Nation, One Tax' and many cesses. That has now become the reality. Therefore, the Government
should come forward and rectify the things; the Government should take into confidence the Members of Parliament. Then only, this law will become
fruitful.

With these words, I conclude.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF DEFENCE (SHRI ARUN JAITLEY): Hon. Speaker Madam, I am
extremely grateful to Shri M. Veerappa Moily and several other hon. Members who have spoken at length in the course of this debate. The actual
number of Members who have spoken is very large obviously because this Bill, once it becomes an Act and is implemented, has a significant impact
on the taxation methodology of India.

The system that we initially adopted is a system which we are now trying to restructure. In our system that exists as of today there are multiple
indirect taxes. We can keep the direct tax, which is the income tax, and the customs duty which deals with flow of goods into the country, but other
than these two taxes there are several multiple taxes. So, for anybody who is engaged in an economic activity, if it is manufacturing, he will have to
pay excise duty to the Centre; if it is services, he will have to pay service tax to the centre, for sales, he will have to pay VAT to the State. Thus,
there will be entertainment tax; there will be luxury tax; there will be entry tax; and there will be octroi in some cases. These are several multiple
taxes.

The interface of each person doing economic activity is with multiple assessing officers. v @t it eRE @ 8, 3ua! acdtua 3@k sifer B
sirett usen & The nature of economic activity today is changing because a number of these taxes, by their nature, are converging. Let us take an
example. Somebody wants to buy a flat. For the steel, cement, sanitary fittings, and electrical fittings which are manufactured goods, he will have to
pay excise; for the architect, he will have to pay service tax; for the contractor, he will have to pay service tax. How are these to be fixed if a person
is doing an all-India activity?

Even though we became a political entity in 1947, India remained different economic entities. Every State had its own tax and different tax rates
because of which a lot of economic resource is lost. When we enter a State, we see trucks waiting outside. aisz caar yedien @z & 8 &, ddi-ael sz
fsoit-frott crav yeftem w2 33 & &) There is no free flow of goods and services in the country.

The object of GST when it was conceived was this: Can we have one tax whereby each assessee has only one interface with one assessing officer?
For that one assessing officer also, the IT backbone must be such that most of the assessments are self-assessments except some limited audit
cases. It should become a more efficient tax which is not easy to breach so that compliance is higher The other part is that when goods and
services flow from one part of the country to another today you do not get the input credit for tax already paid. sit @ smuel ves 3w uz f&en &, 3!
MBI goide Afse arg I o1dl Bietdr 33<hl asts A Sl 2aral dulele &= 8, 335 FHuz off Za1 car 2, Rl sucioptdl 2os asdl 3, safe a1 Rk e &5 e 391 v
gpalifdias ARDe @3 f&=m ome, ¥ Jor 3 vw Jforohi Yo 8, vw arisht @ v Affert & e Baer ebA 2 33 ft s BIer Acw-aiEic B B oMy, SN Asad
TFRICT ACIaT DI Iolh FHU2 MU Fpeatt a1 Jifde b o oo v Aver @@zen Sor & 3G o1 ST AW A A RRAT ¢lrol A i Aderfora Giar &, I OB G
bt amagerasa eft, =@f ot amean 9 fevuoft 3 war,em

Shri Moily, this is the basic answer to a doubt which you have raised. Shri Salim also has raised the doubt. The Constitution of India clearly
divided the power between the Centre and the States. You have the central jurisdiction, which is the Central List. You have the State jurisdiction
which is the State List and you have the Concurrent List where both do not exercise power simultaneously. If the Centre exercises it, that power
prevails. If the Centre does not exercise it, it allows the State and then the State can do it. So, in the original Constitution it is divided between white
and black that either the Centre exercises the power or the State exercises the power.

In division of power, there was no grey area. The idea of GST actually created the grey area. The grey area is that you will have a tax which
will be jointly imposed by the Centre and the States. It will be one tax. The Centre and the States will all merge their taxes into that one tax. So,
when Shri Moily raised the question as to what will happen to entry tax or purchase tax, I would say, 'have no illusions. They will all go'. In fact, an
expert Committee has been appointed to see how those bottlenecks are to be removed so that there is free flow of goods and services. So, all these
smaller taxes and day-to-day harassment before every authority has to go. The Centre and the States have both pooled their power into one tax and
said let us jointly administer this tax in the larger interest of the country.

You are right, Parliament has the plenary power. So do the State Assemblies. After all, there is a shared sovereignty between the Centre and the
States. Just as this House is elected, so are the State Assemblies elected. They also have the power. They have also agreed that henceforth what
the rates in my State are, because we are agreeing to a joint administered tax, we will jointly decide that future. And, therefore, in the process we
have created India's first federal decision making authority. The first federal decision making authority is that the Centre and the States will sit
together. The States have a two-third vote. The Centre has a one-third vote. The majority required is three-fourth. By this method of pooled
sovereignty, the Centre and the States will jointly decide what the taxation rates are, how the laws are and how they have to be administered. What
will be the effect of this?

Today, when you have tax on tax, there is a cascading effect. The goods become costlier. Once all that is removed the goods will become slightly
cheaper. When the idea of GST was created, the States and the Centre have both pooled their sovereignty into the Council. Article 246(a) says that
both have the power to impose tax. The recommendation of the law and the rates will come from the Council. That recommendation is a condition
precedent.



Let us assume that we follow Shri Venugopal's advice and the last comment he made. There are 29 State Assemblies, two Union Territories with
legislature and one Central Parliament. All 32 would say, 'I will make two or three amendments to whatever is suggested'. So, you will have 32
different laws. You will have 32 different rates. So, you can forget about GST. The fact is that you have decided by virtue of the Constitution
amendment and there is no conflict between Article 265 and Section 9. Let us not rake up these created controversies. Article 265 simply says:

"No tax will be levied without authority of law."

So, every tax must be backed by law. What is the law? Article 246 says that there will be a Goods and Services Tax which can be imposed by the
Central and the State Governments. The Central Government will create the CGST law and the State Governments will enact the SGST law. So, once
these laws are implemented, this is the authority of law. Therefore, this is the authority of law in accordance with Article 265. ...(Interruptions)

SHRI KALYAN BANERJEE (SREERAMPUR): The objection is that on the basis of the recommendation of the Council, you are doing it but it is not
coming to Parliament....(Interruptions)

HON. SPEAKER: Let him complete and then you can ask.
SHRI KALYAN BANERIJEE : I do not have any objection except in this part. This should come before Parliament...( Interruptions)

SHRI ARUN JAITLEY: Mr. Banerjee, let us have a clear understanding of this. Article 269(A) says that the rates will be recommended by the Council.
It is very clear in the Constitution that we have amended. So, the rates are to be decided by the Council. Now once they are recommended by the
Council, when every Finance Minster of every State presents his budget in the State and when the Central Finance Minister presents his Budget in
Parliament, are not his own rates and revenues in that Finance Bill that he will present find a mention? Every State's Budget is going to say that sat
a1 ae gan & s Sfteardt Ye 16 usdic A =1 A1G Uegg udic & uifelRmidt dscler Al 33ent 38am, dAfRdfed ol IAMmT 3891, Afdbal volresl €t @w3al @1 Fad e
adtat ag 2 s o sfeardt @ifder 3 au &1, 32 & 32 afeafea didte ws 3 e aan amer-awer Y e @533 e sfleardt aell amen, $3r oer smidy aNselt oft, amu s
dswerstor 3t aret 23w we wioter dor ar Asg, o ordf @erren &, Aar ot ves Frard e emy e wispr urdl B wigota fifreest 3, Roglor adarafer A aweft wrsafyr & 8, sad o
st oifdfar g6t &bt amagerpen ol 8

SHRI K.C. VENUGOPAL (ALAPPUZHA): That is not the question...(Interruptions)

SHRI ARUN JAITLEY: That is the question...(Inferruptions)

HON. SPEAKER: Nathing will go on record except the hon. Minister's speech.
€/ (Interruptions)ae€; =

SHRI ARUN JAITLEY: Obviously, in the Budget it will come before you...(Interruptions)

HON. SPEAKER: Nothing will go on record like this. Only the statement of the Minister will go on record.
€/ (Interruptions)3€!

HON. SPEAKER: Nobody can speak without my permission.

SHRI ARUN JAITLEY: The short answer to your question is that when every Finance Minister presents his Budget, the rates are obviously going to
come in for Parliamentary control or State Legislative control...(Interruptions).

HON. SPEAKER: You cannot speak like this. Let him complete. Mr. Kalyan Banerjee, you should not speak without my permission. Let him complete.
You cannot debate like this. You have already spoken. Now let him complete.

...(Interruptions)
SHRI KALYAN BANERJEE : We have supported the entire Bill. I have supported the Bill from 'a' to 'z'.

SHRI ARUN JAITLEY: I am extremely grateful to you, Mr. Banerjee. Every political party here including your Party has not only supported it, but they
are privy to its draft also. Let us be clear about that.

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): My simple question is, who gave the power or who empowered the GST Council to make law under
article 265 of the Constitution? We would like to know about it. Is the GST the authority to make law under article 2657 If the Government wants to
amend article 265 and empower the GST Council, we do not mind. That kind of a power has not been given to the GST Council. How can you say that
it is a law? Ultimately it will have a lot of other repercussions. The GST Council or the Government may say tomorrow that all these monies would be
kept in a separate fund and not in the Consolidated Fund. A lot of questions will arise. Who will protect the fund? Who will protect the taxes? It is
because the Consolidated Fund is not out of air; it is out of the taxes collected. Those taxes collected under a law framed by the Government, not
under the Constitution. In that case, what follows? It cannot go to the Consolidated Fund of India. So many other repercussions may be there.

HON. SPEAKER: Shri Moily, you have raised your matter. Now, let the hon. Minister reply.

SHRI ARUN JAITLEY: The answer to Shri Moily's question is very simple. The GST Council has been given the power to make a recommendation with
regard to the model law. Who gave that power? The Constitution Amendment gave that power. The GST Council got the power under article 279 (A)
to make a recommendation with regard to the model law. On the basis of that recommendation, this Parliament, under article 246 (a) with regard to
laws within the Central Parliament's jurisdiction and the State Legislatures within article 246 (a) with regard to laws within their jurisdiction get the
power to frame those laws. The plenary power to frame legislation can only be with Parliament or a State Legislature, as the case may be. Let there
not be any confusion on this. But all that I said in the beginning and I am repeating it, while framing that law we will have to be guided by those



federal considerations which have prompted all of us to unanimously accept the idea of the GST. There will be parliamentary control; there will be
control of State Legislatures on annual financial statements and on the rates which were included in the Finance Bill. Those will again be the
recommendations of the Council. Ordinarily, those recommendations are to be acted upon and the consequences of not acting on those
recommendations are we can refer it back for reconsideration. But not acting upon is that if then everybody decides to fix a separate rate, or frame a
separate law, then pragmatically and practically the implementation becomes extremely difficult, if not impossible. Therefore, read article 246(A)
and article 279(a) harmoniously and therefore, the authority of law that article 265 talks of is the law framed under article 246(a) which Parliament
and State Assemblies will approve on the recommendation of the GST Council. That is the harmonious reading and the only reading of the
Constitution that is possible.

Let me inform the House as to what the consequences are. There are a number of regional parties present here and some of those regional parties
run Governments in States...( Interruptions) Shri Moily, I am extremely glad you say that. With all the State Governments, irrespective of the political
colour of the party in power, once you arrive at a federal arrangement, then the Centre has to lead by example in following that federal arrangement.

Then if one of the contracting parties, certainly not the Centre, says that it unilaterally decides to get out of it, it is not a great precedent for
federalism that we are saying. In these initial stages, the idea was that we can deviate or we should deviate, or we can ask for a reconsideration if
we have a separate view, but deviation would be highly inappropriate and ill-advised. That is all that I have to say.

Now, Shri Moily, you have raised several issues. You asked as to why we must have multiple rates. We have gone through this issue in the past.
aiféeuet ¢ 6t aen smagernan &) If there were no multiple rates, it would become a highly regressive tax and I will give you the reason for that. s= der 3
aga Al wafsdiar ofd Mes &) g wu 3 it wfder muensa $t 8, sor wafsdta & FHuz Ea of ceen @mige AR o @ oPen) safen s au @ § &5 15 wRic o
ww ¥ gel anudr 50 uRdic snser 31 8N 3 Joreur & Al wz 50 udic @a @ &) B iEcHd & HWR & 15 udic EaA oerren Jud ol 3 SO, you have to have
zero rate. @ws mafsdtar 2t &, ferr adla aiie 3w ancaft grer yeiter fover ST &) 301 I 2T A1 ihg, aga MfSiorer St cPIn & P walfsdter bt &, off aga adaft
) anor cfifdre @Y 21ow Ad ws w2 Je comen ) awn 337 ga 18 w28 wde A sl amu 3A @ ot 0 wedie s w 5 wde F =16, Afver A O dta.see, ond
§ICWIIET Wl &, ol 33 U2 32 sarg-awel <0 3 ws u2 v s w1 da ol aer Aavn &) wlor a1 aef wlor 2t ax w1 yeler wa &, 32Rb a2 wi e 3AA 36112 Floll
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amueht urdf of Jifdenar Joleor 3 usct war en 5 v 3osd e don aifde, o @y 18 wadic A aar &y sl 31 2ar oft adl ads e en s was e Ao 2ora ordl &) sl 52
e B WIsol fdiferyes o ard-aafer 3 ves et welen forwren arm 5 st arget ol ARG & Fw I iz P, grr St Ea e s 8, 331 3AD oeidt e B
3ig2 five @2 féen ey #iet ofifse &a6r 61 3¢oss Yo 7 - 12 wdie aiiz 18 wiie) arsw s g & et @1 gt Ao a2 & ag 10 wRie, 12 uxdie an 14 wdie goran &) a=n
&1 33 vepree 18 wedic @z &7 sad ggrdifer agell; That will be highly regressive because it will be inflationary. saifete 331 12 3 sten sme, Aftpor fszit dior uz
afe 16 wadie, 17 udie, 19 uzdic @ 20 udic S goren 3, Y amd 331 18 wedic 3 s1e1 awd &) 531 DRI $A05 an2s ¥ aifecuct YT Sloll 3ol 34 3 Gt AT o vft
i cielt ot ad-awafer &t w1 oft 75 33 v ¥ @2 G W @ ¥ @2 91 dicw ezl & fere, a single rated gst, afiz smu @Y wiee w2 %@ & a5, there are multiple
rates. For one commodity, there will be only one rate in the country but then, if you said that a Hawaii chappal and a BMW car have one rate, then it
will be a regressive tax. That is not possible. You will have to have separate rates for them. amuat @weoir e fp...(eraurer) A lot of comments have been
made on one country-multiple rates.

SHRI KALYAN BANERJEE : Who has said that? Nobody has said that. You are putting words in our mouth....(Interruptions)

SHRI ARUN JAITLEY: Then Shri Venugopal ended by saying that there will be multiple cesses. Now, as far as taxes which are being subsumed into
the GST, the cesses will also get subsumed in due course. Have no two illusions about it. But why have we kept the cess? The reason being that out
of all taxes which come to the share of the Government of India, in the first instance there is a devolution which gives 42 per cent to the States.
Then, if it is a GST, it would be divided 50:50 between the Centre and the States. So, if we had not followed the cess formula for compensation and
followed the taxation formula, then to recover Rs. 50,000 crore as tax which would be paid to the States assuming Rs. 50,000 crore as
compensation, the tax levy would have been Rs. 1,72,000 crore. a=iifds 33wt 42 usdlee s @) sier, awrn J I 50 wdlae s @) s, 50 usdee sy urd
airert, o siess 50 &sms awer &

That again would have been extremely regressive. So, this one cess has been maintained. When you say 'any other product’, it does not mean you
can add 'any other'. The simple legal precedent is that the general last phrase takes colour from the preceding ones. So, when it says pan masala,
tobacco, luxury cars, it is either luxury products or sin products. ...(Interruptions)

Shri Premachandran, let me give you the legal principle in that. When there are specific (a) to (e) and (f) is 'any other category', then that 'any other
category' has to take colour from (a) to (e) which means sin product or luxury product. To be more specific, if you ask any of your legal colleagues
this is the principle of ejusdem generis. It does not mean that the last item can be vegetables. If the first items are luxury cars, tobacco, alcohol or
costly items or items disadvantageous to health, then even Shri Kalyan Banerjee would have told you — and Shri Kalyan Banerjee is agreeing with
me and I thank him for that — that the last category has to take colour from the preceding ones.

This is a well-known art of drafting that when the general follows the specific it takes colour from the specific. Therefore, "any other category' will
have to be in the category of luxury items or sin products. ...(Interruptions)

GleT 3! et wel b e gdt gy A-ame @52 8, us amaeaw ord 3 we der oiter liEe ) anu awer FERABERN A gw fifm) safere Rrer Rror gisaca & ar e
grer & B2 IRE Sicll ardl gisac 3, Jo Aa w2 40 uzdee, 50 wdee =w 65 wdloc Eawr cerar ey s 28 uzdlee Saar g usdl Ui aut & fére awrn dusAger I
atom BRI fdon 3uwiert @ Huz vas Hu @i dlst s1el g, fBror s @ opasarer gon, ot aanaen ot & e Stwem S e yemen el eft a1 oY ar &, wfewrer i oft
St et &1, cifépor aicT 3t S Jorp! ISR @5 Sasr & e A savg weet al, there will be a burden on the tax payer. Let us not put that additional burden and
do it by a cess. Therefore, this is one of the few indirect cesses which will remain transient for the period of five years so that this can be used as far
as the compensation is concerned.

Shri Moily raised two important questions. During the UPA regime, there was no consensus and you felt that it was only on palitical grounds. I have
said this in the past that manufacturing and producing States were dissenting. It was not only the BIB, within the BIP also there were States which
were consuming States which were supporting you at that time. But then you had States like Tamil Nadu, Karnataka, Maharashtra, Gujarat which



are manufacturing States. They said that as manufacturing States they are going to lose tax. Since it is a destination tax, the consumption States are
going to gain tax. How are you compensating us? You did not provide for a compensation package in your law. The compensation package being
absent was a deal breaker. Finally, when we made an effort and we brought in the compensation package, States started coming around and that is
how it made a difference.

Again, you have raised this whole issue as to why this is a Money Bill. This Bill seeks to replace the Central Excise Law, the Service Tax Law, the
VAT Law and the various other taxation laws. It consolidates them into one. I dare anyone, and I am willing to sit down and give you an opportunity,
from 1950 when the Constitution came into force, please give me a single example where a law imposing a tax and providing for a machinery of
collecting that tax has been anything except a Money Bill. v smare am JifSm fas 2adtorr cif @it araft et o 221 &) s smu anféaser 110 &t wifderer &5t smar
&xiar ar article 110 of the Constitution says:

"For the purpose of this Chapter, a Bill shall be deemed to be a Money Bill if it contains the following:a€}"

So, the language of article 110 is so wide that it creates a legal fiction and says that if a Bill seeks to impose a tax, it shall always be deemed
to be a Money Bill. Now here is a Bill which is squarely a taxation law and which replaces existing taxation laws. It has become customary to say as
to what is the taxation law. The rationale is, the framers of the Constitution thought that when you have taxation or expenditure laws, then they
have to be accountable to the House of the People and so it is a Money Bill in which the House of the People has a special place. Therefore, there is
not a single illustration where any Bill imposing a tax itself has not been a Money Bill.

el wal s daer @t fdend aweel daa $ Mreonr PR Adt & Afd Jace duefisr & scer-aceT s 3, da o 3 am.d. dusiicr of war fp AP Jgensar w2
clifome, el @1 A @ a1 fp Shigensa dolt aifde) 33! valitvlel oI oo Yiaee &) 3@ eRid 39 W dw ®el b 3umn griler fea a3 3 sia 3 soe aod &
Some Members were uncomfortable about the idea of an anti-profiteering clause? What is an anti-profiteering clause? An anti-profiteering clause is
that nobody must have an unjust enrichment because of taxation. seiz Saderer 3 s arz wasde a uia uzde Y ge Breredt o 321 uia wdoe @ auon Brsfl
3ot aitotabs 3moft Sk 3 arer S1férd, 3eredY Fusivest B smer urat sifer Hifdg So, if there is a tax rebate, then it must be passed on to the consumer. That is
the anti-profiteering clause which is there in this Bill.

SHRI BHARTRUHARI MAHTAB (CUTTACK): There is a provision for that in the Competition Law. Why should you have to include it here in the GST?

SHRI ARUN JAITLEY: The Competition Law deals with an entirely different sphere. The Competition Law will come in only if there is cartelization, if
there is abuse of dominance or if there is a monopoly or elimination of market competition created. These are the conditions precedent for the
Competition Authority to invoke its jurisdiction. Now, assuming that none of those circumstances of the Competition Law exist, but because of the
interpretation of the law or what the Council fixes as the tax rate, there is some amount of rebate that comes to a particular industry. Now, must
that industry pocket that and indulge in unfair enrichment? Or, must it pass it on to the consumer? The Council has thought it wise enough that it
should be passed on to the consumer. Therefore, there should have been a provision, which should have been uniformly welcomed rather than being
complained upon by any Member.

PROF. SAUGATA ROY (DUM DUM): The complaint is about the Authority that you are setting up. What is the need for such an Authority when the
Central Board of Excise and Customs is there?

SHRI ARUN JAITLEY: Well, anti-profiteering @ @i a sifsficz wom,
. et FRT & 3300 fére A 3mueh iR &

off arsur Sleelt : 9= cern @ B vadBa gififeal¥st i aereire veil¥aiie B fw apn @ siven gorcdl 2 @ g A A Rl @1 33 A et dot & amavaasar oidl
3)...(eraurer)

Gl Hiera 2RI : wE Joiforer 8 ar,... (e )

SHRI BHARTRUHARI MAHTAB : Madam, I had mentioned specifically about this clause 171(2) where it is mentioned: "The Central Government may
constitute an authority or empower an existing authority.”

it wasftfcar aifelf¥t &) amuer @1 Gidisior 2% &) So, the existing Authority is the Competition. So, there is no necessity of having this provision in the GST
Bill. That was my point.

oft arsur Sreelt @ wgam Sil, ag Waer yonAfors efte A 2 [ oré aifeNfydl gomd 2 [l wilsrer siieNf¥dl @Y g3t e & &) Afdver, 6l Jibifai¥sr @ Aas war & eI
3, aeiier-171 & didy 339 ¥baer seon 3

wap gl aisell Aed of 3orn Ro Rerer sede o sa9 @l of &S Roer sme) #sell Araa, 3 amuds 2mer gui wu 3 e §) s291 anuat sliz fer O wcaile ol 3) aftselt
1ea ot ot < fem, a6 Riewper 21dt adb en R firer see iskasiar 3 off Sa21 som0r & 8, safer fxier see @ oft Sftuer.dt, 3 amer w1 QIR ween anfée; amewer 3, St
dtol e b 216 v Wsa dist & 3l s Aol Wl e R doioll &, Tl Aswl DI 5A ard &t g off [y 3P 52 ferct s¥ec 3 7R Al Ao B IR ST Delaviol wE
5 Huz 331 3R u3en| SO, the States had a concern as far as their revenue is concerned.

Thereafter, the Chief Economic Advisor prepared a Paper in which he said that 'the States can keep their stamp duty and other revenues that
they get out of it.' These are the advantages the States will get. He also made a brief presentation to the Council. On the basis of his presentation,
the Government of the Union Territory of Delhi became the first amongst the State Governments and accepted that proposal. The Finance Minister of
Delhi then made a detailed presentation to the Council, making a strong case why real estate should be included.

Speaking for myself, I supported him because the nature of discussion in the Council has been that the Council has never been split on political lines.
Whatever they think, the best people take independent positions.



After listening to him and these presentations, the Council decided: "Let the GST be implemented. In the very first year, we will take up the
issue of real estate whether we have to bring it within the consideration itself or not."

Same is the position with regard to petroleum products. With regard to petroleum products and potable alcohol/consumable alcohal,

sl @1 waant e s sarer st as1 oy E Jfie sa Giferer gisagar afi veadidier ur weft ordf ase Jrwsd) v Yo A, 3R A 320 U2 APE WA A1 A& U6l MU A ar disor
aren Rwer e aat & aig a1l @ g cell of ues Roar B afene, en vewidiar @) odl o0 3, Aftver AR @ Sft.eardl, & siferer oo ks 3 enor difSm
Aifdor, 331 Uz Zazi cemel &t Siteerdl. ol & sifef¥d aa snwelt, sta wEker @ aa o, when the Council decides by a 75 per cent majority.

So, today, petroleum has been constitutionally within the GST, but its GST will be zero-rated. Once the experiment of GST moves forward, the
Council will have an opportunity without amending the Constitution to decide what is to be done with regard to the petroleum products itself. They
are already a part of the Constitution; you would not have to amend the Constitution. It is now, for the Executive decision of the Council as to when
they take it.

SHRI ADHIR RANJAN CHOWDHURY {BAHARAMPUR): What about the electricity?
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A question was raised with regard to some provisions related to the transition stage because people will still be learning this aspect. There is
already Section 128 which deals with the transition itself.

A question was raised by Mr. Mahtab about IGST and I was very surprised that it came from you because you represent a regional party.
SHRI BHARTRUHARI MAHTARB: I represent a State.

SHRI ARUN JAITLEY: You represent a State, a regional party which governs a State. You are right. The review of the Revenue Service was that as
far as the IGST law is concerned, it has to be entirely centrally administered. The reasoning they gave was from the language of the Constitution
itself as also the fact that if there is a dispute between two states then one of the two states should not become the adjudicator. This issue was
discussed at length and by a unanimous decision we arrived at an arrangement. If you see Article 258 of the Constitution, if the Centre has to
perform a taxation function, which under IGST we can perform under the Constitution, the Centre is empowered to delegate it to one of the States.
So, there will be some cases of IGST which the States will administer. It is because one of the ideas also is to decentralize it and where there are
some kinds of complications or conflict of interests between the states — some cases have been defined — those cases then will be adjudicated by
the Centre. That is the reason why we decided to share the authority. Many regional parties including the West Bengal Government were very
particular on the sharing of this power with the states itself and did not want Centre to exclusively have this power. So, notwithstanding a view
which was taken by the IRS, we decided by a unanimous consensus to divide the sharing of that power itself,

You have raised a question with regard to the authority of the CBAG. This issue was discussed at length in the Council. It was there in the draft. In
fact, the CRAG at one stage was of the view that that power must be mentioned here. The Council took an alternative view. it sfiusht &t aifendt 2, as
sifdemer 3 anelt 3 afiz Jfwsht & vae 3 A anen 3) a8 Sadorel i A A ordl s 3) Rt oft Sadorer wif 3 Mush @1 SaAgrer i B dea diaz a1 e 3, I, then, had a
meeting with the current CRAG and I conveyed to him the views that your authority remains unchallenged or unchanged but the source of your
authority is the Constitution as also the provisions of the CRAG Act itself. That jurisdiction remains.
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Seen faaset doir, Acismen aen af¥emun 3 gisfh I am not mentioning about Bihar and UP but that is a greater cause of concern.
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SHRI ARUN JAITLEY: The definition is there only for the purposes of exemption from registration. If you now look at clause 2(7) and look at the
definition it says: 'By own labour, or by the labour of the family, or by servants on wages payable in cash or kind or by hired labour under personal
supervision or supervision by any member of the family.' spr smuer widae & e daz & o w2 arR v gan 8, Afder sa@r uE el ordl &5 B sma gy
weffascaze Yisac Arerd &, Rrorst apfl snu Bray @2 32 &, 301 uz Eaa @@ They probably still will be zero-rated. Therefore, when the Council decided on this
definition, s dd 339% @ 3 [R5 serdl 3 A Jiffrs? Yisac &, Biown! amu B @2 328 &, a8 Pac el 3 yraurel b gl 3 ufYsm &)  gisaca apfl off S ¥ws
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3)...(cuaurer)

SHRI M. VEERAPPA MOILY : The question of exemption of the agriculturists comes only when you have to distinguish between agriculturist and
agriculturist. That gives room for the discretion of an officer. Why should they register at all till it comes to the mandgi. I do not think you need it for
agriculturists after it comes to that extent also. ...(Interruptions)

SHRI ARUN JAITLEY: Moily sahib, I hate to disagree with you on every point today.

SHRI M. VEERAPPA MOILY : I think there is a lot of confusion which is created.

SHRI ARUN JAITLEY: There is no confusion; the confusion is only in your mind.

SHRI M. VEERAPPA MOILY : There is total distortion and this is an instrument to harass and exploit the farmers...(Interruptions)

SHRI ARUN JAITLEY: Sir, when the Council takes a view that agricultural production is going to be zero-rated, where is the question of any
compensation or discretion to an officer?

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): This is an instrument just to harass the farmers. That is all....(Interruptions)

SHRI ARUN JAITLEY: I am sorry to say, are you now presuming that 29 States, two Union Territories and the Central Government all collectively
have conspired to harass a particular section which includes eight Finance Ministers of your Party?a€| (Interruptions)

You should discuss it but do not read, into a provision, something, which does not exist.
HATololiRT arez1er + witar, oft aivsedl Sft, amuenT wise o woziis? 8 orm &)

€| (caen)
HON. SPEAKER: Moaily-ji, your concern has been addressed, He has answered it.

...(Interruptions)
HON. SPEAKER: Nothing will go on record except the speech of the hon. Minister.
&€! (Interruptions) &€+

HON. SPEAKER: The Minister to continue.

SHRI ARUN JAITLEY: Madam, I was referring to the banking provision. With regard to exemption from multiple registration, there is a overriding
power under Clause 148 which is there.

Mr. Galla raised the issue of difference between 'may' or 'shall' in the matter of payment of compensation to the States. It is already a part of the
Constitution Amendment itself. Therefore, there is no discretion and this is collectively to be decided by the Council. So, I do not think there is any
scope or any apprehension on that score that 'may'will give discretion whether to pay or not to pay. The Council has adequately gone into this
question and come to this conclusion.

Now, as far as the rates are concerned, the rates are recommended. The Central Government only has a ministerial job of notifying the rates. The
Central Government does not decide the rates.

Under Clause 166, all the rules and regulations which are going to be framed are placed before the Parliament and therefore, there is a
parliamentary control as far as subordinate legislation is concerned.

So, one question has been raised as to why the State of Jammu and Kashmir has been kept out. 5w iz @weaftz @ seifers ars2 2o 2, wriifes @at &t sit
2idenforay cerazen &, Pogg I Miojol Jol U2 oI oidl Sl &) S199] 32 Deaflz I Forpl el Bae 3[crl I dolloll USSI, ol fb 331 wrazen @l Pog, I cerazen B el sEBIe a2
3o, IR Jorat ot soTge fScA I, FoRb FUBICHIAN B AT Iorb Aopiherarzal Y cmar Rreterr 33 ARTE 5Nt Uiz ¢ 599 SRAIT 65 AR 3, I TG $7 Qraeol
@ & T4 XIC DT T3, ol ety i it 2wen IAM) Gonelt p us Sty uz oft ey Aemy That can be corrected then under the power to make the
clarification itself. I have explained with regard to the petroleum products also. Broadly, these are some of the important questions which have been
raised.

Madam, the Council is going to be, as I said, a permanent body and that permanent body is represented by almost every State Government, literally
by every State Government. It has a political complexion which accommodates everyone and it has been our conscious effort to make sure that all
decisions are taken by consensus and that is a formula which we have followed so far and that is why, these drafts have been unanimously prepared
by the Council.

I would, therefore, Madam, through you, commend to this hon. House that these unanimously prepared drafts should be taken into consideration and
approved as they have been approved.

20.13 hours
CENTRAL GOODS AND SERVICES TAX BILL, 2017

HON. SPEAKER: Now, Item No. 15.



The question is:

"That the Bill to make a provision for levy and collection of tax on intra-State supply of goods or services or both by the Central
Government and the matters connected therewith or incidental thereto be taken into consideration."

The motion was adopted.
HON. SPEAKER: The House will now take up clause by clause consideration of the Bill.
HON. SPEAKER: The question is:
"That clauses 2 and 3 stand part of the Bill."
The motion was adopted.
Clauses 2 and 3 were added to the Bill,
Clause 4 Appointment of officers
HON. SPEAKER: Shri N. K. Premachandran, do you want to move an Amendment Nos. 13 and 14 to Clause 4?
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I am not moving Amendment Nos. 13 and 14.
HON. SPEAKER: The question is:

"That clause 4 stand part of the Bill."

The motion was adopted.
Clause 4 was added to the Bill.

Clause 5 and 6 were added to the Bill.

Clause 7 Scope of supply
HON. SPEAKER: Shri M. Veerappa Moily, do you want to move amendment No. 4 of Clause 7?

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Madam Speaker, yes, I am moving the amendment proposed by me and also by Shri K. C.
Venugopal and Shri Rajeev Satav.

Page 13, lines 17 and 18, -
for "as may be notified by the Government on the

recommendations of the Council”

substitute "as passed by the Parliament on

recommendations of the Council”. (4)

HON. SPEAKER: I shall now put Amendment No. 4 moved by Shri Veerappa Moily to the vote of the House.
Those in favour may please say 'Aye'.

SOME HON. MEMBERS: 'Aye'.

HON. SPEAKER: Those against may please say 'No'.

SEVERAL HON. MEMBERS: 'No'.

HON. SPEAKER: I think the 'Noes' have it.

SHRI M. VEERAPPA MOILY : Madam, I want Division.



HON. SPEAKER: We will have Division now. Let the Lobbies be cleared.

Now, the Lobbies have been cleared.

Secretary-General

SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the following points in the operation of Automatic Vote Recording System:-

2. Before a Division starts, every hon. Member should occupy his or her own seat and operate the system from that seat only. When the hon.
Speaker says, now Division, the Secretary-General will activate the voting button whereupon red bulbs above the Display Boards on both sides of the
hon. Speaker's Chair will glow and a gong sound will be heard simultaneously.

3. For voting, the hon. Members may kindly press the following two buttons simultaneously only after the sound of the gong, and I repeat, only after
the sound of the gong. These two buttons are the red button in front of every hon. Member on the head of the phone plate and any one of the
following buttons which are fixed on the top of the desk of the seat, which are green, red and yellow in colour, Green for Ayes, Red for Noes and
Yellow for Abstain.

4. 1t is essential to keep both the buttons pressed till the second gong is heard and the red bulbs above the plasma display are switched off.

5. The hon. Members may please note that their votes will not be registered if the buttons are kept pressed before the first gong sounds or if
both buttons are not kept simultaneously pressed till the second gong.

6. Hon. Members can actually "see" their vote on Display Boards installed on either side of the hon. Speaker's Chair and in the TV screens in
front of them.

7. In case, the vote is not registered, hon. Members may call for the voting through slips.
HON. SPEAKER: I shall now put Amendment No. 4 moved by Shri M. Veerappa Moily to the vote of the House. The question is:
Page 13, lines 17 and 18, -

for"as may be notified by the Government on the

recommendations of the Council”

substitute "as passed by the Parliament on

recommendations of the Council". (4)

The Lok Sabha divided.
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Deo, Shri Arka Keshari
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HON. SPEAKER: Subject to correction*, the result of the Division is:
Ayes: 46
Noes: 246
Abstain: 008
The amendment was negatived.
HON. SPEAKER: The question is:
"That clause 7 stand part of the Bill."
The motion was adopted.
Clause 7 was added to the Bill.

Clause 8 was added to the Bill.



Clause 9 Levy and collection
HON. SPEAKER: Shri Bhartruhari Mahtab, are you moving your Amendment No.1 to clause 97

SHRI BHARTRUHARI MAHTAB : Madam, after clarification of the hon. Finance Minister, I am not moving my amendment. I have another amendment
with reference to The Goods and Services Tax (Compensation to States) Bill.

HON. SPEAKER: Shri Veerappa Moily, are you moving your Amendment Nos.5 and 6 to clause 97

SHRI M. VEERAPPA MOILY : Of course, it is on the same principle which I have already initiated. I am not happy with the reply. It is not satisfactory.
Anyway, I am not moving my amendments.

HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your Amendment No.15 to clause 9?
SHRI ADHIR RANJAN CHOWDHURY : Madam, I beg to move:
"Page 14, after line 11,3€"

insert"(6) The Central tax in respect of the supply of taxable goods or services or both by a supplier, who is not registered, to a
registered person shall be paid by such person on reverse charge basis as the recipient and all the provisions of this Act shall apply to
such recipient as if he is the person liable for paying the tax in relation to the supply of such goods or services or both.

(7) The Government may, on the recommendations of the Council, by notification, specify categories of services the tax on intra-State
supplies of which shall be paid by the electronic commerce operator if such services are supplied through it, and the provisions of this

Act shall apply to such electronic commerce operator as if he is the supplier liable for paying the tax in relation to the supply of such
services:

Provided that where an electronic commerce operator does not have a physical presence in the taxable territory, any person
representing such electronic commerce operator for any purpose in the taxable territory shall be liable to pay tax:

Pravided further that where an electronic commerce operator does not have a physical presence in the taxable territory and also he
does not have a representative in the said territory, such electronic commerce operator shall appoint a person in the taxable territory
for the purpose of paying tax and such person shall be liable to pay tax.

(8) Every notification under sub-section (2), insofar as it relates to levy or increase of such duty, shall be laid before each House of
Parliament if it is in session as soon as may be after the issue of the notification, and if it is not in session within seven days of its re-
assembly, and the Central Government shall seek the approval of Parliament to the notification by resolution moved within a period of

fifteen days beginning with the day on which the notification is so laid before the House of the People and if Parliament makes any
medification in the notification or directs that the notification should cease to have effect, the notification shall thereafter have effect

only in such modified form or be of no effect, as the case may be, but without prejudice to the validity of anything previously done
thereunder." (15)

Madam, I have moved my amendment, but I need a clarification. The basic tenet of our Constitution is the supremacy of Parliament over Executive.
But in this legislation that power has been abdicated. No taxation without representation should be the basic feature of our Constitution.
...(Interruptions)

HON. SPEAKER: I shall now put Amendment No. 15 to Clause 9 moved by Shri Adhir Ranjan Chowdhury to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
"That clause 9 stand part of the Bill."
The motion was adopted.

Clause 9 was added to the Bill.

Clause 10 Composition Levy
HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving amendment Nos. 16 and 177
SHRI ADHIR RANJAN CHOWDHURY : Madam, I beg to move :

Page 14, line 23,--



for"one per cent."

substitute "half per cent." (16)
Page 14, line 25,--

for"two and a half per cent."

substitute "one per cent.". (17)

HON. SPEAKER: I shall now put amendment Nos. 16 and 17 moved to clause 10 by Shri Adhir Ranjan Chowdhury to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
"That clause 10 stand part of the Bill."
The motion was adopted.

Clause 10 was added to the Bill.

Clause 11 Power to grant exemption from tax
HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment No. 18? Please do not speak now.
SHRI N.K. PREMACHANDRAN : I am not moving it.
HON. SPEAKER: The question is:
"That clause 11 stand part of the Bill."
The motion was adopted.
Jause 11 was added to the Bill.

Clauses 12 to 15 were added to the Bill

Clause 16 Eligibility and condition for
taking input tax credit
HON. SPEAKER: Shri Bhartruhari Mahtab, are you moving amendment No. 2?
SHRI BHARTRUHARI MAHTAB : Madam, I beg to move:

Page 20, afterline 15,

insert "(5) A registered person, having any unutilized tax to his credit which was paid under a law relating to tax subsumed
under the Goods and Services Tax levied under this Act, shall be entitled to set off such tax paid against tax payable under
this Act.". (2)

HON. SPEAKER: I shall now put amendment No. 2 moved to clause 16 by Shri Bhartruhari Mahtab to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: The question is:
"That clause 16 stand part of the Bill."

The motion was adopted.
Cause 16 was added to the Bill.
Clauses 17 to 24 were added to the Bill
... Interruptions)
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Clause 25 Procedure for registration
HON. SPEAKER: Shri N.K. Premachandran, are you moving amendment No. 19?
SHRI N.K. PREMACHANDRAN : Madam, I beg to move:
Page 27, line2,--
after"date"
insert "within a maximum period of thirty days of

application". (19)

HON. SPEAKER: I shall now put amendment No. 19 moved to clause 25 by Shri N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
"That clause 25 stand part of the Bill."
The motion was adopted.
Jause 25 was added to the Bill.

Clauses 26 to 34 were added to the Bill

Clause 35 Accounts and other records
HON. SPEAKER: Shri M.B. Rajesh, are you moving amendment Nos. 7 and 87
SHRI M.B. RAJESH (PALAKKAD): Madam, I beg to move:
Page 31, line 22,--

for "registered person”
substitute "taxable person". (7)

Page 31, line 33,--

for "registered person”

substitute "taxable person”. (8)
Madam, as per the provision, only a registered person needs to keep books of account, but a person liable to be registered, who has not taken
registration, cannot subsequently condone that and he is not liable to keep true and correct accounts.
HON. SPEAKER: I shall now put amendment Nos. 7 and 8 moved to clause 35 by Shri M.B. Rajesh to the vote of the House.

The amendments were put and negatived.
HON. SPEAKER: The question is:
"That clause 35 stand part of the Bill."
The motion was adopted.
Cause 35 was added to the Bill.

Clauses 36 to 59 were added to the Bill



Clause 60 Provisional assessment
HON. SPEAKER: Shri A.P. Jithender Reddy is not there.
The guestion is:

"That clause 60 stand part of the Bill."

The motion was adopted.
Cause 60 was added to the Bill.
Clause 61 Scrutiny of returns
HON. SPEAKER: Shri A.P. Jithender Reddy is not there.
The question is:
"That clause 61 stand part of the Bill."
The motion was adopted.

Clause 61 was added to the Bill.
Clauses 62 to 64 were added to the Bill.

Clause 65 'Audit by tax authorities
HON. SPEAKER: Shri N.K. Premachandran, are you moving amendment No. 20?
SHRI N.K. PREMACHANDRAN : I am not moving it.
HON. SPEAKER: The question is:
"That clause 65 stand part of the Bill."
The motion was adopted.

Clause 65 was added to the Bill.

Clause 66 Special audit
HON. SPEAKER: Shri A.P. Jithender Reddy is not there.
The question is:
"That clause 66 stand part of the Bill."
The motion was adopted.
Cause 66 was added to the Bill.

Clause 67 Power of inspection, search and

seizures
HON. SPEAKER: Shri A.P. Jithender Reddy is not there.
Shri N.K. Premachandran, are you moving amendment Nos. 21, 22 and 23?
SHRI N.K. PREMACHANDRAN : Madam, I beg to move:
Page 49, line 9,--

for"six"
substitute "three". (21)

Page 49, line 11,--



m. IIS‘l xll
substitute "three". (22)

Page 49, line 12,--

for "six months"

substitute "one month". (23)
HON. SPEAKER: I shall now put amendment Nos. 21, 22 and 23 moved to clause 67 by Shri N.K. Premachandran to the vote of the House.

The amendments were put and negatived.
HON. SPEAKER: The question is:
"That clause 67 stand part of the Bill."
The motion was adopted.
Clause 67 was added to the Bill.

Clauses 68 to 100 were added to the Bill.

Clause 101 Orders of Appellate Authority
HON. SPEAKER: There is Amendment No. 24 given by Shri N.K. Premachandran. Are you moving your Amendment?
SHRI N.K. PREMACHANDRAN : Yes, Madam, I am moving the Amendment. It is because this should be in accordance with the provisions of the Act.
1 beg to move:
"Page 62, line 39,--

for"as it thinks fit"
substitute "in accordance with the provisions of this Act"." (24)

HON. SPEAKER: I shall now put Amendment No. 24 to Clause 101 moved by Shri N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
"That clause 101 stand part of the Bill."
The motion was adopted.
Cause 101 was added to the Bill.

Clauses 102 to 149 were added to the Bill.

Clause 150 Obligation to furnish

information return
HON. SPEAKER: There is Amendment No. 3 given by Shri Bhartruhari Mahtab. Are you moving your Amendment?
SHRI BHARTRUHARI MAHTAB : No, I am not moving my Amendment.
HON. SPEAKER: Thank you.
The question is:
"That clause 150 stand part of the Bill."
The motion was adopted.
Clause 150 was added to the Bill.

Clauses 151 to 170 were added to the Bill.

Clause 171 Anti Profiterring measure



HON. SPEAKER: There is Amendment No. 25 given by Shri Rabindra Kumar Jena. Are you moving your Amendment?
SHRI RABINDRA KUMAR JENA (BALASORE): Speaker, Madam, the hon. Minister has sufficiently addressed it.
HON. SPEAKER: Very good!

SHRI RABINDRA KUMAR JENA : There is only one point that I would like to urge upon the hon. Minister to keep the tenure of the Authority to a
maximum period of 12 months, which is the world-wide practice and it will ensure that the inspector-raj does not enter the country once again.

No, I am not moving my Amendment.
HON. SPEAKER: Thank you.

The question is:
"That clause 171 stand part of the Bill."

The motion was adopted.
Cause 171 was added to the Bill.
Clauses 172 to 174 were added to the Bill.
Schedule I

HON. SPEAKER: There is Amendment No. 26 given by Shri Adhir Ranjan Chowdhury. Are you moving your Amendment or not?

SHRI ADHIR RANJAN CHOWDHURY : Madam, it appears in this Bill that everything under the sun comes under the ambit of supply and hence is
liable to be taxed. ...(Interruptions)

HON. SPEAKER: So, you are moving it.
...( Interruptions)
SHRI ADHIR RANJAN CHOWDHURY : I beg to move:

"Page 100, omitlines 4 and 5." (26)

HON. SPEAKER: I shall now put Amendment No. 26 to Schedule I moved by Shri Adhir Ranjan Chowdhury to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
"That Schedule I stand part of the Bill."
The motion was adopted.
Schedule 1 was added to the Bill.
Schedule II
HON. SPEAKER: There is Amendment No. 27 given by Shri Adhir Ranjan Chowdhury. Are you moving your Amendment or not?
SHRI ADHIR RANJAN CHOWDHURY : Yes, Madam. I beg to move:

"Page 101, omitline 37." (27)

HON. SPEAKER: I shall now put Amendment No. 27 to Schedule II moved by Shri Adhir Ranjan Chowdhury to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
"That Schedule II stand part of the Bill."
The motion was adopted.
Schedule IT was added to the Bill.
Schedule III
HON. SPEAKER: There is Amendment No. 28 given by Shri K.C. Vienugopal. Are you moving your Amendment or not?

SHRI K.C. VENUGOPAL (ALAPPUZHA): Yes, Madam. I beg to move:



"Page 103, line 21,--
for "Actionable claims, other than lottery,"

substitute "actionable claims other than lottery issued non-government agencies,"." (28)

HON. SPEAKER: I shall now put Amendment No. 28 to Schedule III moved by Shri K.C. Venugopal to the vote of the House.
The amendment was put and negatived.

HON. SPEAKER: The question is:

"That Schedule III stand part of the Bill."

The motion was adopted.
Schedule IIT was added to the Bill.
Clause 1, the Enacting Formula, and the Long Title
were added to the Bill.

SHRI ARUN JAITLEY : I beg to move:
"That the Bill be passed.”
HON. SPEAKER: The question is:
"That the Bill be passed.”
The motion was adopted.

20.34 A%, hours
INTEGRATED GOODS AND SERVICES TAX
BILL, 2017

HON. SPEAKER: Now, Item No, 16.
The question is:

"That the Bill to make a provision for levy and collection of tax on inter-State supply of goods or services or both by the Central
Government and the matters connected therewith or incidental thereto be taken into consideration.”

The motion was adopted.
HON. SPEAKER: The House will now take up clause-by-clause consideration of the Bill.
Clause 2 Definition
HON. SPEAKER: The question is:
"That clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 Appointment of officers
HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment Nos. 3 and 4 to clause 3?
SHRI N.K. PREMACHANDRAN (KOLLAM): No, Madam, I am not moving.
HON. SPEAKER: The question is:
"That clause 3 stand part of the Bill."
The motion was adopted.

Clause 3 was added to the Bill.



Clause 4 was added to the Bill.

Clause 5 Levy and collection
HON. SPEAKER: Shri Bhartruhari Mahtab, are you moving your amendment No. 1 to clause 5?7

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, though this is an identical one, I would insist that it should be voted by a voice vote. I beg to
move:

Page 5, afterline 22,--

insert "(6) Notwithstanding anything contained in any law for the time being in force, the Comptroller and Auditor General shall have the
powers to audit collection of taxes levied under this section.”. (1)

HON. SPEAKER: I shall now put amendment No. 1 moved by Shri Bhartruhari Mahtab to clause 5, to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment No. 5 to clause 57

SHRI N.K. PREMACHANDRAN : Madam, I am not moving amendment Nos. 5 and 6. I will be moving amendment No. 7 to clause 16 for which a little
time may be given to me.

HON. SPEAKER: Shri Veerappa Moily, are you moving your amendment Nos. 8 and 9 to clause 5?
SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Yes, Madam. I beg to move:

Page 5, line 1,--
for"Government may, on the recommendations of the Council, by notification”

substitute "Government may, on the recommendations of the Council and as passed by the Parliament. (8)

Page 5, line 11,--
For"Government may, on the recommendations of the Council, by notification”

Substitute "Government may, on the recommendations of the Council and as passed by the Parliament,”. (9)

HON. SPEAKER: I shall now put amendment Nos. 8 and 9 moved by Shri Veerappa Moily to clause 5, to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:

"That clause 5 stand part of the Bill."

The motion was adopted.

Clause 5 was added to the Bill.

Clause 6 Power to grant exemption

from tax

HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment No. 6 to clause 67
SHRI N.K. PREMACHANDRAN : No, Madam, I am not moving.
HON. SPEAKER: Shri Veerappa Moily, are you moving your amendment No. 10 to clause 6?
SHRI M. VEERAPPA MOILY : Yes, Madam. I beg to move:

Page 5, line 24,--

for "on the recommendations of the Council, by notification,"

substitute "on the recommendations of the Council and as passed by the Parliament,". (10)



HON. SPEAKER: I shall now put amendment No. 10 moved by Shri Veerappa Moily to clause 6, to the vote of the House.
The amendment was put and negatived.

HON. SPEAKER: The question is:

"That clause 6 stand part of the Bill."

The motion was adopted.
Clause 6 was added to the Bill.

Clauses 7 to 11 were added to the Bill.

Clause 12 Place of supply of services where location of supplier and recipient is in India

HON. SPEAKER: Shri Rabinddra Kumar Jena, are you moving your amendment No. 13 to clause 12?

SHRI RABINDRA KUMAR JENA (BALASORE): No, Madam, I am not moving.

HON. SPEAKER: The question is:

"That clause 12 stand part of the Bill."

The motion was adopted.
Clause 12 was added to the Bill.

Clauses 13 to 15 were added to the Bill.

Clause 16 Zero rated supply
HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment No. 7 to clause 16?
SHRI N.K. PREMACHANDRAN : Yes, Madam. I beg to move:

Page 13, lines 24 and 25,--
omit "Special Economic Zone developer or a" (7)

'Zero rated supply' is applicable to Special Economic Zones. So, why should it be given to SEZ developer? The Minister has not answered this
question. Giving it to SEZ is okay, but why should the SEZ developer be given such a 'Zero rated supply'? That is the question which I am asking,
through you, Madam.

HON. SPEAKER: I shall now put amendment No. 7 moved by Shri N.K. Premachandran to clause 16, to the vote of the House.
The amendment was put and negatived.

HON. SPEAKER: Shri M.B. Rajesh, are you moving your amendment Nos. 11 and 12 to clause 16?

SHRI M.B. RAJESH (PALAKKAD): Yes, Madam. I beg to move:
Page 13, line 21,--
for "following supplies”
substitute "following taxable supplies”. (11)
Page 13, line 28,--
after"an exempt supply”

insert "other than non-taxable supply”. (12)



HON. SPEAKER: I shall now put amendment Nos. 11 and 12 moved by Shri M.B. Rajesh to clause 16, to the vote of the House.
The amendments were put and negatived,

HON. SPEAKER: The question is:

"That clause 16 stand part of the Bill."

The motion was adopted.

Clause 16 was added to the Bill.

Clause 17 Apportionment of tax and settlement

of funds

HON. SPEAKER: Shri Rabindra Kumar Jena, are you moving your amendment Nos. 14 and 15 to clause 177

SHRI RABINDRA KUMAR JENA : Yes, Madam. I just wish to make one small point. On the issue of service tax in IGST, it should be 'supplies' and not
'service'. I beg to move:

Page 14, line 15,--

after"supply”

insert", not exceeding the tax rate of 20 per cent.,". (14)

Page 14, line 16,--

For"The balance amount of integrated tax remaining in the integrated tax account”

substitute "The equivalent amount of integrated tax". (15)

HON. SPEAKER: I shall now put amendment Nos. 14 and 15 moved by Shri Rabindra Kumar Jena to clause 17, to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:

"That clause 17 stand part of the Bill."

The motion was adopted.

Clause 17 was added to the Bill.

Clause 18 Transfer of input tax credit
HON. SPEAKER: Shri Bhartruhari Mahtab, are you moving your amendment No. 2 to clause 18?
SHRI BHARTRUHARI MAHTAB : No, Madam, I am not moving.
HON. SPEAKER: The question is:

"That clause 18 stand part of the Bill."

The motion was adopted.
Clause 18 was added to the Bill.

Clauses 19 to 25 were added to the Bill.,



Clause 1, the Enacting Formula and the Long Title were added to the Bill.
HON. SPEAKER: The Minister may now move that the Bill be passed.
SHRI ARUN JAITLEY: I beg to move:
"That the Bill be passed.”
HON. SPEAKER: The question is:
"That the Bill be passed.”

The motion was adopted.

20.41 hours

GOODS AND SERVICES TAX (COMPENSATION
TO STATES) BILL, 2017

HON. SPEAKER: Mow, the House will take up Item No. 17.
The question is:
"That the Bill to provide for compensation to the States for the loss of revenue arising on account of implementation of the goods and

services tax in pursuance of the provisions of the Constitution (One Hundred and First Amendment) Act, 2016 be taken
into consideration."

The motion was adopted.
HON. SPEAKER: The House will now take up clause by clause consideration of the Bill.
The question is:
"That Clauses 2 to 4 stand part of the Bill."
The motion was adopted.

Clauses 2 to 4 were added to the Bill.

Clause 5 Base year revenue
HON. SPEAKER: Shri Bhartruhari Mahtabji are you moving your amended No. 1?
SHRI BHARTRUHARI MAHTAB (CUTTACK): Yes, Madam.
I beg to move:
Page 3, afterline 27,--
Insert "(h) an amount equal to sixty per cent, of Clean

Environment Cess levied by the Central Government on coal and attributable to the concerned State;" (1)

I am moving this amendment to provide 60 per cent of Clean Environment Cess that is being levied by the Central Government on coal and
attributable to the concerned States.

HON. SPEAKER: I shall now put Amendment No. 1 to clause 5 moved by Shri Bhartruhari Mahtab to the vote of the House.
SHRI BHARTRUHARI MAHTAB : I want a Division on this.

HON. SPEAKER: Let the Lobbies be cleared--

HON. SPEAKER: The lobbies have been cleared. sm aifés ticel 2wsmal & sreaa adl &

I shall now put amendment No.1 moved by Shri Bhartruhari Mahtab to clause 5, to the vote of the House. The question is:



Page 3, afterline 27,3€"

insert "(h) an amount equal to sixty per cent, of Clean Environment Cess levied by the Central Government on coal and attributable to the
concerned State;" (1)

The Lok Sabha divided.
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HON. SPEAKER: Subject to correction*, the result of the Division is:
Ayes: 41
Noes: 242
The motion was negatived

HON. SPEAKER : Shri Preachandran, are you moving your amendment No. 6?

SHRI N.K. PREMACHANDRAN (KOLLAM): Yes, Madam. I beg to move:
Page 3, lines 17 and 18,3€”
for "betting and gambling"

substitute "such other entertainments legally validated by the respective States". (6)

HON. SPEAKER: I shall now put amendment No.6 moved by Shri N.K. Premachandran to clause 5, to the vote of the House.
The amendment was put and negatived.

HON. SPEAKER: The question is:



"That clause 5 stand part of the Bill."

The motion was adopted.
Clause 5 was added to the Bill.

Clause 6 was added to the Bill.

Clause 7 Calculation and release of compensation
HON. SPEAKER: Shri Mahtab, are you moving your amendment No.2 to clause 7?
SHRI BHARTRUHARI MAHTAB : Yes, Madam. I beg to move:
Page 5, afterline 3,3€"
Insert " Explanation- The actual revenue collected by a State under clause (b) shall not include any arrears of tax pertaining to a period

before the commencement of this Act, which had remained unpaid due to pendency of any proceedings before a Tribunal or
Court, and is received after the commencement of this Act.". (2)

HON. SPEAKER: I shall now put amendment No.2 moved by Shri Bhartruhari Mahtab to clause 7, to the vote of the House.
The amendment was put and negatived.

SHRI BHARTRUHARI MAHTAB : Madam, I want Division on this. ...( Interruptions) Let it be voted out.

HON. SPEAKER: I have already announced 'Noes' have it.

Shri Premachandran, are you moving your amendment No.7 to clause 7?

SHRI N.K. PREMACHANDRAN : I am not moving it, Madam.

HON. SPEAKER: The question is:

"That clause 7 stand part of the Bill."

The motion was adopted.
Clause 7 was added to the Bill.
Clause 8 Levy and collection of cess
HON. SPEAKER: Shri K.C. Venugopal, are you moving your amendment No.8 to clause 8?
SHRI K.C. VENUGOPAL (ALAPPUZHA): Yes, Madam. I beg to move.
Page 5, forlines 42 to 50,3€"

substitute "The compensation to the States for loss of revenue arising on account of implementation of the Goods and Service tax shall
be paid from the Consolidated Fund of India". (8)

HON. SPEAKER: I shall now put amendment No.8 moved by Shri K.C. Venugopal to clause 8, to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:

"That clause 8 stand part of the Bill."
The motion was adopted.
Clause 8 was added to the Bill.

Clause 9 was added to the Bill,

Clause 10 Crediting proceeds of cess to Fund



HON. SPEAKER: Shri Tathagata Satpathy, are you moving your amendment Nos.3 and 4 to clause 10?
SHRI TATHAGATA SATPATHY (DHENKANAL): Yes, Madam. I beg to move:
Page 6, line 35,3€"
for "Fifty per cent."

substitute "Five per cent." (3)

Page 6, line 37,3€" 10
for "balance fifty per cent."

substitute "balance ninety-five per cent." (4)

HON. SPEAKER: I shall now put amendments No.3 and 4 moved by Shri Tathagata Satpathy to clause 10, to the vote of the House.
The amendments were put and negatived.

HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment Nos.9 and 10 to clause 10?

SHRI N.K. PREMACHANDRAN: Yes, Madam. I beg to move:

Page 6, lines 35, omit "Fifty per cent. of ". (9)

Page 6, lines 36 and 37,4€”

omit "shall be transferred to the Consolidated Fund of
India as the share of Centre, and the balance fifty per cent.". (10)

HON. SPEAKER: I shall now put amendment Nos.9 and 10 moved by Shri N.K. Premachandran to clause 10, to the vote of the House.

The amendments were put and negatived.

HON. SPEAKER: Shri Rabindra Kumar Jena to move the Amendment No. 11 to Clause 10.
SHRI RABINDRA KUMAR JENA (BALASORE): I am moving Amendment No. 11 to Clause 10. I beg to move:
Page 6, lines 37 to 39,3€”
for"of their total revenues from the State tax
or the Union territory goods and services tax,
as the case may be, in the last year of the
transition period"
substitute "as prescribed by the current Finance

Commission”. (11)

HON. SPEAKER: I shall now put amendment No. 11 to Clause 10 moved by Shri Rabindra Kumar Jena to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: The question is:
"That clause 10 stand part of the Bill."

The motion was adopted.
Clause 10 was added to the Bill.
Clauses 11 and 12 were added to the Bill.



Clause 13 Laying of rules before Parliament

HON. SPEAKER: Shri A.P. Jithender Reddy to move Amendment No. 5 to Clause 13. He is not present.

HON. SPEAKER: The question is:
"That Clause 13 stand part of the Bill."

The motion was adopted.
Clause 13 was added to the Bill.
Clause 14 was added to the Bill.

Schedule

HON. SPEAKER: Shri K.C. Venugopal to move Amendments No. 12 and 13 to the Schedule.
SHRI K.C. VENUGOPAL : Madam, I am not moving Amendments No. 12 and 13 to the Schedule.
HON. SPEAKER: Shri M.B. Rajesh to move Amendment Nos. 14, 15 and 16 to the Schedule.
SHRI M.B. RAJESH (PALAKKAD): Madam, I am moving Amendments No. 14, 15 and 16 to the Schedule. I beg to move:
Page 8, line 17, in column (3), -
for"24"

substitute "24 excluding 2403.10.31". (14)

Page 8, column (2), forlines 36 to 43,3€"
Substitute "Motor cars including station wagons
and racing cars for which value for the
purpose of levy of Goods and Services Tax exceeds 25 lakhs rupees"”. (15)
Page 8, omit line 44. (16)

HON. SPEAKER: I shall now put amendments No. 14, 15 and 16 to the Schedule moved by Shri M. B. Rajesh to the vote of the House.

The amendments were put and negatived.

HON. SPEAKER: The question is:
"That the Schedule stand part of the Bill."
The motion was adopted.
The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF DEFENCE (SHRI ARUN JAITLEY): I beg to move:
"That the Bill be passed.”
HON. SPEAKER: The question is:
"That the Bill be passed.”

The motion was adopted.



UNION TERRITORY GOODS AND SERVICES
TAX BILL, 2017
HON. SPEAKER: Now, the House will take up item No. 18.
The question is:

"That the Bill to make a provision for levy and collection of tax on intra-State supply of goods or services or both by the Union territories
and the matter connected therewith or incidental thereto be taken into consideration.”

The motion was adopted.

HON. SPEAKER: The House shall now take up clause by clause consideration of the Bill.

The question is:
"That clauses 2 to 6 stand part of the Bill."

The motion was adopted.
Clauses 2 to 6 were added to the Bill.

Clause 7 Levy and collection
HON. SPEAKER: Shri Bhrtruhari Mahtab to move the Amendment No. 1 to Clause 7.
SHRI BHARTRUHARI MAHTAB (CUTTACK): I am moving Amendment No. 1 to Clause 7. I beg to move:
Page 4, afterline 12,3€"
Insert "(6) Notwithstanding anything contained
in any law for the time being in force, the Comptroller and Auditor General shall have
the powers to audit collection of taxes levied under this section.". (1)
HON. SPEAKER: I shall now put amendment No. 1 to Clause 7 moved by Shri Bhartruhari Mahtab to the vote of the House.
The amendment was put and negatived,
HON. SPEAKER: The question is:
"That clause 7 stand part of the Bill."
The motion was adopted.
Clause 7 was added to the Bill.
Clauses 8 and 9 were added to the Bill.
Clause 10 Transfer of input tax credit
HON. SPEAKER: Shri Bhartruhari Mahtab to move Amendment No. 2 to Clause 10.
SHRI BHARTRUHARI MAHTAB : Madam, I am not moving Amendment No. 2 to Clause 10.
HON. SPEAKER: The question is:
"That clause 10 stand part of the Bill."
The motion was adopted.
Clause 10 was added to the Bill.
Clauses 11 to 26 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.



THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF DEFENCE (SHRI ARUN JAITLEY): I beg to move:
"That the Bill be passed.”

HON. SPEAKER: The question is:
"That the Bill be passed.”
The motion was adopted.

HON. SPEAKER: Now the lobbies may be opened. The House stands adjourned to meet again on Thursday, March 30, 2017 at 1100 am.



